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shall not take up another item, the
motion by Shri Shyamnandan
Mishra. !

We are postponing this discussion
11} tomorrow.

15 brs,

MOTION RE VIOLENT INCIDENT
IN CALCUTTA IN WHICH SHRI
JAYAPRAKASH NARAYANA'S
CAR WAS ATTACKED AND
SHRI SAMAR GUHA, M.P SUS-
TAINED INJURIES.

MR, DEPUTY.SPEAKER: We shall
not take up the motion by Shr
Shyamnandan Mishra.

ot wy fowd Fiwr: ga TeTA 9T
AR R fg 7w w1 W @

wg | Tgr w1 A gaw fAg Qo
qwET w18 NTIR % fFat g

MR, DEPUTY-SPEAKER: After
the hon. Mover has moved his
motion,

SHRI MADHU LIMAYE: Notice

MR. DEPUTY-SPEAKER: I do not
think that there is any need to be
hard and fast on this, You can give
it now.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr Deputy-Speaker,
I beg to move:

“This House deplores the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car wag aitacked and a member of
the House Shri Samar Guha and
his colleagties sustained injuries.”

One had expected that a motion of
this nature and on this subject would
be brought up by the ruling party
itself and more particularly by the
Prime Minister who happens to be
the Leader of the House. In fact it
is the function of the Leader of the
House to rise 1o such occasions and
speek angd act on behalf of the entire
Houge symbelishing the unily and
concensus in the entlre House and

cerlain fundsmental values which
underlie our demooracy. But she
had not done so.

Qur regret at the Leader not rising
to certain occasions has taken the
form of a motion which we have
recently tabled saying that the hon.
Leader of the Houseis not performing
her functions. Perhaps the hon.
Members of this House are not aware
of the fact that many leaders of the
Opposition have, already associated
themselwes ‘with this motion which
is currently awaiting approval and
permission of the Chair,

One had however, thought that at
least on this occasion the Prime
Minister woulg not be found wanting
in performing her duty.

If any party should have the
greatest vegted interest in the rule
of law, it should be the ruling party
but that can happen only when the
ruling party happens to be of true
democratic intentions and character.
It 1s the fascist regime which wants
to destroy the system which throws
up that regime and it is the fascist
regime which is not nterested in
sustaining the rule of law. So if
anywhere the rule of law is found
to be in jeopardy or threatened,
1 think, it ix the duty first and
foremost of the ruling party and of
the Prime Minister to come fotward
with unreserved condemnstion of
such a threat. That has not happened
in this case and that does not seem
to be happening on any other
occasion t0o.

Here 13 Mr. Jayaprakash Narain
whom my hon. friends on that side
in seasom and out of seszon seem to
be condemning. They seem to think
that the only way to keep them
politically alive is to look nice in the
eyes of the Prime Minister and not
in the eyes of the people of this
country, They seem io forget that
they have their unbiliesl link with
the people of the country. It is not
enough that they piesse their masters
here; they must wot spesk against
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- -0 not lose sight of the fact that there
‘sre some hon'ble Members even in
the ruling Party who had unreser-
vedly condemned the attack on JP.
Two of them Mr. Krishna Kant and
Chandrasekhar who belong to the
‘gther House had expressed their
views in regard to the incident that
had taken place in Calcutta. Have
you got the courage to speak against
that voice of conscience of Shri
Krishna Kant and Shri Chandra-
sekhar? There was also the voice
of conscience of Mr. Mohan Dharia
who made the severest indictment
of thi¢ Government. The indictment
of Mr. Mohan Dharia had gone on
unchallenged and unrebutteq con-
firming all the allegations that the
so-called irresponsible Opposition on
this side had been making.

With what face are you going to
meet the people of this country? To
my mind in a demooratic country
with a peaceful heritage and tradi-
tions of India, there can nrardly be
any subject which could demand
greater attention of this hion. House
than thig one. What did vou find
yesterday? In a very amazing
spectacle in one way and very
agonising in another, when one of the
victims of this fascist attack. Prof
Samar Guha an hon. Member of this
House, was speaking, he was sub-
jected to constant jeering from the
other side of the House. That is how
you treat a subject like this.

_ This party has gof scant regard
for democratic values. Now their
" mask is wearing thin. This incident
" which 1 have described in my reso-
" Jution, had indeed an unusual,
'omimus significance. 1t poses certain
- questions which have to be answered
" by'this House. What would happen
. Mr. Jasyaprakash Narayan suc-
~wimbed tc ome of these threats to
. ‘sitifth he is being subjected and to
.~ yiich -he has been subjected during
” ﬁ'ﬂm eourse of the last 1§ years? Had
46 Deen 4n isolated incident of a
freakish nature  ane could have

n'.-.'_,’ m%mmthe
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wake of a series of such incidents
to which he has been subjected
during the course of the last 1} years.

Would this House forget for a.
momeni that the peaceful procession

led by Mr. Jayaprakash Narayan on

the 5th June 1974 at Patna was
subjected to a firing undertaken from

the house of an MLA belonging to
the ruling party? That MLA found
himgelf lodged in jail, but have you

gentlemen on the other side, asked

yourselves the question whether
your party has taken any action
against that member and where the
case stands now? The firing had
resulted in injuries to 21 persons in
ithe procession and the officials of
Patna on that day were shaking in
their shoes that if the results of the
firing were made known to the people
who have assembled there in lakhs,
there could be very serious reper-
cussions. But Mr. Jayaprakash
Narayan quietened the entire crowd,
although such a serious incident had
taken place, and nothing untoward
happened . Why was the Sfiring
resorted to on the processgion? Later

Mr. Jayaprakash Narayan was
subjected to blows on a second oc-
casion when he led a march on the
4th November at Patna. Ultimately
the Home Minister had to express
his regret about it. But it was a very
reluctant Home Minister who ex-
pressed regret when the entire House
wanted that there should be some
explanation for the silence on the
part of the Prime Minister and the.
Home Minister on the sad incident

at Patna. )

This was the second incident. The
third incident has now taken place
at Calcutts,

I have mentioned in my resolution
that Mr. Jayaprakash Narayan's
car was attacked. That is the
wording, but my intention is clear.
and unmistakable. No one wants to
attack a car. The attack iz always
on the occupant of the car. Nobody
has got any animosity or hatred '
abainst the ecar, it is only against
the occupant. My friend says that
the car, in fact, has becnme a venr‘d:
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lovable thing after it had been
adopted as the people’s car by the
sponsor of the Maruti Projectt $So
the car could not have been the
object of the attack. The target of
the attack was clear. When the
target was clear, the House should
alsg have been unmistakably clear in
its condemnation of the incident. But
the other part of the House has been
offering all kinds of resistance to
such a discussion taking place in the
House,

But hew did thws very House
behave on the occasion when a muu
with a pistol wanted to force his
entry into the court room at
Allahabad on the 18th of Maich? 1
stood my ground, and now I have
proved to be correct, that it could
not be definitely stated that the
Prime Minister happened to be the
target of the attack on the 18th of
March, It mught be the presumption
in the circumstances that the Prime
Minister could be the target of the
attack. But one could not say it for
sure that the Prime Minister was the
tfarget of attack; the target of attack
cofild be the judge or the opposition
leaders too. Now, what has it
turned out to be? Shri Govind
Mishra, the man with the pistol, has
openly declared that he had
sympathies with the ruling party,
and all the old files could be produced
in this hon. Mouse, if so required,
to gshow that the paper which he was
edtting had been supporting the
ruling party. Now that person had
been absolved of all criminal
intentions; that is the statement made
by the police officers. So, who has
been proved to be correct? But, on
that day, the sheepish flock on the
other side wanted to declare that the
target of atlack was the Prime
Minister of India. Even so, the entire
House rose to the occasion, and the
entire House demanded greater
security for the person of the Prime
Minister.

But when the oceasion comes, when
Bhri Jayapwakash Noarayap is threat-
omed, the other side of the Houte

callously resists any aftempt at
bringing up a motion on that subjeet.
It for any legsl, constitutional or
political reasons, cannot show
any love for Shri Jayaprakesh Narayen
in this House and they would like his
name to disappear, what have they
to say about the security of the
person of an hon. Membear of this
hon. House? Professor Samar (luba
is a man of great self-respect and
great dignity. So when he spoke in
this House yesterday he did not show
to the House the torn shirt with bloud
stains on it; but we have geen it....
(Interruptions) If you want to see the
shirt .... (Interruptions) What does
the torn shirt with blood stains
indicate? Let the hon. Members on
the other side not take it in a light
manner That indicates nothing less
than tearing to shreds the democratic
values of this country; the blood
stains on his shirt indicate the blots
on our democratic system, which is
being administered by the ruling
party

What exactly do they fear from
JP? He has 1aised his voice against
a regime which commands an army
of 8} lakhs, equipped with all the
lethal weapons and backed by a
para-military force of the same order,
say, about 8 lakhs. Then, it has got
a large State police. It has also got
a network of an intelligence system,
the like of which probably prevails
only in a Communist or a dictatorial
regime. '

In no other country of the
world puch a net-work Intelligence
system prevails. They are equipped
with all the terroristic tools that any
dictatorial or fascist regime possess
And yet they fear J.P. Why? Here
is a frail person at the ripe old age
of 73 going with a stick in hand
throughout the country. They fear
him because his messuge is spreading
with a lightning speed throughout
the m and brn:lh af the
country. Ganges is alepsdy on
fire, Aftey the mam rally on the
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6th March, the Jamuna 1s also on
fire now The regime 15 indeed
shaking in its foundation

They have already witnesseq how
he conducted the most peaceful
march on the 6th March Was theie
a mngle untoward incident on the
6th* Would not my hon friend, Mr
Bhagat, bear testimony to that?
When he addresseq a meeting a‘
Patna on the 18th November, theie
was an unprecedented gathering
Never had a meeting of such pro-
portions been evar held at Patna
But there was not a «ngle policeman
to look after the vast gathering That
15 how JP ha¢ been yoving about
And your Prime Minister require
the secumtv costing about Rs 15
lakhs to Rs 20 lakhs in one meeting
Here 15 the people’s man who doe
not require a single pie or a single
paisa for his safetv

Now mv hon friend Mis Maya
Ray 13 waving her hand from he:
seat I knov that she was not
present 1n Calcutta on that day wnen
the incident took place But the ver)
pleasing presence of a girl on the
roof of the car gave us an illusion
that piobably i1t was the hor
Member Mrs Maya Ray, who
happened to occupy the roof of the
car of J P T recollect she had been
away to Baghdad on that day

AN HON MEMBER Why 4o vou
#et such illusions?

SHRI SHYAMNANDAN MISHRA
She is Maya She 1s bound to create
illusiong all the time

1 was saying that they seem to be
fearing thus frail figure because of
the revolutionary message he has
been giving fo the people What a
show of elaborate polce bandobast
they had made on that day' What
wus the police there for” The police
was standing as mute spectator all
the time When the car was beiny
pelted with stones, even when
window panes were being broken to
plstes and the girls were climbing

the roof of the car, the police stood
by silently and mately That s the
kind of police which we found on
that day

SHRI VASANT SATHE (Akola).
What would you have done if you
had been there?

SHRI SHYAMNANDAN MISHRA
My hon friend asks me, what I
would have done if 1 were there

AN HON MEMBER You would
have swooned

SHRI SHYAMNANDAN MISHRA
I would have certamnly swooned at
theirr shameful behaviour

This 1egime 15 on the pomnt of dis-
appearance Where do they gxist
now except m thig hall or 'n  tnis
chamber  Come forward m Guaiat
—we give you a challenge Whj dont
you ‘ace the election in  Gujurat?
Why do you go on postporung 1t?
We ask y01 to hold the election here
and now but you are afraid of 1t

(Interruptions)

Bihar has already solved ils pro-
blem You dont exist ;n a population
of sixty millions Can any Mirster
of yours stir out of his bungalow and
addresgs any public meeting? The
Piime Minister tias no coutage to go
to Bihar and address a publhc meet-
g She could go only to the funeral
of Shn L. N Misra she could not go
to any other place That 15 not be-
cawse of the fact that anything could
happen to her but beacause she doea
not stand morally strong anywhere
among the peuple of Bihar

I know Sn how these pecple have
been behaving on many occasions.
They have been saymng one thing in
the Central Hall and another thmng in
this Chamber So 1 don't attech
much importance to what they say

But, there can be absolutely mo
doubt that there wag enough of pre-
planning in this matter Thig could
never have happened unlesy there was
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careful planning at the hands of the
State Government there and tuere
wag alsp sufficient support from the
Cenira) Government Therefore, Mr
Jayaprakash Narayan was right 1n
saying that they had the tacit sup-
port of Smt Indira Gandh: at the
Centre Otherwise, why was  the
procession allowed to proceed unde:
the leadersap of a Minister? Is this
fact denied by any person that the
procession wag leq by the Minster?

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South) 1 led 1t
not the Minister

SHRI SHYAMNANDAN MISHRA,
The Minister was also there and every-
body had seen the Minister behaving
in a most objectionable manner on
that occasion  The Police stood by
but they did nothing Mr Jaya-
prakash Narayan had to ,eturn frem
the place where the meeting wsg lo
take place be ause he could not get
out of the ear

Now, here are people who say—
and my Hon'ble frienq Shr; Priya
Ranjan Dag Munsi 1ssueq a statermnant
the other day whidh 1s now supported
by the Chief Mmster of West
Bengal--that Jayaprakash  Narayan
turned away from the meeting place
of hus own accord I ask you, do you
mean: to suggest that a red carpet
wag lmd out for Jayaprakash Narayan
but he could not speak? The dumb
people are on the otver side, we have
seep, on many occasions how your
lesder has been behaving ltke &
dumb person in the House Jaya-
prakash Narayan i not a person of
that kind Do you think that, on that
occasion, he lacked any théme or
words to address the gathering there
and g0 he turned back But when he
found that he was not bemg allowed
to come out of the car and enter the
place wher, the meeting wag to take
place, he did not come out There-
fore, their argument cannot cut ice
with any people The entire police
force there could not help Shri Jays:
prakash Narayap in escorting him to
the place where the meeting was %

take place., So, he had to come away.

That, however, does not mean that
meeting wou.d not be held in Cal-
cutta The meeting would be held 1n
Calcutta We will be holding the
meeting w.th hleeding injuries on our
headg ang on our faces The meeting
would be held and nopower on earth
either the Government here or the
Government in West Bengal, can pre-
vent it mn Caleutta. Now, West Ben-
ga! would indeed be in the arena of
the struggle

All 1n all, 1t was a carefully planned
affair whidr was meticulously execat-
ed

Now Mr Siddartha Shankar Ray
sayg that, if Shr1 Jayaprakash Narayan
comes on the 25th May, he wouJld be
able to holq his meeting Me ton-
descends to say that Shn Jayarrakash
Narayvan would he able to hold the
meeting  But we do not want any
mercy fiorn Mr  Siddartha Shankar
Rav It would be the people’s
strtength which will  organtve  the
meeting whenever Shri Jayaprokash
Narayan vimts, and you will f{ind
what a response by thst time s
forthcoming frop the people of West
Bengaj 1tself

SHRI PRIYA RANJAN DAS
MUNSI Provideq CPM stands with
you

SHKI SHYAMNANDAN MISHRA-
It 18 not a question of CPM, it is a
question of the entire Opposition
rising against the fascism of the
ruling patty and its allies with whh
the country is faced at the moment.

S0, one would ask, what was the
use of this police arangemsni made if
blows could still be showered upon
the car of Shri Jayaprakash Narayan

One of my hon, friends os the
other side wos migesiing to me
that if the motion only referred to
the cay being involveg in the vielent

L
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incident, 1t could have been acceptable
to them

AN HON Member Who gaid”
SHRI SHYAMNANDAN MISHRA
I would not disclose anything that
hag been told to me in confidence #n
hon member belonging to the ruhng
Party told me, ag if the car could
have been attacked »f there hag been
no Jayaprakash Narayan there, Is
that the suggestion® (Interiuptions)

These people know that they are
running thewr whole show with the
he'p of the money provided by the
capitalists  What ha happened to the
to the case agamnst Mr Narang
who had been regularly financing
you? What has happened to the case
against Mr Singhania from whom
you took Rs 30 lakhg recertly”

It 1 also very peitinent tu observe
that Shr1 Jayaprakash Narayan has
been subjected to a persistent vihifica-
tion campaign a scurtilou, campa'gn,
by the membeis of the ruling Party
and by no less a person than the
Piime Mmnister heiself It has been
said by the Chief Minister of West
Bengal that Shr: Jayaprakash Narayan
made some personal remark, sgamst
the Prime Minister Now. what has
ilve hon, Prime Minister been saying
aganst Shri Javuaprakash Naiayan®
Did not the Prime Minis'er say the
other day at Bhubaneshwar that
Shr; Jayaprakash Narayan was lving
n pash houses of the mdnstrialists®
Here 1 a 'man without any property

(Interruptions)

Can vou come anywhere near Shis
Jayaprakad: Narayan® If we begin
telling the truth about the way n
which members of your paity and
particularly the members of your
Covernment live, you will be reeling
under its impact They have been
spoaking against Shri Jayaprakssh
Narayan in that strain

NR. DEPUTY SPEAKER. Please
conclude. -

SHRI SHYAMNANDAN MISHRA:
1 will speak for 4 or 5 minutes more.
They havg also gaird that Jayaprakasa
Narayap 1s a foreign agent Smce
he 13 a foreign agent— tt-for-tat—
vou are determined to kill hur! Then,
bay 80

{Interruptions)

Now, Sn, you see the hooligang in
thig House 1tself These hooligans
have no place m the public life ahd
yet they are now hawving a place in
thiy, House

So, Su, he hag been accused of
runmng his movement with the help
of foreign money ang being a foreign
agent These are the vilifications to
which he has beep subjected So,
constantly uatred 135 being  spread
against him, and, therefore, we fear,
ag Shry Jayaprakash Narayan hiraself
has said—ag you will recal’. soon ufter
the i1ncident when the Piessmen met
him--that “I yould have been beaten
up and killed ° He feared on atiempt
on hiy life and thesz are tiie circum-
stances in which any reascnable and
intelligent peison would come to the
same conclusion, :1e that there 15 a
definite attempt on the Jife of Shn
Jayaprakash Naravan Ancd all the
incidents whith are ben g cted, viz
of the attempt the suppied attempt
on the life of the Prime Minister at

Allahabad or op the life of Shn
A N Ray here and many other
taves of smilar nature  would not

convince anv one--they lack credi-
bhity

(Interruptions)

o wwe Fx (dwT) - TSN
WREET W cqrvEz WIh AT 7 4
N AN g frvad qFMATF
ASHAT ¥ W@T AT AT Fo Tro Agy AT
¥ 3z AR T%T & aw] fewan far
w3 (== ) W
ATQ T gU-wrIE $T K ange et
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fer qur ) qf wwe & w0 Sow
wyar § fi 9w & ¥ # pd ey
o & Oy www W Ay o, .
(wrawma) . .

o wiwa faw  (gegem) @
3 T vt § sl gfea iy
) yrafr e §
(Interruptions)

MR. DEPUTY-SPEAKER: You
carry on, Mr. Mishra. Please con-
clude now.

SHR1 SHYAMNANDAN MISHRA:
My hon friend has asked me, why
a particulay trealment was meted out
to him at Wardha where Shri Jaya-
prakash Narayan happened 10 be pre-
sent. May | remind him thst not oniy
Shri Jayaprakash Naravan was pre-
sent there, but Shr: Vinoba Bhave
was also present; and my hon.
friends on the other sid, have been
evoking the blessings nt Shri Viwba
Bhave sv often now Th re wag foe
digtin nnshed presense of Shr Vinoba-
Bhave tumsell  So, the responsibility
doeg not  develve on Jayaprakash
Narayan for what had nappened to
my hon friend on that occasion,

(Interruptions)

I was posing this rmportant gues-
tion, viz. whether my hon. friends
ponder over the implication, of such
incidents and if such incidentz go on
disfiguring our democracy, would our
democracy survive, and if these inci-
dents are being organized under the
aegis of the ruling party, would not
the people come to the conclusion that
they have hasically no fsith in the
demacratic system”

All these incidenty that 1  have
pointed out to you, whether 1t be the
incident at Allahubad o~ the one !
Delhi in broag dsy-light are now
befng interpreted by the people, be-
cause the credibility gap hag so much
widened between the Government und
the people, in th sam manor as they
interpret the fire organised in Reirh-
stag by Hitler whn made it o starting

YR R STV IR T TR .

poing for assuming emergency powers,
They have to seriously reflection
these things.

When I wag mentioning about the
vilification campaign against Jaya-
prakash Narayan, 1 forget to mention
that no less & persort than the Prime
Minister made Shri Jayaprakash
Narayan responsible for the riurder
of Sari L. N. Mishra. Now, { ask
you whether any person !mm the
Opposition hag been intarrogateg in
thig case at Samastipur. None of the
Members of the Opposition hias been
and al) those who have beem interri-
gated m that connection. belong to
the ruling Party  Yet. tho bon Prime
Mimister rushed to the conclusion that
Jayaptakash Narayan wag responsible
for the murder of Shri 1. N, Mishra.
But the whole thing reroiled on  the
head of the Prime Mini.ler and she
wa, compeiled to say thed, ‘Even if
I die. people would #a+ that I have
kilted myself ° Shame tn such a
Prime Ministey whom people are not
ahle to believe, shame to su~h a re-
ttime which rushes to 4 conclusion be-
fore ity investignting agercy has been
able o arrive at its finding.

Taciefore, I would suv that these
incident, clearly indicate that the
ruling Parv 15 bent upon fostering
conditiongy for the growth of fascism
in this country  But, let it be quite
clear in the minds of my hon. frionds
on the other side that whatever be
their attempts, the vasiness of thiy
country, the variety of thiz country
and the level of consciousness uf the
people would not allow them to plant
a fascist regime in thiz country. If
these conditions are %eing fostered
they are becauge of tnc complexion
ang composition of the ruling party
ang the combination that it has
brought about with the CP] which
is how pussing on to them their own
tacticy for overthrowing ihe demo-
cratie regane that we wam {0 wsee
strengthened n this country.

Thank you very mus, Sir, fot mr
indulgence. With these wordy
commend my resolution to the Rm
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MR. DEPUTY-SPEAKER, Motion
moved:

“This House deplore, tne recent
violent incident 1n Calcutia in which
Shri Jayaprakash Warayan's car
wasg attacked and a member of the
House Shri Samar Guha ang nis
coleagueg sustained injuries ”

MR DEPUTY SPEAKER Now
there are a number of amendments
given notice of by Members I will
call the names one bv one

8hr1 Indrajit Gupta

o ay faad www  wERw
g argz wre wEv 7 eea:
LRk U E g

MR DEPUTY SPEAKER Whxh
one Vo are objecting to” 1 will
histen to you { Interruption <)

SHR1 MADHU LIMAYL  You cun
throw out the motion but you cannot
move amendments which g against
the original esHlution alse'f

g% &Y difeafew wwrs ey
&1 of% oz 2w agy T wW T g
twfmkan oAz g

MR DEPUTY SPEAKER Your
point of order is with re_ard 1) wiich
amendment?

SHRI MADHU LIMAYE Moot o
these gmendmenty, whih have been
rirculated

FATHEN ARNET, AT YT FT O

“ae

MR DEPUTY.SPEAKER May I
know what is your point of order?

ot @ W0 mvW (RqW)- 344 &
waty §

wieg fsd ot g7 344 ®
wA P | gAY W A
T o7 Y1 A foly s qr-ww
AN E | a7 Fraw gH 9w R—

“¢1) An amendmen! shall be re~

levant to, and within the gcop= of,
the motion to which 1 1 proposed

(2) An amendment shall not be
moved which tieg merely the effect
of a negative vote

{3} An amendment on a question
shall not be incone'stent with a
previous decision on the same ques-
tion "

o1 TS WiEw, @ I
nor %1 Auter e o v & fr
WE A F T A A oww §
this hous ¥ ¥ arx deplore wrar
¥ ag wga ¢ fw A9 7 g Ney xw

“the :pate of wviolenie unleasted
fiem Bihar by Shr1 Jaya; Prokash
Natayan’y followery resulting
FTRA HAR”F, IR 9§ g9
g
This Houve deploreg the recent
violent icident in Calcutta 1n
which Shr, Jaya Prukasn Narayan's
car was attacked and , ember of

the Hou : Sh; Samar Guna and
his (o'leaguey sustamned myuny

W gy wene ¥ oai faga IR
fave & o1 7 st grer or v
T ¥ I qwaw foar @ omerwr
AW & GAYTEST A | AY &1 A
firr Top TR A W I & @y
KL TR E S

(T )
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from the Members what do they want
by raising certaln points of order; and
these pnints of order can be settled by
disposa\ from the Chair But while
making hig submussion; you interrupt
him and it becomes another matter
of debate It becomes difficult to
ascertain what he wants to say.

oft g fomed - & wg wg Ty T
ATTETH A T T A FYAT X O
o ¥ oy I & wprd o ¥ ok
Tg wA

MR. DEPUTY-SPEAKER Only on
& point of order

ot g fornd - & wg s g fiv aw
WHEAT AT E AT X qETE A |

W wwy ¥w (fx7)  Syem
agy, ‘" wer affried & ow
ATl ?

oft e ferrlt & 7 o7 Y AT Y g

MR DEPUIY-SPEAKER  Kindly
do not interrupt Mr Shunkar Dev,
kindly st down  Order please

May 1 point out to Mr  Madhu
Limaye *hat there are only thiee
ground. on which he can ohject to
this an endment

SHR] MADHU LIMAYE They are
not allowing me | have not finished

MR DEPUTY.SPEAKER 1 am
not preventing you I will poing out
certatn things There are only three
ground i—fitatly the anmwndment s
negative . character, secondly, it 18
beyond the scope and thirdly u deci-
sion hag already been fiven  and,
therefore, 3t cannot be brought back
here. Do not go heyond these throe
grounds On these three groundg you
can wtablish whether thess amend-
ment are admissible o nof.

off wy ferly: aoree wny,
wre =t wewT WY firerr w7 Q5 576
w1

An amendment whicn aag merely
the effect of a negative vole......

MR DEPUTY-SPEAKFR:
already gaig eo

I have

SHR!1 MADHU LIMAYE: [t ways—

“An smendment which hag mere-
ly the effect of a negative vote is
not admussible (a) on the same
prindsple, amendments purporting
to omit a clauge of & Bill are out of
order and are not circulated (b), An
amendment which 1n effect would
constitute a direct negation of the
orginal motion has been helq to be
out of vrder (¢) ayg alsu one which
1s contradictory to the text of the
motion "

Please see ‘one which ls contradic-
tury to the text of the molion’

o y7 & o3 seweqr & g WY anafe-
wranfer v oy g o wnef R
o wper ¥ A g § v Wl O
i Wy ATy & e W7 o e § 9w
¥ feagw favdm £, 99 & wdoy £
goforg s eafey qon wr o uif-
Tz § I ruy W Agr e
wrfgm

yea ag i o dre wrve
w

SHR1 PILOQ MODY (Godhra), Do
you want to go irough all the snend-
ments?

MR DEPUTY SPEAKER: Order
please  What is that they sre saying®
[ may explain  Kindly gt down Du
not get excited

oft wawrw ax Al (W)
Tersre v, T WY sty g ot
Ll
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MR. DEPUTY SPFAKER,£ Order
please. Thig Motion was admiited
loday, and the amendments were
jubmitted only after that 1 was told
by the Table that many of these am-
mndtents have been cyclostyled and
the copies have been kept at the seats
of Members, many of them have geen
them.

SHR1 K 8 CHAVDA (Patna)’ No,
sir‘ 4

MR DEPUTY-SPFAKER Many
siernbers have got thcm and if some-
how you have misred 3 surs, copieg can
be given to you Why dc you get
excited? There ale quite a good num-
ber of hon Membe: « here who hive
got these copres I you huve not got
tirem, copieg can be supplied to you

SHRIK S CHAVDA Then pleace
allow me to raise n+ point of order
after I go through them

MR DEPUTY-SPFAKER I am on
my legs 1 am regulating the business
of the House M: Madhy Limaye, 1
understand, 1t 1s not vuly thi, anend-
ment that you object to but you are
objecting to the other amendments

SHRI MADHU LIMAYE When
they are moved I w+ obicct I that
18 not moved vuw .an I object to
that? (Interruptions)

MR DEPUTY SPEAKER  der
please  This Leiomes very very duffi.
cult

SHR! MADHU LIMAYE Mr
Daga may choose not o move it

MR. DEPUTY SPEAKER In that
case @ would berom~ 5 debate om
cach and every amendment

SHR! MADHU LIMAYE Sir you
,must firet find out who wantg tv mne
, the amendments

» MR. DEPUTY SPFAKFR  Let us
renember the procedure fer  this
Whin 1 gali the Member, it means, I
havy adiuitied his smendrent

29 L8b,

SHRI SHYAMNANDAN M{SHRA:
No

MR DEPUTY SPEAKER: That is
why 1 am allowing him to move that
If 1 do pot admit, I wil] noi allow ham
to move that That 13 the procedure
(Irterruphions) order please, Mr.
Madhu Limaye's point is this that i
on the admissibility of this amend-
ment, which' 1 have already admit-
ted

SHRI MADHU LIMAYE: Admit-
ted for crculation

MR DEPUTY SPEAKER: They
have been admitted and if they are
admitted they will be circulated and
the Members will be allowed to
move them And as I told you, 1
have admitteq them That is why I
have asked Mr Indrasst Gupta to
move that It ;5 at that pomnt of tune
that Mr Madhu Limaye rose on &
point of order saying that this amend-
ment cannot be admutted even I
could have said that I have admitted
it aud 1 won't hear you any more,
but on an jssue hke this, I don't
wait to be ngid especially when
tempers ate Sp high, members are so
tharged with emotion All that [ can
du 1s to tiy to deflale and defuse the
situation Ang that 1s why I don't
want to be high and maghty, saying,
‘1 won't hear any more ' 1  would
request you this, 1n order to save the
timie of the House You are in pos-
sesstoli of the other amendments also
You mav kindly make your submis-
wons on thoss amendments aiso and
then 1 wil give my ruling 1f you say,
rou will confine only to the amend-
ment of Shiy Indrant Gupta then I
#m so1y I cannot allow you to raise
yon point of ordey any more on
other amendments

SHR!I MADHU LIMAYE:
do not move what to do”

If they

MR DEPUTY SPEAKER  They
have been admutted; they have been
circulated.
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15 hre.

SHRI SHYAMNANDAN MISHRA:
Sir, I am rislng on & point of order.

MR. DEPUTY SPEAKER: We are
now dealing with his point of order.

SHRI SHYAMNANDAN MISHRA:
My point of order i1 this. The cis-
culation of an amendment does not
mean the admission of the motion.
That is my first submission The eit-
cuiation 18 only for the purpose of
information to the Members of the
House. Such an amendment 18 pro-
poscd to be moved 1n the House and
it does not go anything further than
that.

So, asg far as many of these amend-
ments are conteined, my subrussion
3 oh the ground that they negative
my motion, they are contiadietory
to the main motion and they are,
therefore, beyond the scope of the
mamn Motion Therefme, all thesy
amendments should be 1¢jectd

Now, I um tiking, as @ case n
point, the amendment moveq by iny
hon. fiiend, Shri Indra)it Gupta My
Resglution relates tu  a particular
incident., 1 lay ctress on the word
‘particular .ncident' Thar ancident
took place at a particular sput I am
saying that it 1s beyond the scope on
these three grounds that I have sub-
mitted alreedy I am nnt vague in
the matter 1 have submitteg that on
these three grounds, they are contra-
dictory, they negative the muin Re-
solution and they are beyund the
scope of it.

MR DEPUTY SPEAKER let me
here interrupt you.

SHRI INDRAJIT GUPTA (Al
pore): Won't you allow me to speak?

MR DEPUTY SPEAKER: This is
my difficulty. Please understand it
1 had said that it is the Speaker who
admits the amendmenly and, sfter
the amendments have been admitted,
they are circulated, Now, you are
disputing that., You sey thet smend-
ments can be virculatsl even before

admission. Shri Madhu Limays hes
now raised an objection to the ad-
misaibility of this amendment. Qb-
viously, I have algo to hear Shri
Indrajit Gupta because 1t is his
amendment, naturally. The point
here 1s that, i{ more Hon. Members
want to make submissions on this,
then the same thing becomes o big
debale by itself How do we contain
it and how do we propose to discuss?
(Interruptions) 1 am not dispuling
anybody's right | am only seeking
the cooperation of the Members on
how to procteeg in this matter. I*
every amentdment hecomes a subject
of a debate by itself, then how do we
go almng? This 15 my difficulty.

Wt o9 fd A8 Wy H wmda
% fr wed e waeny 7 qw A U
W % wrr wysiz Ay Jd v
A F A v F Ard § A GvRYy @
T4 ¥t Afwe 81T S grde
&1 gtxe v o & fwei mivdre (e ar
? oo w gt A aefigefe & v
LA &y ey xT fYtgmy

HHRE VASANT SATHE  (Akola);
S, 1 now rise ¢n a pomt of order

MR DEPUTY SPEAKER: Now, 1t
becumes u debate Let me  reguiats
this I shall first (Interruptions).

SHR1 INDRAJIT GUPTA: If yuu
want to aveid more troubles on yout-
self, T would humbly suggest that yva
aiso fix some time by which th:
amendments ¢can he given,

MR. DEPUTY SPEAKER: Ti~
time limit was upto 3 P.M. I am ny!
admitting any more.

SHRI K. 8, CHAVDA: How mary
amendments are moved by the Mwi
bers? How many are eirculatey? We
have not got all the ameniments
bﬁ‘o"ﬂ us. L

MR. DEPUTY SPEAKER; Will yuu
all kindly listen to me? Will you
laten to me for at least two-threq
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minutes? I am not denying anybody.
Now, 1f Members want to speak and
they want the Chair to lhisten, but,
when the Chair wants to regulate the
businesg of the House, they have nu
patience to listen, then, you can go
on and 1 will not regulatc Now, we
hag fixed the time 2.30 when amend-
ments should be submitted Then,
Members made some special requests
Mr Madhu Limaye made a special
request He saxd that he had some
amendment, that he could not beat
the ume tmut  and  therefore he
shouid be allowed to submut the
amendment 1 had said that we should
no* be too hard and fast und ¥ had
suid that up ¢v 3 PM we can adm
the ainendments  That 13 why, Mt
Madhu Limayc's umend nert has been
tuken HMe has bien allowed to tabie
the smendment After that no fwi-
ther amcudinents have tome to me
I am not accepting any more of then.
(nterruptions) I 1cally do not know
how we proceed in this matter | do
not know.

SHRI DINEN BHATTACHARYYA
(Serampurr)  Please do not  accept
aay amendment whirh goes sganst
the spuit of the motivn  Inteiup.
tionsy

MR DEPUTY SPEAKER Now,
will you allow me to regulate® Now,
obviously, there 1s gnme cnnfusion to-
day 1 wiil read out to you the pele-
vant rule with regard to amend-
ments. Mr. Mwshra, hindly hsten to
me Thig is Rule 83 The whole
diticulty today 1s that everything
happened today Normally, an amend-
ment should have been given notce
of ane day in advance. It should
have been circulated one day in ad-
wvance. After that, if the Speaker
feela that any smendment 33 not ad-
mimible, he can call the Member 1w
his Chamber or the Member can go
%0 his Chamber ang he can ascertan
from him how it can be admtted
But, today, we are denied all thws
Pecause the whole thing happened
today wind that is  why the whole
confusion is there, In view of this, 1
think, we will not be too rigid. We
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ehall listen to the points of orders. 1
will keep my mund open I am pre-
pared to be convinced by you. 1
would only request you that you
should be brief and let us finish with
thus bumpess ard get on with the
main thing Now M Mishra, have
you finished?

SHRI SHYAMNANDAN MISHRA:
No. 8ir 1 crave your indulgence for
1ecapitulating sume of the grounds
on which I objected to the amend-
ments that have been proposed by
many hon Members Ag a case in
point, 1 am taking up the ameadment
of myv hon friend Shn Indrajt
Gupta Sir, my submission is  that,
the amendments are not admisuble
}Yvecausnt of the facy that they nega-
tn¢ the main moton, they are con-
trydictory to the mamn  motion and
they lie outside the scope of the main
motin Nov, “ar i you go through
thr umendment of my hon friend,
Shr: Indrajt Gupta, you will find
that 1t refers to a difterent place alw
toguther My motion, Sir, is based
on a particular incident  which took
place at a particular place at a
particular time There are three
particularsties about my motion.
They clearly define the scope of my
motion  The first particularity about
1t 3¢ that 1t took place at Calcutta and
1t took place in the umversity ares on
that day.

16 hrs

SHRI PRIYA RANJAN DA¢
NMUNSI (Calcutta-Snuth): Not  uni
versity area

SHRI SHYAMNANDAN MISHRA:
Near the Institute hall

It took place on the
That js the par:nular
which my motion refers

2nd  April
incident to

Now the amendment of my hon.
fiiend's refers 1o ‘the spate pf vio-
lence unlesashed from Bihar. Now
the spot of violence is sought to be
shifted from Calcutta to Bihar in
sorme way. What dogg my matiom

y
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seek to do? It seeks to condemn the
incident on that day, while this
amendment seekg to justify the inci.
dent on that day. Therefore, it 1is
contradictory to my motion. If you
were {o incorporate it in my motion,
you would find that the amendment
seeks to provide a justification for the
incident which took place at Cal-
cutth. So I think it is clearly in-
admissible,

SHRI INDRAJIT GUPTA: WMr.
Deputy Speaker, like you, 1 have
been in this House for a considerable
time. It is a well-established prac-
tice in this House that when amend-
ments are tabled, they go to th:
office of the Speaker.

MR. DEPUTY SPEAKER. Nor-
mally, but not today

SHRI INDRAJIT GUPTA: They g0
to his office and the speaker or the
Secretary-General or whoever he
chooses to depute screens all these
amendments to gee whether they
comply with the rules or not So
many times we have tabled amend-
ments on varwous things One thing
particularly comes to my mind A
large number of amendments are
tabled every year to the motion on
the President's Address A _ large
number of them are not admitted be-
eause they do not comply with the
rules. They are not circulated even
Only after the screening is done hy
the Speaker's office which considers
whether they are in order, in con-
formity with the rules, are they ad-
mitted and circulated ! may just add
that even here . . .

SHRI MADHU LIMAYE:
sionally.

Provi-

SHRI SHYAMNANDAN MISHRA:
Prima facie it is admissible.

SHRI MADHU LIMAYE: If your
objection is upheld by the Chair, it

goes.
& .

MR. DEPUTY SPEAKER: Before
you proceed, let mq clarify the posi-
tion. What you say is the normal
procedure. That is that the rules
provide that one day’s notice should
be there sq that the Speaker would
have the right to vet the amendments,
screen them, examine them. But to-
day that thing has not happened.

PROF. MADHU DANDAVATE
(Rajapur): Even after screening by
the Speaker, they can be objected to
in the House °

SHR] INDRAJIT GUPTA: I am not
ruling out a member's right to
object

MR DEPUTY SPEAKER: In parti-
cular, this thing has not happened o~
day I must gay that I am alvo seeing
the amendments for the first time
only when I am here just before the
debate began I have not had the
opportunity of even reading the
amendments  properly—after this
delete this, after this add this and so
on—and connecting the whole thing
so as fo have a mental picture of what
they mean Even that I have not
been able to do This is the difficully
today

SHR] INDRAJIT GUPTA Anyway
Let me come to the merit of the
amendment .To get a proper view of
this, let me first read out how the
motion woulg stand with the inciu-
sion of my amendment Then only,
1 submit, you can judge whether or
not 1t violates any of these norms
laid down in the rules. It would
read as follows:

“This House deloreg the spate of
violence unleashed from Bihar by
Shri Jayaparakash Narayan's fol-
jowers, resulting in the recent vio-
lent incident in Calcutta in which
Shri Jayaprakash Narayan’s csr
was attacked and a memher of the
House, Shri Samar Guba. ang his
colleagues sustsined Injurivs”.

My, Limuys sald that the originel
motion was sought o be pegatived.

oy v
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SHRI MADHU LIMAYE. Contra-
dicted

SHRI INDRAJIT GUPTA: How 1t
negatives 1 cannot understand The
first point 18 that rale 344(1) reads,

“An amendment shall be relevant
to, and within the scope of, the mo-
tion to which it 18 proposed”

1 humbly submit that my amend-
ment 1s perfeelly relevant for this
simple reason

SHRI MADHU LIMAYE, No

SHRI INDRAJIT GUPTA Mr
Mishra has put forward the argu-
ment that his motion refers to a par-
ticular mcident, I do net deny 1t, but
that particular jncident was a culmi-
nmation It 18 not something which
hag occurred in a vacuum, something
in 1solation, there 1s a background to
it I have not gone 1nto the merits
of the Calcutta 1nadent at all in my
amendment All I say ;s that it
18 not something which took place 1n
a vacuum It 1s related, and there-
fore, relevant and perfectly within
the scope of the rules

Secondly, I have read out the mo-
tion as it will stand f my amendment
i accepted, and I say that 1t does not
have the defect mentioned in rule
344 (2) which reads

“An amendment shall not be mo-
ved which has merely the effect of
a negative vote"”

Al 1t does 18 to put the moton of
Mr Mishra in the proper context the
proper background If you read the
whole motion as I seek to amend 1t
# certainly does not have thut merely
negative effect at all

Rule 344(3) of course dves not ap-
ply.

MR, DEPUTY-SPEAKER This 18
the difficulty in making ad hoc deci-
slons on an important debate like this

We have no time to do our home
work, no yime to prepare, no time to

read anything and we have to carry
on

SHRI INDRAJIT GUPTA In your
anxiety to defuse some tension which
You percelve, please do not do any-
thing at the cost of my amendment.

You yourself have saig that 1t is a
pohitical issue which 18 causing 3 lot
of emotions to pe raised here, and
therefore, 1t should not be seen as a
nairow technical thing It has to be
discussed in its proper political con-
text and that 1s the sole purpose of
my amendment which does not nega-
Uve the main motion at all, but puts
it 1n 1t= proper context and is there-
fore perfectly relevant gnd within the
scope of the rules

MR DEPUTY-SPEAKER Before
we proceed further let us be clear in
our minds as to what we are gomg.
First of all 1 will mention there are
nine Honble Members who have
given notwes of amendments J will
read their names Shr1  Indrajit
Gupta, Shr1 B V Naik, Shr1 Shna Nare
singh Narain Pandey, Shn Jyotirmoy
Bosu, Shri M C Daga, Shr1 Madhu
Limaye, Shri Janeshwar Misra, Prof.
M Dandavate and Shn N K P Salve,
We are not accepting the amendments
of anybody else We are first dealing
with Mr Guptas amendment now.
Let me mention this  Because of
shortness of time some amendments
have been circulated some have not
been circulated In the case of
amendments which have not been
circulated 1 shall read them out So
do not get excited ghout that

This 18 a verv unfortunate situation
about the admissibihity of amend-
ments to the subject of debate and 1
am put in this unenviable position.
The whole House 1s seized of it and
yet the House cannot decide on i, I
have to decide

SHRI MADHU LIMAYE
you will rise to the occasion

MR DEPUTY.SPEAKER' I yill
use  al] the objectivity that ¥

I hope
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have, and T expect that all Hon,
Members with accept it in that spirit.

SHRI N. K. P. SALVE: At the out-
oot I beg to subnut that go far ag this
not accept the very premise of this
#ide of the House is concerned, we do
motion and therefore in that sense
any amendment to it is equally good
or bad. That is on principle. So far
as admissibility is concerned, the only
objection which Madhuji has raised is
on the guestion of relevance, I think
it is a technical ground.

SHRI MADHU LIMAYE: I have
raised {wo gbjections, that it is nega-
tive and contradictory.

SHRI N. K. P. SALVE: 1t is not so
for this simple reason. What 1s the
pith and substance of the motion? It
condemation of certain violent in-
cidents and as a resurt of this amend-
ment you still continue to condemn
the violent incidents,

SHR}] MADHU LIMAYE: No.

SHRI N, K. P. SALVE: AND it
that be s0, any amendment which is
not negative cannot he ruled out
under pule 344. Both condemn certain
alleged violent incidents, gnd that re-
maing in tact and hence [ submit with
great respect that the objection of
negation gnd contradiction is utterly
untenable,

I m not moving any amendment,

SHRI VASANT SATHE. I am only
on the point whether this amend-
ment of Shri Indrajit Gupta is con-
tradictory and has at negative pur-
pose Although the amendment takes
the wind out of the sail of the Mover,
it cannot be considered negative be-
cause all that it doeg is to add a
preface saying that this has occurred
op sccount of such and such things.

SHRI MADHU LIMAYE: So it is
a justification.

SHEI VASANT SATHE: No fustifi-
cation, It is only giving the context
of the incident and it will be in fact

making the condemnation of the inel-
dent t:tal, Without giving fhis back«

ground this incident will be out of con.
t;xt and will not be complete, There-
fove, thly amendment does g very
useful purpose and cannot be consi-
dereqd contradictory at all within the
rules.

SHRI DINESH BHATTACHARYYA:
Thig motion by Shti Shyamanandan
Mislira refers to a particular incidemt
which happened in a paticular place
on a particular date. And you read
what this fantastic amendment says.
It shows the way the CPI is going.
The attack was on Mr, Jayaprakash
Narayan and here Jayaprakash Nara-
yan is condemned. How can you accept
this amendment?

MR. DEPUTY-SPEAKER: I am
not concerned with the motives of any
party or person I am concerned with
the rules on the admssibility of the
amendment

SHRI § M. BANERJEE (Kanpur):
The original motion was circulated to
us at about 12-30 Mr Inderajit Gupta's
amendment says;

“after ‘deplores’ in<er{ thp spate
of wviolence unleashed from Bihar
by Shr  Jayaprakash Naraysn's
followers' "

It 13 50 mild and humble It does
not even say "by Shri Jayaprakash
Narayan™; it oaly says “Shri Jayapra-
kash Narayan's followers”., Can Mr.
Mishra or Madhu Limaye or Mr.
Pioo Mody vouchsafe for all his fol-
lowerg that there are no goondas
among them? I want to know this
from Mr. Limaye who never opposes
any amendment moved by any oppo-
sition member, Mr. Bhattacharya says,
the origina]l motion ig gbout Calcutta
wheress the amendment refer to
Bihar. Sir, from Bihar Mr. Jayapre-
kash Narayan had gone to Calcutta
and from Calcutta he has again gene
back to Bihar. 8o, the amendment is
perfectly in order,

SHRI PILOO MODY: The original
motion gayy thet we deplore the vio-



i mted n cdeutta o Mr.
-msrmm ‘Narayin and his follo-
“wers. -The smendment says, which
. m been caused by Shri Jayaprakash
. Karayan and his !onowers in Bihar.
- it is meaningless, Look at it this way.
" Read together, the ‘original motion
and the amendment will mean, we
deplore the violence perpetrated in
Calcutta on Mr. Jayaprakash Narayan
ahd his followers, which has been
. eaused as a result of violence unlea-
‘shed by Mr. J. P, and his friends, If
this is not contradictory, I do not
know the language,

SHRI H. N. MUKERJEE: (Cal-
cutta-North-East): Let us go down to
the essence of the matter. As you
rightly said, you are not concerned,
and the Chair should not be concer-
ned, with the merits of the proposi-
tion one way or the other or the poli-
tical motivations which might or
might not be there. To my mind,
there is no contradiction, in so far as
the technigue of Pariiament goes, bet-
ween the original resolution and the
amendment, because the essence of
the matter is deploring of a certain
incident, If we accept the amend-
ment under discussion, we continue
{o deplore that incident but we only
explrin to the extent possible an
amendment the perspective in which
it took place. The essence of the
matter being the deploring of the
incident gnd not any kind of lauda-~
tion of the J. P. movement, it is per-
fectly in order to suggest through an
amendment that the incident gid not
kappen in & vacuum or in complete
isolation. without any perspective.
The:amendment only puts in a very
summary form the perspective in
which .g very nnpleasant thing has
“taken place, and it iy perfectly in

- erder,
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SHRI MADHU LIMAYE: You have
te judge whether it is contradicturv
to the original motion or not. So,
these considerations are relevant,

MR. DEPUTY-SPEAKER: Let me
make it very clear again that, for the
purpose off the admigsibility of an
amendment, ] am not.concerned on

whom the blame should or should not
fall.

! wew fagr< AASaY @ IR
AAitvr wEr ATy ey &
wiwer w@ g7
MR. DEPUTY-SPEAKER: That is
my shortcoming, )

o e fegrdy a: & B
fadi e awdat N a7 If W @
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¥ ot i foa el ey &
I A T ATO%T #Y T 69X
AT TR At o frRr e g
& 1 = e e woR dovew & o
ft waw T wraEm & gadef o frer
T MR T owr ¥ qvere-fade

i g7

st Eerofrer ot fagra oY qeaqfi o
e wET § ) qR moE ¢ v s
Wy W@ # (SR F g w0
aft fewr, v vyfr e A
g w1 g w1 s frur
(ragm) = & fag ug ¥ S
2

I wgar & ug amew sdw
TIAT &1 W ¥R §F AY {uy fawe
&y oY A v A 2 A
g fmwmrly § g9 A o A
£ 1 3 W TIrd | g weAr § amiay
A1 %7 0 8 fow w1 o S A
" i

Wt wy fasd - W g dfew
Y, AY g4 AW & FT0 yAE A
w1 1€ s § Al 7 o

MR, DEPUTY-SPEAKER: I think
the discussion iy getting protracted
and enough submissions have been
made,

PROF. MADHU DANDAVATE:
The entire ssue is related to the
question of the assault. An assault
involves only two entities—the target
and those who hit. In hig amend-
ment Shri Gupts is interchanging the
position of the target and those who
hit and, therefore, it is contradictory
to the original resolution.

o Acfay wioaw ot nrregT) -
arswer wien, o vl qor W
Wi wodr wg T O A Y -
ferg atvivere § 1 wra o § fie welt we

¥ weew, ofr fwolfre wr, o o, 0
m-ﬂﬁ"lﬂfﬂ‘lﬁt'mh%
qYFT 4T gEEr AT |

MR. DEPUTY-BPEAKER: It is a
different question.

you ruling.

SHRI NARSINGH NARAIN PAN-

DEY: You hesr me first and then give
you ruling,

ag N wiudhr w feaferar o gor 8,
#g fagre & e g §, st o7 vl aew
& A A, o fatdor e, W
HEFT 7T QAT AT, W oy qyTHT
ROPTUO ¥ s AAY ¥ qurT | T Ay
ug giwwz gui & Oy wusera wiowe
Y %1T Y /At 4 G ot awy fenne-
vt gwi | ug A frala &, o8 g
yiegen § A v | wrr v giede
# =frrrr At fewe qa, sty w?
T & ¢ vy #r A ufeinds 6 oy
¥ oy T S TH QT & g wen
a8 femr omm, A oW & oW W
wfwrar 2 i fiorr 1 qgfen S o
¥, 3 &) g fudm, o o frafy
w17 ot famda s qf.Tied E=e
4 T fan mre @@ v G ofy
o ofrey apor y givwHE #T WY AW
ufn ¥ wifgn

PROF. SHER SINGH (Jhajjar): Sir,
1 do not want {0 go into the ments
of the Motion. My two friends, Mr
R. N. Mukerjee and Mr. Indrajt
CGupta, even though they read out
the Motion as smended, dig not ap-
preciate one thing,

Here, the original Motion s8ys

“This House diplores the n*:l‘f
violent incident in Calcutts. ..

It mesns, what ls deplored is the
incident. But in the mendmente‘.
what is diplored is not the incident ™
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but the gpate of violence. It you
reagd the Motion, g5 amended, it says:

“Thig House deplores the spate of
violence unleashed from Bihar... "

It means, the Motion, as amended,
deplores not the incident but the gpate
of violence, So, the object of the
amendment 15 negative. It negatives
the original Motion. Both are con-
trary to each other and different in
scope.

AN HON. MEMBER- He is a former
Minister. (Interruption).

MR DEPUTY-SPEAKER, Now, if
the hon Members are ready to listen
to me, then let me first formulate and
then give my ruling

1 think, the most powerful support
to the amendment tableq by Mr. In-
drapnt Gupta was given by Mr. N N
Pandey just now. He mentioned the
case of Mr Chiran)ib Jha, a very un-
fortunate thing We deplore a thing
like that He also said that we must
condemn violent activity. Of course,

we must do that But my difficulty
is exactly there

Now, ! am at a loss to kow what
the Members want to discuss

SOME HON MEMBERS: Violence.

MR. DEPUTY-SPEAKER" I agree,
But if you want to discuss the space of
violence, you should come with a
separate or different motion This 15
my difficulty

SHRI INDRAJIT GUPTA:  Any-
how, you cannot prevent the discus.
gion even though you may rule out
my amendment.

MR, DEPUTY-SPEAKER: That is
true. Here, ] am concerned with the
admussibility of an amendment

SHR!I NARSINGH NARAIN PAN-
DEY: When you are discussing one
violent incident, then other violent in-
tidents also come in.

MR. DEPUTY.SPEAKER: I am con-
cerned with a very limited question,
whether this amendment of Mr.
Indrayt Gupta 15 admussible or not
admissible. That is the man point. I
am not shutting out the discussion.

I thoroughly endorse and support
what you say.

Let us read Mr. Shyamnandan

Mishra’s motion as  admutteg by the
Speaker, It reads:

“This House deplores the recent
violent incident in Caleutta in which
Shr1 Jayaprakash Narayan's car
was attacked and a member of the
House, Shri Samar Guha and his
colleagues sustained njuries”

What 1s the crux of the motion? The
motion 1s that it condemns the recent
violente incident 1n  Calcutta, =

It particularises the wcident ..,

SHR!I SHANKAR DEV (Bihar):..
which originated from Bihar.

MR DEPUTR-SPEAKER: Let us
understand the motion It 1s on that
particular incident only  He 1s com
cerned with the “world government™.

How can he be concerned with small
htile things here?

Now, let us read Shm Indrajit
by the Speaker
Now, let us read Shri Indrrjit
Gupta’'s amendment'—
“This, House deplores the spate
of violence unjeashed from Bihar by
Shr1 Jayaprakash Narayan's follow-
weres resulting in the recent violent
incident in Calcutta in whick  Shri
Jayaprakash Narayan's car was at-
mk ”

The main motion as admitted by the
Speaker is to condemn g particuar in-
cident while the motion of Shri Indra-
jit Gupta is to condemn the spate of
violence all over the country of which
this is only an example.
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SHRT INDRAJIT GUSPA: 1 am try-
ing to bring it within the compatence
of the Centre,

{Interruptions).

MR, DEPUTY.SPEAKER: 1 am
concerned with this limited question.
1 would request Hon'ble Members
who are all knowledgeable ang intel-
ligent to kindly understand The first
motipn deplores a particular incident
and the second says ‘the spate of vi0-
Jence all over the country of which
this 18 only an example’ The rele-
vant point here 1s the scope. Now,
the first motion's scope 1s only a parti-
cular mncident and the second motion's
scope 1§ violence all over the countity
of which this 1s only an example Now,
1 would fully agree that there 1s
wviolence not only 1n Calcutta
but all over India and all
over the world. There 1s more violen-
ce in Viet Nam and Cambodia and 1f
you want to talk about the whole
world you can do so,

T therefore rule that while I fully
appreciate that 1t would have been a
raore meanungful debate in this House
it we discuss the spate of violence all
over the country—I1 fully agree —~but
for the purpose of an amendment I
think Shn Indrdant Gupta’s amend-
ment has too big a scope and 1t can-
not be put within the scape of the
motion by Shrt Shyamnandwn Mishra

ot mg fawlr s & A
gy ¥ A & @ wdar v
wigar § e oY o Wzw wree A
fx ol § o #r v wr3z v Afa

MR. DEPUTY-~SPEAKER, If all
Members agree and if all those who
have given notices of amendments
don’t want to move them and if they
waive their right, then we can proceed
with the discussion now,

SHRI MADHU LIMAYE: 1 want to
move it.

Mase B Sl et

MR, DEPUTY.SPEARER Now
would call Bhei ¥, K, L, Blagat,

SHRI H, K, L. BHAGAT (Bast
Delhi): Mr. Deputy-Speaker, Sir, Jet
us consider whether the conclu-
sions drawn by Prof. Shysm-
nandan Mishra and the allegations
made by him in his speech are jushe
fled by his own facts uiespective aof
the facts being diulferent. 1 am mak-
ing a very respectful submission on
the Tacts enunciated by Prof. Shyam.
nandan Mishra hmself ‘What has
Mr Mishra told us- He has said that
thete was a very seriousg conuspiracy,
there were very serious preparations,
to attack Mr, Jayaprakash Narayan,
there was an attempt to hquidate hum,
that an attack on the car was an
attack on Shn Jayaprakash Narayan,
the police wele the mute spectators
the demonstrators were very aggros-
sive These are the facts which Mr,
Mishra himself has given, I wvant to
2sk him whether, from his own facts,
his concjusions and allegations are
justified Accarding to him, thous-
and of demonsirators, as cr a pre-
planned conspiracy to attack Mr.
Jayuprakash Narayun were there,
the police was plaving a mute role;
the conspiracy was there to liquidate
M: Joyasprakash Narayan — DBut Mr.
Jayaprakash Narayan continued to
sit 1n hig car 1 am rather surprised
How 1< it that, with all his agseition
of these facts, no harm whatsoever
vas caused to the persun of Shn
Jayaprakash Naiayan? How could it
be suid that the police did not have
him? Our friend, Prol, Samar Guha
savs that he has received a few abra-
sions in the melee that took  place
thera  Are we to believe that the
thousands of uggressive people, hold-
ing demonstirations out to attack Mr.
Jayaprakash Narayan, the polics be-
ing the mute spectators, sllow Mr.
Jayaprakash Narayan to sit quitely
in hig car and cauve no damage,
whatacever, 10 hig person? 1 want
to ask this of Mr. Shyamnandan
Mishra Whom ig he trying to fooi?
This House or the people of Indis?
I can only tell him with utmast tes-
pect that he is only trying to fool
himself. 1 can say this with respect



g ~and is trylbg to distort the
to stick. ‘political ‘mud oh the
raling party, on the Government and
i ‘the  Prime Minister. It is obvi-
oitg " I do not have to go nto any
sther facts to come to thiz * conclu.
sion.© Miy conclusiong and allege-
tigns ‘are not at all justified by  his
own facts. How could Mr, Jayapra-
kush Narayan continue to sit in his
car without any damage to his: per-
é9n whatsoever? He had finished
one meeting earlier very peacefully.
There was no disturbance, I have
been told that there was another
meeting which he had addressed and
there was no disturbance at all. It
is obvioug that no attempt was made
to harm the person of Mr, Jayspra-
kugh Narayan whatsoever, Nobody
has alleged. Even Mr, Jayapra-
kash Narayan has not alleged that
snybody tried to open the car or
tried to drag him out of the car or do
sny physical violence to Mr. Jaya-
prakash Narayan, Nobody has
made these allegations, In the
tact of these things, even presuming
that the facts given by Mr. Mishra
#re correct, it is clear that Mr. Mishra
is tabricaling his  allegationg and
conclusions only with g political mo-
tive, understanding full well what
he does,

6.39 hrs

(Dr. Henry. Austin in the Chair)

» The Chief Minister of West Bengal
hag said that he is sorry that M.
Jayaprakagh Narayan could not ad-
drese that meeting, that he had fail-
ed to Address that mesting This
thing has bappened that Mr. Java-
Prakash Narayan faile to address that
meeting, may be for whatever reason
eay: be, there was some trouble bei-
woen twp groups of people. Lat us
keep that eside for the time being.
Now the conclusion is that he failed
lo address the meeting, and the Chief
Minister of West Bengal has very
fghtly regrefted that he could not
dresy that meeting, But the whole
point ‘is. this. Who is responsible for
Hils cult of disturbence in the meet-
Wgs i this dountry? Let us eee that

precisely. I want“all'of us to consi-
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instance where somebody hag failed

to address a meeting? Is it the only
instance in this country where there
was an alleged demonstration at a
time when a meeting was being held?
I want fo tell you that, recently,
when the Prime Minister addressed
a meeting in Delhi in connection with
the Centenary of Chhatrapati Shiva-
ji, a group of women from Maharash-
tra had been sent to this meeting to -
disturb the meeting,

These women got up in the meeting
and tried; and these friends stood up
in defence of those woman and said
that they had g right to go and stand
in the meeting and protest, They
justifie; it on the floor of the House.
I wi ¢ to remind you about Mr.
Barooah’s meeting at Baroda. Who
tried to disturb it? Was it not at-
tempted to be disturbed? Were not
stones flung? I am not justifying
this, I am against all kinds of dis-
turbances in the 'meetings, Some
pepole tried to disturb Mr. Barooah’s
meeting. Stones were flung in the
meeting. Sir, even at Lucknow dur.
ing the U.P. elections, when the Cong-..
ress President, Dr. Shankar Dayal
Sharma was addressing a  meeting—
1 am a2 witness  to it: 1 was present
There in the meeting,

Similar attempts were made
to disturb the meeting. During the
UP elections,, even their leader .had
said that the Congress jeeps will not
be allowed to proceed and Congress
meetings will not be allowed to be
held, What was done in Patna in
several meetings? Sir, Mr, Jaya-
prakash Narayap has a right to ad-
dress a meeting; certainly he has a
right. but the legislatar has the right
to atlend the Assembly. He cannot
be prevented. Who pleased for the
intimidation: who had said that legis-
lators should be slapped? He withe
drew it and said that it was said
jocularly. I say that the Vidhan
Sabha has & right to sit. I say that

the student who wanted to appear in -

the examination had a right to go to
the examination—but ‘
shot -at. He was short . at
Did  this  friend bring in -a
resolution to condemn it, Sir? Distur-
bing a meefing is bad.
bad and it shouid not be encoursg-.

he was

thoroughly




somebody fails {o ‘attend a mesting,
- chould it become a subject matter of
a resolution of g motlon in  this
House? That is g question for us to
see. Who is responsible, who has
given a call? With respect, I pppeal
to my hon, friends I do not know;
ithe appeals were never responded to.
T appeal to them to consider as to who
- ig teking the politics to the streets.
‘Who has given the call to the people
to take recourse to extra-constitutio-
nal meang and extra parliamentary
‘means? (Interruptions) Mr, Vajpayee
himself once remarked that exua-
'parliamentary means are justified;
what are those extra-parliamentary
means? You remember, Sir, that
originally Mr. Jayaprakash Nara-
yan had said that ten lakhs of people
would gherao the Parliament, That
was the language used. I quote; no-
body can contradict me; and later on
he changed the language and  said
that it would not be a gherao; it would
be a march. Even~the Parliament
was threatened to be gheraced. Parli-
ament has a right to meet, collectors
and district administrators have a
right to govern. And you say that
you are forming parallel govern.
ments, Sir, it looks ridiculous. (In-
terruptions).

MR. CHAIRMAN: MR. Mishra:
you may say this when your turn
comes, Mr. Bhagat may continue,

SHRI HK.L. BHAGAT: I am speak-
ing, on behalf of my friends, 10 plead
for democracy, constitution and the
Tule of law Mr, Mishra had discove-
red, in Mr, Jayaprakash Narayan a
god. The same god has said that he
will hold elections in  the
country; and you are preaching to us.
Please, now, keep quit, Prof. Mishra.
forget your intolerance. Learn to have
parlamientary conduct at least in
this House.

{Interruptions).

-MR. CHAIRMAN: Order, Order
-Mr, Mishra. you will have an oppor
umity to say.

' SHRI B. L. _BHAGAT: I» ot 8
| fact’that an MLA from Navsar

kmd of a. disturbance takes plnce or by the m-cnugd mﬁh&ﬁmﬁm hh,

face was blackened - dnd he.
piraded on a donkey? Did they. comn
out with a condemnation of that inci.
dent? No. Because it _suited
them, Ag a matter of fact,  if you
mutmewsayaoanditlnm.,..
excused, this motion itself is an
attempt to project the cult of violence
side and then to stick mud on  {he
ruling party, Sir, we believe in de-
mocracy and in defence of democracy, -
we would not kill but we would ras
ther be killed, many more of us
would be killed to defend democracy,
but we will not  kill.  That is our "
way. '

L. N. Mishra has been killed. My
friends are talking of a democratie
spirit. The other day I quoted a
newspaper article which said that
Indira Gandhi is conducting a very
oppressive and tyrannical regime in
this country and the people have a
right to kill the tyrannical rulers,
That is what is stated in that aricle,
I brought it to the notice of this
great House but my friends simply
indulgeq in jibes and jeered at me.
When certain things are written,
when incitement to murder and vio-
lence is done in written words, then
our friends ridicule it. These very
friends took it lightly. Now, the
very day this incident relating to the
Chief Justice happened. Then, the
next day without finding out - any
fact, newspapers and leaders kame
out with a statement that the incideni
was planted. L. N. Mishra is killed
and they say that Government has
done it. 1 want to ask whether this
is a demoeratic conduct, whether this
is a democratic way. Bverything thu
Government has done? ... (Inter:
ruptinos) Intolerance has become ¢
trait of my friends over there.

My friends were just now talking
of elections. The question of dissolw
tion of the Gujarat Assembly - was
reised, Who was responsible for it’
Who led the agitationt Mz Morarii
Desal. T would say Mr, Morarji Dessi
Mmuhﬁtomudmmm‘”
- y. dlosolved and 8.1 his
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sin and it is ‘he sin of these people
by which the Assembly was dissol-
ved ang the peop'e were deprived of
, their representation. Then it  was
said that Mr, Chiman Bha: was bad and
‘we want dissolution’ Now, they are
working 1n partnership with the
same Chiman Bhai Sir, would
there be a greater instance of dupli-
¢city, hypocrisy and double minded-
ness of this Opposition?

Now, therefore, I say this and 1
warn them. Somebody was threaten.
ng us, ‘Look, we can do this, we can
do that™ Look We do not wish to
be provoked We would not hke to
be provoked Whatever provocation
You may give us, We would not lLike
to indulge in stieet pohtics Don't
threaten us You know you are
not stionger than us among the
people Do not do 1t I tell you

Now, 1t 15 surprising and, I am very
happy as it shows the great confi-
dence of the people of Inu  1n  the
methods of democratic behavivur ond
conduct What has not been dune in
thit country? Now anything and
everything has bee; done-character
assassination, false allegations and
what pot. Somebodv said the Prime
Minister 1z  attacking Jayaprakash
Narayan Prime Minnster’s criticasm,
i you see, whenever 1t 1g there 15 a
political criticism

SHRI SHYAMNANDAN MISHRA
No, it 1s personaj

SHRI H K L BHAGAT Mr
Miabra, please learn to be tolerant
You are a senior member 1 have
come to learn from you not to teach
,vou. But I am sortv I have t» teach
& professor like you

What § am submutang 1y that the
Police and the Military are incited to
, revolt. Everything 1s being done Mr.
friends said, the Ganga 1s on fie, the
Yamuna s on fire To-day, I must
ssy honestly after listening to .Mr.
Mishra that I did not find that he
Weg evén Inspired by his mentor.

Sir, it is surprising, it is g very
pleasant surprise for me that millions
uf people in India have so far very
rightly, because they believe in demo-
ciacy, not reacted in any unconstitu-
tional manner against the most
unconstitutional, undemocratic, violent
ang leading to anarchv and chaos
movement of Jayaprakash Naiayan.

1 have my grievance agamst this
Government 1 have repeatedly
suid and thev said that they would
consider my suggestion, for 1ssuirg
a While Paper on what has been done
during the last one year, what has
been said, what has been wntten dur-
ing this one year to propagate un-
constitutional means and recourse to
violence I hope the Government
wpould 1ssue the White Paper soon and
that wili establish the truth

Therefore, my suggestion 15 an in-
cident has taken place  Siddhartha
Shankar has very rightly made his
comments on 1t Now, to exaggerate
that inaident out of ail proporticns
ornd distort facts and fabricate alle-
gations 1s the usual and theatrical
way of the Opposition But if they
think that thev can m this way befool
the people of India. they are sadly
mistaken Thev will be only foching
themselves

SHRI DINEN BHATTACHARYYA
(Serampore}  Sir, 1 fully agree with
the motion moved by Shri Shyamnan-
dar Mishra in which he has very
rightly given the true picture a3 to
where this ruling party 1s leading the
country  Ag <oon as it was announc-
ed that Shri1 Jayaprakash Narayan
would address a meeting in Calcutta,
day m angd day out there was piopa-
ganda bv tne Congress, Youth Cong-
ress, Chhatry Parishad and their allies
CP] that they would not allow Shni
Javaprakash Natayan te¢ hold any
meeling m Calcutta They started
propagating that at the time Mr Jaya
Prakash Narayon comes to the Um-
versity they will sce that all the
Lights would be put off You sust go
through their propaganda leaflets and
their people propagating in the streets



a1% Violent Incident APRIL 8, 1978 in Culentta (Motn.) 316

and you wilf be convinced about pre-
planneg attack on JP. All the newas-
psperg in India in all languages ex-
cept Patrwot in Delhi have brought the
Tacts in ta ttwe form  True picture
hag been depicted mn The Statesman,
and other newspaper of De'hi and
Caleutta Can you wmagme a minister
leading the hooligans and gangesters
to attack Shri Jaya Prakash Naigyan
and hus supporteis Has it taken place
anywhere 1n & democratic country

We tiied our best to convince you
aud our iriends 1n the opposition ag a
what 15 the state of affans i West
Benpal and how the pouple are being
ruled over theve uand what «oit of
terior regime was prevailing We coutd
not convinee you but i an meident of
half-an-hour the whole world come
to know what 15 the 1ulg that t ¢ pro-
ple are having not only in West Bin-
gal but throughout India Some West
Bengal papers ahd some feature wri-
ters while describing all these things
gard that CPIM {11 ¢ d. snould have
sent earthen npotsfull of rasgutiag to
the student leaders Subioto Mukherp
and Prva Renjan Das  Muna  and
their allies CPY

In West Bungel wemu-fasust  forccs
are there and these poople kil od
thousands of young men of yur partv
And now they have started killing
their own men, because of their in-
fighting. The hon Member who spuke
before me satd  about  demo.rutie
norms, decency and all that Hele 19
a gentlemap wtting i the front ben-
ches, whose neme 13 Mr Priya Ranjan
Das Munist  He will agree that every-
day one would find that the roads
there are bmng blocke] becaus of
thely m-fighting resulling 1p murder
of theyr own cadre Mr Siddhartha
Shankar Ray wag willy willy forced to
come forward with g statement that
road blocking must be slopped But
still everyday you will find this me-
thod of forcibly blocking of road by
Congress storm troopers still contr-
nuing, In respect of attack on J P,
Shri Siddharthe Shankar Ray has
come forward with a statement. He
hag expressed his regret for the incl-
«dent but he has not condemned the

persotis regponsible foy it. He said that
Joyaprakssh Narayan did not come
out of the car on his own, [y
it is completely wrong and dis-
tortion of facts There were two
meeimgs One was n the stu-
dents’ hall. The teachers were
there JP addressed the meeting The
meeting being hardly concluded there
wgs gome big shouting by the Clha
tra Parishad and Yuy Congress people
ther e yust outside the gate of that stu-
dents’ hall ang even JP was not sllow.
td to come out of the ha!l and get into
the cm  He was prevented This is
whar happened Mt Samwr Guha and
other, were there, ang thev helped
Fim to come and get into the car with
great cifficulty And the next mesting
way 1o bie helg only 1) yards away
You wil! be surpnasg that the hooli-
£ preventcd him to  reach  that
gote  Same vouth congiess  people
were ther <houting ang a1 il jomped
upy 1 Jie honuet of the cat and began
d mine In the meantime brickbats
were thrown Two bicks were
thiown wmed at Mr  Joyaprakash
Maravan ) wil)l read oul here what
Shr Jayaprakash Narovan hag stated
in o Caleutty meeting Thig 18 from
Stateeran Tt states

Mr Marvuvan recalled the ugly
moeidentg that bad octurred at Cal-
tutta on Apuil 2 and said ‘whet hap.
paned there and of which I myself
was a victym w s paked hooligartsm
and gangsterism in the presence of
a Wesl Bengal Minister, & West
Bengal MP and & posse of police
officets, and the pohee force’

This 39 Mr Jnvaprakash Nerayen's
own statement, Skt

1% hrs

Again, 1 would say that the attemr.
wag there to throw stones. brick-bats
erd coconut shells towards the car
where § P, wes sitting  Still they say
and Shri Siddharths Shankar Ray
will say that there was no attempt or
no attack on Shri Sayaprakash Narse
san. 1 say, the sume old story they
are repegting since the year 1970-7L
From that day ohwards they at



he violence on the Opposition, parti-
larly, in West Bengal. Soma Mem-
bers might remember that Shri Sid-
hartha Shankar Ray was chosen by
hrimati Indira Gandhi as a stalwart
n West Bengal; when he was the
Education Minister here, he was sent
there when there was President’s rule
to prepare the ground for the election
which was a mere show. I will say, and
it was totally a rigged election and
‘no fair or free ‘election was there.
‘When we came to power in 1971, at
‘that {ime, (Interruptions)..

MR. CHAIRMAN: Now you please
try to conclude. Your time is already
cver. You were given seven minutes.
You have spoken for ten minutes.
Please conclude now. Congress Mem-
bers are given ten to fifteen minutes.
"ou have been given 7 minutes.

SHRI DINEN BHATTACHARYYA:
I shall finish within ten minutes.
FPlease excuse me for taking a little
more time. You please read your own
Congress Papers like the Jugantar,
Statesman, Hindustan Standard,
Ananda Bazar Patrika and all the
English dailies in the capital. Read
even Basumati which is run by the
Congress in West Bengal. They all
came forward and depicted the inci-
dent as the most ugly one. They pro-
ved by one action that there is no
democracy. no freedom of speech. Sir,
you will be astonished to hear that
during the jute strike when our C.P.I.
(M) leader was going to address a
meeting in Kamarguli suddenly the
Congress hooligang appeared there and
said that they would hold a meeting;
the police then and there clamped
Sec. 144 there and this tactic has been
adopted by Shri Rai’'s Government
apart from straightway breaking the
meeting of opposition by Congress
hooligans under the direct protection
of police. Here is Shri Tridib Chow-
dhry who had been to Dum Dum for
holding a meeting. But, that veteran
leader was not allowed to hold the
meeting. He was told that if he would
hold a meeting, he would not go from
this place alive. This was the naked

Violent Incident CHAITRA 18, 1897 (SAKA) in Calcutta (Motn.) 318

way of attack on the minimum demo-
cratic right of the people. In Malda
same method was adopted to disrupt
and break g meeting organised by
opposition parties. (Interruptions)

Mr. Darbara Singh will not be able
to appreciate what I am saying be-~
cause he could not understand how in
spite of presence of police, how seo-
called Youth Congress and Chhatra
Parishad storm troopers of Congress
could venture attacking public and
indoor meetings addressed by promi-
nent left party leaders, Why were
these people not pushed out of the
place? The people who were there to
attend the meeting of Shri Jaya-
prakash Narayan, first of all, were
locked up inside the university insti-
tut~ ang those who were outside, were
ngt al'owed to come near Shri Jaya-
prakash Narayan. They were beaten
up and many of them received injuries.
These hooligang with the help of those
so-calleg Yuva Congress and Chatra
Parishad leaders, with the help of
police and with the connivance of the
administration attackeq J. P.s car.
Shri Jayaprakash Narayan was sitting
mum. He was amazed. He could not
believe that these things could have
happened in Calcutta g metropolitan
city. The left parties specially our
psrty C.P.I.(M) were trying to con-
vince him and the people of other
states that the minimum democratic
rights were not there, parliamentary
democracy was subverted, no trade
union right, no freedom of speech.
no security of life, a semi-fascist
terror Raj was prevailing.

Shri J. P. was convinced and the
next day he said that he had under-
stood the reality and he stressed that
in Bengal democracy was in paril and
terror Raj was prevailing. J. P. took
up the challenge and said that he
would come again and address the
people. Congress Party has become
panicky and so J.P. is being threa-
tened by Shri Ray. If you read Shri
Ray’s statement, you will find that he
has been threatening that Shri Jaya-
prakash Narayan should not say any-
thing against Shrimati Indira Gandhi.
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Who i this Ray to tell Shri Jaya-
rﬂku}; Narsyan that he should say
his and he should not say this, I say
this sort of thing is going on in West
Bengal and the people of Indla will
not tolerste this.

Now, what is happening in  West
Bengal and other places® It is obvi-
ous, Sir, that they are building up
capitalism. Prices are gong up every-
where. Wages hav: been freezed
Lang distribution is pot there Real
land reforms are not taking place,
Everywhere, they are facing crisis,
The workers aud 1L+ ordinmy people
are rising up against this ruling class.
But, they want to crush them and
they want to fimsh them by terror and
by other iepressive measures They
gre terrorising the people

The previous speaker said that we
are now demanding the dissolution of
the Bihar Assembly What did she
(Shrimat, Indira Gandhy) do in 19597
She wag the Congress President She
made her father to throw away the
Communist Government I3 1t no* a
fact? We know what bappened 1n
Kerala at that tme  The Kerala Gov-
ernment was thrown out because her
father wag in the Centre. With the
asgistance of Shr Padmanabhan, they
formed a Vimochan Samithi

MR CHAIRMAN Al these things
are not relevant The most relevant
poing now is. you me exceeding your
time. There are other Membuxr
Please cooperate and conclude

SHRI DINEN BHATTACHARYYA:
Sir, whatever our friends of the ruling
party here may say, we arc now head-
ing towardg a situation where the top
Jeaders of the Congress want that
there should be only one party and
only one leader They want dicta-
torship, Thig 15 the situation they are
leading the country io That 18 why,
while condemning the gangesters snd
violent attack on J.P. on 2nd April,
1 would appeal, through you, to the
people and specially the toiling masses
of our tountry to stand up and unite
against this gort of gangsterism snd
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hooligans agninat the ruling party who
are bent upon crushing our deme~

cratic rights and subverting our Par-
liamentary democracy, ¢

MR, CHAIRMAN: Shrimati Maya
Ray Please try to confine your re-
marks to ten minutes, From the
Congress Party alone, there are as
many ag 18 speakers,

SHRI 8 M BANERJEE (Kanpur):
This International Women's Year.

MR CHAIRMAN 1 wll give all the
consideration to her on that score.
.
SHRIMATI MAYA RAY (Raigan)):
M: Chairman Sir. T assure you that
1 will not take longer time thun 18
absolutely neccssary

1 oppose thi, Motion Furst of all,
I relates to a Stote matter whieh, 1
understand canrot iy distussed 1n this
House So ein wer we have o make
up our mmds to delete that jule from
our rule-book or we should not allow
such a matter to be discussed here
and gtick to the Rules  This 13 my
first ground of oppostion to  this
motion

Secondly, the hon Mover of the
Mo*ion deplores the recent  violent
sncidents tn Caleutta Did he dep-
lore them when we were at the re-
cenving end of such violence from the
peiiod of 1867 to 19717 Or has Shyam
Babu just woken up when such an in-
aident has taken place now ia Cal-
cutia?

SHRI SHYAMNANDAN MISHRA:
I condemp both

SHRIMATI MAYA RAY. Did he
deplore the violent incidents perpei-
rated by the Party of the hon spee-
ker who has just preceded me? These
were tn 1971 (Interruptions),

Now this venerable gentleman, this
halloweg ‘hes been’, Shri Jayapra-
kash Narayen, has issued a
call for a ‘total revolution’. He
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Inciting mutiny in the forces and
mutiny is every walk of life, But he
whines when there iy a reaction to
his positive gction of inciting others
to break the law in every walk of
life and to use untonstitutional me-

His cry ig that of total revolution.
What are the trends of that revolu~
tion? It 13 naked assassination, one
of which has already taken place.
One victim has already been claimed
and two attempts at murder have
been made, one on the Leader of this
House and the other on the head of
the judiciary

SHR] MADHU LIMAYE Nonsense.

SHRIMAT] MAYA RAY, Qur con-
cept of revolution 15 totally different
It 15 that of a peaceful transtion, an
economic, gocial and cultural revolu~
tion, and that is where the bame
difference lies between our 1deology
and the ideology of the Opposition.
Not a single constructive programme
has been put before our people
explamning the totality of the “total
revolution” by responsible members
opposite including Shry  Janeshwar
Mishra They have entered mnto a
programme of appointing agents pro-
vacatures to spark off incidence, such
that a gmall, minor incident escalates
into g holocaust

1 do not remember having heard
any voice of protest being raised when
members from our party were #trip-
ped and humibated publicly by fol-
lowerg of Opposition recently—I
think 1t took place n Bibar. 1 do
not remember gny.adjournment mo-
tion being moved when the Congress
President wes attucked in  Baroda,
when Shri Shanker Dayal Singh was
attacked in Bihar or when Shri K. D
Malaviya was obstructed in another

part of Inda

Therefore, a8 far as principles are
eoncerned, these do not concern the
hon. members of the Opposition. It
ig merely a question of personalities
and personalities alone.

$39 1L8~11

Our stand is quite clear,

We condemn violence of any kind;
we have always done go and that hag
been the principle of our party, We
siand by that even today. But even
Gandhi);s said that violence was justi-
fled under certain circumstances and
11 may be that such a circumstance
has come about today. OQOur gtand s
quite clear We do condemn violence
and we are not concerned with per-
sonalities, not even with you, Mr.
Madhu Limaye We are concerned
with principles while Members of the
Opposition are conrerned with x, y or
z Interruptions). When two pro-
fessors are sitting side by side, Sir, it
becomes a very dangerous combina-
tion He 15 one, Prof Dandavate.
Samar Guha is another and so the
entire party is 1n a terrble mess We
do not indulge in  wviltfication or
character assassination and scurrilous
attacks on persons as do the Mem-
bers of the CP(M) party

There is a another side to it, Sir.
Prof Samar Guha 15 very agitated
because the Professor was approached
by a gir] on the hood of car I must
apoligise on behaif of my clan; I am
really amazed pt such g bad taste ..
(Interruptions} 1 would have thought
that Prof Guha being a gentieman
and g bachelor would have approved
of his experience of having provoked
a womsn to climb of car , (Inlfere
ruptwon) ’

AN HON MEMBER He 15 not a
bachelor he 18 prepared to he consi~
dered a bachelor

SHRIMATI MAYA RAY Then [
pty his wife . (Interruption) Any-
way a woman chmbed a car; he
should have considered it an achieve-
ment to provoke her into doing so
and not raise such a hue and cry
in this House over that

Anyway. Mr. Chairman, the Ben-
gali woman is highly emotional and
Prof. Guha must have realised this.
But so is the Professor, judging by
his histrionic performances in this
House, so much so, that Professor
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Samar Guba's injuries, 1 think, were
more menta] than physical, Because,
he 1 here and he looks really quite
fit on the whole. Maybe if he uses
more temperate language in the fu-
ture, he will not open himself up to
such humilisting situations of being
chased by a girl

For ua in Bengal the most crucial
factor is that after a period of vio-
lente and turbulence which had re-
ta1ded Bengal by about fifteen years
wn its developmental programme, our
boys and girls have prought about an
atmosphere of peace and tranquility
in order that we may progress and
we intend preserving that at atmos-
pbere {Interrupticns) Time and
history takes no notice of people like
you or me but we do intend to pre-
serve thiy atmosphere of peace $o
that the mullions of our piople who
hve helow the poaverty line and who
are entitled to a derent lhiving can
have our developmental programmes
implemented ro thut they can have
atleast the minimum needs that we
promised then and we intend to see
that they live 1n an environment of
peace and gafely We will not tole-
rate fascist strong arm methods to
disrupt our gspuations and achieve-
ments at the Yehest of international
forces disturb that peace that we
have brought about Tt makes me
sick, hearing the Marxist Members
spesk hete gJopting the hoher than
thou attitude It 1@ they who un-
blsthed 2 regn of  terror in West
Bengal thank geodness they couid
oot do so 1n any other patt of the
¢country  Nobody could produce those
conditions of violence Shri Limaye
and the hangers on of Mr J P or
any tther P J P made g mistuke
He had come and gone from Calcutta
matiy times The memories of those
boys end girls are not as ghort as the
memoriey of the Members of the
Marxist Party They had not forgot-
ten what they had undergone during
the timeg of the Marxist yule There.
fore when Mr J P. joined forces
with the Marxists, it inoenseq them
and had aroused them, Y sm not
apologising on their behall; T do mnot
apblogise for what they had done; it

will be dong again )t he comes to

Bengsl with such forces, Including

subversive international forces....
{Interruptions)

PROF MADHU DANDAVATE:
While the Chief Minister hag expres-
sed his regrets, she says that the boys
and girls had done the right thing

MR CHAIRMAN Mr Ray has ex-
pressed his views as Chie! Minister.
She has her own views.

SHRI SHYAMNANDAN MISHRA:
We only want the country ta know
what she is saying

SHRIMATI MAYA RAY Mr Chair-
man, Sir, no development can take
place without peaceful conditions and
therein liea the provocation go far g8
ithe Members of the Opposttion are
concerned  They are not in the least
converned with, or worried about the
welfare of the average man They ore
only concerned with singing hallalu-
lahs to a septusgenarian leader who
15 {rying to make a dramatic come
back after his days of Sarvodaya,
and having entered the fray screeches
every time the wear ynd tear of that
process stratches him

The saddest part s that there 1s &
huye poverty-stfiken world outside
those parties and this House, waiting
in the wings to go forward and attain
a minimum standard of a decent level
of hving That 13 what we should
be discussing here and not  what
happened to J P or the girl on the
hood of a car or whether Samar Guha
had suffered scratches what 19 this
comparison to what millions of people
outside this House gre suffering and
waiting for

SHRY PILOO MODY Why are we
not discussing it?

SHRIMATI MAYA RAY We are
trying to but you bring in such mo-
tions and waste the time of the
House

SHRI PILOO MODY: All the time
fs Government's time; why do youl
not discusy it?
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MR, CHAIRMAN: Let her finish
ber spesch.... (Interruptions).

SHRIMATI MAYA RAY: They
have unleasheq the forces of reaction
in all its strength, They CPM 15
lurking behind the skirts of the Jana
Sangh and BLI) and other reactionary
parties and are altempting g “come
back”... (Interruption) through the
back door....

Ags I said, we can forgive them
for, Sir, “they know not what they
do,” but we cannot forget. We in
Bengal have had our share of this
revolution and a bloody one at that,
8ir, literallly, when the CPM took
over agnd ruled Bengal for 22 months
Where was Mr Jayaprakash Nara-
yan and Professor Guha when one
ufter one of my Chattra Parishad
boys were brutally murdered anl
Yquidated” Sir, there 1. not a single
burning ghat in the districts of Ben-
gal that I have not visited during
that period, where one or other of
mv boys was cremated, after being
killed in the most barbaric manner

I do not recollect Mr Jayaprakash
Noiayan emerg.ng  from his Sarvo-
daya retreat to join n in condemn-
ing suth acts gt that ime 1 dn not
remember  herring his ery of nrefest
arwunst sirh ductardly  acts Not o
single voice of piotest was rais-
ed by our unavable  Profossor
Guha or the mover of this Re-
solution No  ha only deplores recent
events 1n Calcuita. not the old ones
I will remind Prof Guha of the in-
eident at Ethora in Bengal where a
Communist Party Marwust girl called
Turafdar stabbed and murdered a
Chattra Parishad boy 1 know  be-
cause I visited that place where a
teacher also was speared to death
through the bars of a window in &
lockegd room. by the very very good
bays of the Communist Party
(Muarxist) Toyal card-holders
{Interruptions) Does Pro! Guha re-
membher? Whereas some Renguli
women know only how tp pound the
hood of a car, others are taught by

some parties to kill? You have jomn-
ed hands with them, remember that.
I am serious about it, (Interrup~
twons)

Shri Samar Guha (Contai):***

MR CHAIRMAN Mr Samar
Guha's observation wijl not be re-
corded

SHRI ATAL BIHARI VAJPAYEE
(Gwalior). Just now you have sard
that the remarks made by Professor
Samar Guha will not go on record.
May I know the reason? One may
or may not agree with the remarks
made by Professor Guha but they
were not unparhamentary.

SHRI C M STEPHEN (Muvattu-
puzha) When a member speaks, it
the member does not yield and still
another member makes some re-
marks, those remarks will not go iato
the records

SHRI SHYAMNAYDAN  MISHRA-
My hon friend, Shn Stephen, con-
tends that since the hon lady Mem-
ber had not vielded, therefore, the
1emarks madr by thp hor Member,
Professor Guha, vould not go on re-
cord Mav I remind him that when
one makes an nterruption even
while sitting those interruptions go
on tecnrd?

MR CHAIRMAN They .re indica-
ted as 1nterruptions

SIIRI SHYAMNANDAN MISHRA;
Then, you would be pleased to re-
call that the hon Member was speci-
fically referring to Professor Samar
Guha all the time ang was directing
her attack ggammst im Do you want
him to hear all the attack?

SHRI ¢ M STEPHEN: He is the
subject matter of the resolution. So.
he must be amendable to criticism
(Interruptions),

s**Not recorded
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SHRI BHYAMNANDAN MISHRA:
Professor Bamar Guha hag beesh men~
tioned in the resclution as had been
assaulted. Does that constitute &
crime? Professor Guha has not yet
made his submizsion in the course of
the debate. Since he has sustained
injury, is that considered to be &
crime for her to make some remarks
sgainst him? Is that the point?

SHRI C. M. STEPHEN: There are
two things which 1 want to empha-
size. The question iy whether your
direction that his remarks must not
0 ob record js correct or not, The
hon. lady Member was having the
floor and she was continuing to upeak.
She was holding the floor and she
was continuing her speech. Simul-
taneously, Professor Samar Guha was
carrying on a parallel speech. An
o¢casional interruption is one thing.
But continuing a speech when ano-
ther hon. Member is speaking is a dif-
ferent thing. Both cannot go on re-
cord together. Therefore, when the
hon, lady member has not yielded
but wag addressing the House, any
other speech made on the floor of the
House must certainly remain off the
record and, so, your ruling is abso-
lutely corTect,

Secondly, Shr; Mishra says that the
hon. Member made an attack on Pro-
fessor Guha two or three times. The
only point for discussion today Is
whether the alleged attack on J P.
and the allegedly inflicted injury on
Professor Guha deserve to he deplo-
red by the Parliament of India. When
we discuss that question, whether the
attack on this member iy of such a
special character as to deserve dep-
loring by Parliament is ghuclutely re-
levant, and the person who hag con-
vassed in a part of the resolution to
draw the attention of the House
must be prepared to receive the at-
tack, right and left, and left and
right, and he will be receiving that
attack.

BHRI PILOO MODY: Mr. chur-
man, Sir 1 am not concerned with
‘IM“tydthGMt’ﬂChﬂ
exchanged, or quality of the

speech which way being made.
I am concerned sbout thiy teo
quent interjection on behal? of
Chair to sey “this would not go
record”. or “that ‘would not go

record”. The whol¢ purpose of a
cord is that it is recorded. It is not
recorded at the discretion of anyhody
else,

Your direction is quite explicit that
you may only ask those words to be
expunged which are unparliamen-
tary. For your information and for
the information of these people here,
there 1z actually a dictionary of unw
parliamentary expressions. I have
seen that very often. noy knowing
enough of the language, many words
are sought to be cxpunged which
should never have been expunged. The
whole procedure of expunction js to
be used only 1n that case Anything
they ran be heard by the Reporters..

SHRI VASANT SATHE. That
nothing to do with expunction. This
18 something said without the per-
misgion of the Chawr. That 1s why it
18 not going on record.

SHRI SHYAMNANDAN MISHRA:
Expunction 18 not a disciplinary ins-
trument,

SHRI PILOO MODY: I am glad
that Mr. Sathe intervened because it
gives me a further opportunity to
clarify the situation. The Chair is
not a deciding authority asx to what
is said with his permission or not.
The Chair merely regulates the pro~
cedure. It does not decide what
should be said by whom and when. If
a Member chooses to zay something,
it it is at all possible to record it ik
should be recorded.  Only history
will be the judge whether that was &
just or an unjust thing that was said,
Therefore, 1 plead with you not o
use this injuction of “Nothing will be
recorded”. It is only donebyw::

ifs

38k
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the case is different. There was a
parallel speech made by Mr. Samar
Guhe when the hon, lady Member
was speaking. Hence, when an hon.
Member makes a parallel speech
without the permission of the Chair,
the Chair is right in saying that it
swill not go on record. Because he
was spesking without the permussion
of the Chair and making a parallel
speech, it should not go on record,

MR. CHAIRMAN: The hon. Mam-
ber, Shri Vajapyee, raised a point of
order. 1 thought I should examine
the validity of his argument. So, I
allowed the hon Members to make
their submissions I am thankful
to them for expressing their viws on
various aspests of it

Az the hon Members have noted,
when interruptions were being made,
1 was teking a lenient attitude. 1
know this is a matter on which there
is a considerable interest evinced.
These interruptions were allowed.
Some hon Members wanted to say
something and they sought my per.
mission tacitly or I gave the consent.

In this case, I reuested Shrimati
Maya Ray, to conclude her speech
But the Congress Members and the
Chief Whip indicated that they were
prepared to give more time to her.
80, 1 was giving her some more time.
She was holding the floor in her
own right. If anybody wanted to in-
fervene and make any observation,
naturally, it should be with my
consent, with the consent of the
Chair or only when she yields Here,
what happened was, knowing as I do
Shri Samar Guha's nature, 1 was to-
ferent and 1 allowed him. But again,
he wanted to intervene. T said, no.
1 requested him not to do it repeate-
dly. Again, he persisted and, there-
fore, 1 had to take a firmer attitude,
lq tune with the spirit of the House
and in conformity with the Rules of
Procedure and Conduct of Business
of this House, I hope every hon.
member will agree with me that, in
this great and esteemed organ of our

State apparatus, in this august House,
proceaxdings cannot be conducted
unless we conform to the injunctions
of this House. It is in this context
that I said that, without the permis-
sion of the Chairman, nobody culd
interrput. I hope Shri Vajpayee will
agree with me. I did allow the
first one or two interruptions, but
when he persisted, I said that it woud
not form of the proceedings.

Shrimati Maya Ray.

SHRIMATI MARA RAY: What
is happening today are merely trends.
If you allow such an atmospher to
prevail and escalate, this  country
will be plunged into such conditions
of anarchy and chaos that will sweep
away Mr. Jayaprakash Narayan and
Mr. Samar Guha in its wake, and all
the progress and development which
we need so desperately, will be re-
tarded by decades.

The positive action of Shri Jaya-
prakash Narayan and Shri Samar
Guha was to use wvulgar and scurri~
lous language in attacking our Prime
Minister. §

The reaction of our youth in Ben-
gal was to protest. The public of
Bengal has given a fitting reply to
his movement and will continue to do
under such circumstances. Do not
trifle with Bengal or Bengalis. You
do not know them It is our youth
and our youth alone, along with the
West Bengal masses, who will resist
this conspiracy launched by the
Right Reactionanies and their han-
gers on like the CMP and other in-
ternationa] agencies. It is they who
had driven out gondaism out of Ben-
gal between 1967 and 1971 and they
will still do so again foday, for, Shri
Jayaprakash Narayan has jointed
hands with those very same forces
and we will not allow those forces to
return through the back-door, with
J. P. or any other person.

There cannot be anone-sided fray.
It you have your say, we shall ha?e
ours also  Bengal is not pusillani.
mous or afraid. We have been thr-
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ough our trials of fire and are pre-
pared to go through the same again
to preserve what we have attained,
Nothing can stop us, not Mr Jaya-
prakash Narayan or any one else. We
do have our loyalties and we shall
stick to them. Our loyalties are to
our nationa! leaders and to the Lea-
der of this House, 1n particular We
Bre not apologetic for having our
loyalties or for being members of a
democratic society We do not pre-
scribe to  the fascist  strong-arm
methods of the member, opposite

With these words, I conclude, and
I thank you for your indulgence, Sir,
as well as the indulgenrce of my fol-
low members on this side

SHRI INDRAJIT GUPTA (Al
poret Mr Chairman, ay far ag the
merdent in Calcutta 15 concerned,
which forms the subject-matter of
Mr Mishra's motion, I am afrad no
amoun! of debate in this House will
bring about agreement on what actu-
ally happened there We can argue
111! we are blue in the face and even
the statementy which may be made
by those few people here who hap-
petned to be present on the scene will
be different Most of us were not
present, neither Mr Dinen Bhattow
charyya was present, now was [ pre-
sent, nor wag Mrs Maya Roy present
Mr Priya Ranjan Das Mun#i was pre-
sent and so was Mr Samar Guha, but
they will give diametncally oppo-
site versions of wha! happened, we
can only rely on newspaper reports
and photographs It was preusely
for this reason that I wanted to widen
the scope of the debate Otherwise,
it iz quite futile I am grateful to
the Deputy-Speaker that, though he
ruled out my amendment, he did
make the observation that 1t would
have been a more meaningful debate
i¥ my amendment could have been
accepted, but it could not be, unfor-
tunately, accordig to the rules

Now, what are the few facts which
are not duputed by either gide about
the Calcutty incident? One is the
fact that Shri Jayaprakash Narayan
wag pevented from eddressing

meeting ot the Univerity Institute
Hall. This is scoepted. Becondly, it
is also accepted that shortly before
he went to the Institute hall he had
addressed a meeting only a hundred
yards away, at another hall called the
Students Hall. All of us are familine
with those placex It is hudly a
hundred yards away It ja a small
hall About 200 people can perhaps
sit That i3 acvepted. (Interrup-
tions) ‘The third thing which is ac~
cepted, because the photograph pro-
ves 1t 13 that a giri or & woman-]
do not know, her age cannot be de-
cided from the photograph sghe bee
longs o the feminine sex, she has &
long pig-tail, the pig-tall is very
much visible—waus, according to the
phnotograph, <itting on the top of the
hond or roof of Mr  Jayaprekash
Narayans car It i» also agreed that
Jaysprakash Narayan did not suffer
amy injury What was in somebady’s
mind, we do not know He did not
suffer any myury My hon  friend,
Mr Ssmar Guha fist claimed ihat he
suffered some injuries and that he is
having internal  hacmorrhage and
what not 1 am sorry for that if it
had happened, but my contesition 12
that on the busin of these 3 or 4
facts which are undisputed and
which ate¢e not a matter for contro-
cersy, can one come to the conclusion
that there was a deliberate attempt
to murder Shri Jayapsekash Nara-
yan® There should be some limit o
these things 1 do not approve of
this business of physcially prevent.
ing people from holding meetings,
whoever it 1s, though it may sound a
goody-goody thing because nobody
ubserveg it in this country; but o say
that  because he wus preven-
ted from attending the meet.
ing at the Institute--though he had
held another meeting perfectly all
nght earlier, half sn hour  earler,
hundred yards away—and to say
that because a girl had gone to the
roof of hia car, therefore, there was
a disbolical plot to murder him--that
is more than 1 am prepared to swal-
fow. (Interruptions) That is net in
the molion. It is difficult to put it
in the motion; but thet s what s
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being tried to be proved here on the
floor of the House Therefore, as far
as this Calcutta incident goes, I
want to say that facing hostile demo-
nstrators, I am afraid, 15 part of the
occupational hazards of polities All
of us have faced It some time or the
other

SHRI SHYAMNANDAN MISHRA
Now you dont, we are glad you are
safe now

SHR1 INDRAJIT GUPTA 1 wll
tell vou want J mean If one hag to
run the risk of a hostile demonstra-
tion now and then one does not com-
plain  mnd gereramily one does not
¢ery if one gets one or two  bruces
You have to yet used to that I do
not know whether Mr Piloo Mody
has got that expenience I read in
thy newspapers that Mr  S.ddhaitha
Shankar Ray has expre.sed tus re-
great, because, as he hag said, snme
of the boys got over-excited This 18
what he hay stated in his stalement
That means that he has expressed
his regret for the fact as 1 under-
stund 1, that s)>me boys had got
extited and surrounded his car and
all these things topk place There
were no weapons {Interruptions)

SHRI SHYAMNANDAN MISHRA
Iron bur, of (nurse

SHRI INDRAJIT GUPTA  There
wete no lethal weapons alleged by
anybody You can now talk about
iron bars and machine guns and
every thing  They are not establi-
shed anywhere

SHRI SHYAMANDAN MISHRA
Jayaprakush Naravan has seen the
fron bars in the hands of many of
the hooligans  (Interruptions)

MR CHAIRMAN Let us hear

him,

SHRI INDRAJIT GUPTA My
point s, whether one approves or
Qisapproves of all these things 1 do
not approve of them but how was
it, that it as 1t i3 alleged, the crowd

had gone there to attack ang kil
Shr; Jayaprakash  Narayan, the
meeting in the studenty’ hall a hun-
dred yards away was held perfectly
peacefully and orderly? (Interrup-
tivng  Secondly, of the peo-
ple of Calcutta in large
numbers had really wanted to
hear Jayaprakash Narayan, could
anybody have stopped it? (Interrup-
tvms)  They shou'd know that Biher
15 nut West Bengal They  should
know that tInterruptionsy  Mr,
Dinen Bhattacharyya please dont
provohe me into saying something,
because Mr Javaprakash Narayar is,
now, convinced he said that by his
expenence that day, he 15 convinced
that the CMP’s allegations  about
terror during clections earher are
now confiimed (Interryptions) To-
day they are completely confirmed
When I contested this Lok Sabha
election in 1971—let them know;
can they deny 1t* I was fighting
against the.r candidate—in the com-
stituency, in four of the Asgsembly
constituencies within my area, @
Behala West, Behala East, Jadavpur
and Maheghtala 1 and my workers
were not able phvsically to go any-
where even to hold any meeting
(Interruptions) I say that 1t  does
not lie in the month of these people
{Interruptiong) 1 ¢

MR CHAIRMAN
down

SHRI INDRAJIT GUPTA The Se-
cretary of the branch umt of my
party i1n an area called Bansdrom.
{Interruptions)

ot wAswe few: (mv f Sy
R

ot §otw T WA vd, ol
wH g ¥ oA @ g oy vy
TR AYHA, FAM WK1 T TR
AT |

@ R - oF FEA 7 raA-
s dm T O§, VT AREEET
§ w1« 73 wa LA fr wawen

Kindly sit



833 Violent Incident APRIL 8, 1918 in Calewita (Moth) ' 336

gl aw fear v 1 vy (v,
W Ehtr oy wr gy 9wy #%
fewarart ?

MR. CHAIRMAN: Mr. Indrajit
Gupta, please continue, We have had
encugh interruptions, I suppose.
Please, no more interruptions.

SHRI INDRAJMT GUPTA: There
dm be some limit to buffoonery
80 .

MR CHALMMAN: Let us be seri-
Oug gbout it

SHR] INDRAJIT GUPTA: During
the election, the secretary of the unit
of my parly in a place calied Bale-
doni, which is in the Jadavpur cons-
tituency, Comrade Netaji Mukherjee,
was murdered during the election
campaign. The case is stil gomng on
He was not murdereq by Comgress-
men. We know who he wag murdered
by. We do not want to say it here.
Angd only 3 days ago, every nawspaper
here also carried a report of the con.
viction of the 3 people of the CPM
who had murdered one of our eldest
and most respected leaders, Suren
Dhay Chaudhary. They have been
convicted—it i In the newspapers—
after & prolonged trial

SHRIMATI MAYA RAY: Ask
Dinen Baby what he has to say now

SHR] DINEN BHATTACHARYYA:
How many of our people you have
killed?

(Interruptions)

MR CHAIRMAN: Please let us
get out of 1ihis insensible murder
business.

SHRI INDRAJIT GUPTA: All 1
want to say is that it is not some-
body who is threstening Juyspra-
Josh Norayan as to what will happen
i he tomes to Calettta. I think It
is v ry ndiscreet, 1 abould say ond
very unwine of JP himself 1o have

fssusd & threat Detore he Jeit Calouts
ta, saying, T will come heck..

Ysmu SHYAMNANDAN MISHRA:
.

SHRI INDRAJIT GUPTA:
will show you.'

SHRI SHYAMNANDAN MISHRA:

T will come back'-ds it n threat?
(Interruptions’

SHRI INDRAJIT GUPTA: My hon.
friend from the CPM was not there
to welcome him that day. Not a
single CPM leader way there to wel-
come him or o protect him that day.
Where were you? You are champion-
ing him now Why were you not in
the College Square on that day?

(Interruptions)

At least Mr Samar Guha had the
courage of his convictions to be on
the spot, but these gentlemen were
not to be found anywhre Now, they
are talking here

(Tnterruptions)

MR CHAIRMAN- | can undor-
stand the leelings of the Membery of
this side, but you should not go on
to the extent of interrupting »
apeech.

l'm I

{Interruptionsy
Order, order Piease sit down. |
on my lege [Pleage co-operate.
SHRI KRISHNA CHANDRA HAL-
DER (Ausgram).

SHRI RAMAVATAR SHASTR!
{Patoa):*

MR CHAIRMAN: Nothing will go
on record

1 would appeal to the hon, Mem-
bers 1o keep up st least the element.
ary norms of a normal debate. !m
understand the sirong feelings
might fee! when party mmum
take place but you will have to bear
)t and when members of the other
party are speaking. they can polnt
out—Please do not interrupt. (Inter-
ruptions},

Now please conclude.

*Not recorded.
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‘18 hew, §

SHRI INDRAJIT GUPTA: The pur.
post of my amendment which was
unfortunately rejected or ruled out
wasr to show that there was an origi-
nal ain which was responsible for all
this chain of things that were taking
place. It Iy gbsolutely a native and
a non-political way to congider this
problem without reading it in that
context. Is it something suddenly
happening out of the blue in the vac-
uum? I do not gay that if you slap
me, Mr. Mishra, that I would be
justified

{Interruptions)

MR. CHAIRMAN: 1 know he is
interrupting, but you address the
Chair. Mr Mishra will also co-
operate

SHR1 PILOO MODY: The original
sin u October revolution

KHRI INDRAJIT GUPTA: When
Mr. Jayas Prakash Narayan first
launched his movemgnt in Bihar on
the 18th of March, 1874, his chatra
sangharsha samiti  indulged in ram-
pant Xinds of arson, etc.

T was Everyman's Weekly, which is
whose Paper you know very well,

that Everymun’s paper had to wrile
at that time—

“loot ant ar-on do nut maeke 8
revolution” ang that “4f they want
fo make a revolution, they must do
It with the people rather than
against the people” because “whai
they did in Patna, however, has
turned the entire people of thiy uly
hogtile to thers exvept fur the
goonday and those who are bhndly
partisun”

This way given by Everyman's
paper on 3Mh Mards, 1975

(Interruptions)

The appeal issueq for the 18th
Mareh demonstration jopenly  called
ypon the students to march to Patna
in erder to have “a holl of blood and
sevoluifon with the esiablishment.”
Yveryman’s paper on the 6th of April
wrote—~ .

*Qujsrat students' demands for
cleansing the gystem breathes right-
eous anger. That of Bihar abandon
and licenticusness”,

You can check it up. These are

Everyman's paper’y words and not
my words.

SHR] SHYAMNANDAN MISHRA:
What was Indira doing at that time?

(Interruptions)

PROP MADHU DANDAVATE:
1 wish 1o bring to the notice of the
hon. member that what he has guo-
ted is correct. But everything hap-
pened before Mr. Jaya Prakash
Narayan's tour and after he took up
leadership, all this...(Interruptions)

MR. CHAIRMAN: He ig capable of
defending himself. He iz himself g

leader, That would be 3 better way
of detfence.

SHR1 INDRAJIT GUPTA: On the
6th of October last, after his famous
three day Bihar Bandh there was a
public rally. He szid this and I will
ask everyhody to tonsider this,—whe-
ther this 18 incitement tp violence or
not. He said-

“Sometimes I also think that
when these men are so shameless

He 1s referring to the MLAg and
Mimsters—

*.what is left for the people to
do but to go to their houses
and being them out and tell them
that they have to go..”

That means, go to their houses, get
thern out foreibly, force them to
regign. JP had given a call for the
studenis to poycott their examinations.
May I tell you something in this con-
nection? In Nalanda district, a stu-
dent by name Brinda Prasad did not
choose to follow this call’of his and
he went to the examination hall. He
was killed on the way. So, we have
to know these things. I ask: In which
country—especially one which is char
ged by you with having fascist or
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semi~fencist regime-rave peliticlans
permitted to go up ang down the
country, sddressing public meetings,
in which they appeal to the army and
the police to revolt against the Gov-
ernment? There is an interesting
book written by Mr. 8 8. Khera.
1 can quote that if you like. Ay early
as in 1967, Mr Khera wrote this,
This iz what he said:

‘Even a person lke Jayapra-
kash Narayan wus reported quite
recently (Indian Express, 3 May,
1867) as ‘toying with the idea of
a mihtary dictatorship in India’
and suggesting that in the ‘palitical
instability’ creategq by the results of
the general elections of Fehruary,
1967, the nation should ‘summon the
service of the army to flll the
vacuum and set nght the mstabe

lity’.

In the 1987 general election, in a
number of States, the Congress was
dcfeated for the first time, But at
that time JP said, there is a political
vatuum...

SHRI SAMAR GUHA (Contai); I
rise on a point of order My point of
order :s this When a political state-
ment attributed to a leader like Shri
Jayaprakash Naravan is made saying
ihat he said, Mibitary should take over,
and all that, should we not know from
which source the quotation is made,
when he made that statement, and
the place where he made that state-
ment and in which book or publica-
tion this was mentioned, and in the
absence of that, would you allow
such a serious observation to go on
record? He mentioned the name of
one gentleman Mr. Khera. It may
be his own personal observation
There is no indication that JP made
such a statement ] request you to
kindly understand the mood of the
House. T request you to seriousness
of the observationg and the accu-
sations made by a Member.

SHRI INDRAJIT GUPTA: 1 am
willing to supply all the quotations
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0

2 Shl Samer Wuha, Theze
dificulty. r o

SHR] SAMAR GUHA: There is a
::rioul point of order. (Initerrup~
ions),

MR. CHAIRMAN: Please sit dowan,
I think you do not have amy doubt
about the seriousnesy of your argu-
ments. The point here in this.

SHRI 8 M BANERJEE: Before
you give your ruling, I want wmy
points also to be covered, namely,
whether, in tlus House, anything can
be quoted or not.

SHRI PILOO MODY: Anything
can be quoted and nothing can be
deleted | (Interruptions)

MR  CHAIRMAN: Order, order.
Now, Shr1 Gupta was only quoting
Irom a certan authority who has
written a certain public book on cur-
rent topies  So, i our debate, it is
now open to other hon Members to
put forth tHeir view pomnts. Prof.
Guha himsel{ is to speak He wrote
to me just now that he is an eye-
witness 1o the alleged incident and
that he jg also a victim according to
him  And so, he can also quote to
substantiate hig view points. The
precedence m this House 18 to allow
the hon Members to quote from any
recognised authority So, 1 disallow
his point of order and I would req-
uest Shri Gupta to resume his
speech.

SHRI PILOCO MODY: | aem giad that
you gave a correct ruling.

SHRI INDRAJIT GUPTA: I have
already quoted from this book. He
can verify it from that. The quots-
tions mre from the Indian Express of
the 8th May, 1987. There is nothing
mysterious about it. It ls aleo inci-
tentally mentioned there that the
C.P M. lesders, Shri A. K. Gop-
alen and Shri Basava Punniah wer-
ned that Mr Jayaprakash Narayou's
remarks amounted fo;
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“Patronising flsttery of our armed
forces and utter contempt of the
people and thewr democratic and
patriotic aspirations.”

Now I would like to conclude that
the seeds of violence were sown
through these activities and state-
ments which have been going on
tince the JP's movement was laun-
ched I again repeat that I do not
consider that because of these, any
counteraction of this type is justified.
But. on the other hand, we are liv-
ing in a realistic world, we are not
fooling ourselves JP's movement
avowedly has the support of such
orgamsation  pledged, to  peaceful
meang v the Naxalitics, as the
Ananda Margis and as the R § S.
These are all vetaries of peace and
non-violence. They are avowedly in
the movement. Secondly, I shall just
remind you that on the 1ith of Nov.
ember when the C P 1. held a de-
monstration  in Patna, every news-
paper—all the newspapers, which my
friends ure quoting—had the banner
headlines deserihing how the trains
were stopped on the way by the
JP's supporters and how they were
forcibly dragged out of their com-
pariments. They were all poor peo-
ple, landless and agricultural labou.
rers, Women wete beaten up and they
were stripped. One Mr. loke Nath
Azad—] am not discriminating n
the status of the people; they are all
Memberg of the Legislature—a Mem-
ber of the Legislature was so seve-
rely bealen that he was hospitalised
He was a Harijan M L.A. Al these
things went on  Thig is not denied
by anybody. It was published
through the country in the press.
Not only there was not a word of
condemnation, but, ] have a very
sore grievance that when we tried
repeatedly in thig House to raise this
matter, it was not permitted It was
permitted. But, one incident in the
university institute hall there is mag-
nified into such a huge thing because
he is » big leader. These were only
poor agricultural labourers, What
does it matter, if they were beaten
up? Nobody bothers.

34z

Finally, 8ir, I woulg say this. I do
not know it there is any means by
which all these things can be brou-
ght to a stop. But, those who saw the
wind have to reap the whirlwind
1t wil! be better if we come to syme
sort of an understanding It is no gu'wl
seeing things in 1solation and saving
that we condemn thiz or we support
this Something is happening. Finnl
ly. Sir, I would bring to the notice of
the Home Minigter that in a lengthy
sta‘ement made by the West Bergal
Chief Minister, which is published in
the papers today, he has made cone
allegation, the truth or otherwise of
which T do not know. But, I thank it
is the j0b of the Home Minister to
take notice of it and hold an enquiry,
investigation. The Chief Minister has
said that the flat in Calcutta in which
Shiy Ju rayrakash Narayan was pu’ up
and which he was using during his
stay there in Moira Street{, where he
had had on fabulations with his other
political friends and allies is the
office of an organisation called
‘Awakening of Life' which is a branch
according to the Chief Minister, of an
organisation known as the Neo San-
yas International, which. he says,
functions in the USA also and is re-
ported to have links with the CIA. I
do not know whether it is correct or
not. But it ig the job and it is the
responsibility of the Home Minister
to find out the truth, to pursue this
matter and see whether there 18 any
concrete evidence available. Much
has been said about how many and
resourceg are useq and so on. It is
an unfortunate fact in our country.
Shri Jayaprakash Narayan is no ex-
ception. He went to Calcutta in &
chartered plane, specially chartered,
which cost some Rs. 14,000 or some-
thing was paid as chartered fee. Is
this the way the leaders of the com-
mon and poor pecple are supposed to
go about? They also do it and your
leaders also do it. It is no use eay-
ing that this is right ang that is
wrong. If we are serious about it
it we want to stop this business of
forcibly stopping people from hold-
ing meetings and demonstrations and
20 on, then, let us get together and
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#ee whether it can be dome. It it
cannot be done, whatever conse.
quences are there will follow, which
will not be good for the country, I am
afreid,

SHRI VASANT SATHE (Akola):
Sir, there are two main points that
Arige for consideration from this
motion. One is, in relation to Shri
Jayaprakash Narayan and the other
person involved is Shri Samar Guba,
‘Sir, I will first take up the point re-
lating to Shri Jaysprakash Narayan.
Let us dispamssionatiely consider the
fucts of the case, that are known, I
just saw some photographs. From
these photographs and from all the
descriptions that have been given up
4ill now, what is seen is that and
what jg reported, even in the speeches.
10 have happened is that Shri Jaya-
prakash Narayan was to have addres-
sed meetings in two places in the uni-
versity ares. One was in the students’
hall and the other was in the Calcutta
University institute. In regard to the
meeting which he addressed in the
students hall, it is nobody’s case that
iLere was any disturbance.

DR, SARADISH ROY (Bolpur):
Inside the hall, stones were thrown.

SHRI VASANT SATHE: Nobody
‘has said that. Shri Jayaprakash
Narayan and even Shri Samar Guha
has not said that. What actually we
know is that the meeting took place
and about 100-200 yards away, Shri
Jayaprakesh Narayan came in the car.

The allegation in the case made out
by Shri Shyamnandan Mishra, and the
gravity with which he put it, is that
‘there was a danger to the life of Bhri
Jayaprakash Narayan; actually there
was a pre-planned attack, 5 plan to
murder Jayaprakash Narayan, That
is the way he put it. Now kindly see
the circumstances of what happened.
In these photographs you see the car
surrcunded by hundreds of students
who were demonatrating. It is alleg-
ed that the police were just bystan-
ders and did not intervene; in fast,
they were sympathetic to, and o party

more 07 ltey to this Aemonsiration, It
is said that the windoww of the
car was broken, 1 would to sk
this, Here wag & car in which Jays-
prakash Marsyanyi, a weak, old, frall
moan, as he ia described, was sitting.
There were no security guards, no
persong to protect him,

SHRI DINEN BHATTACHARYYA:
There was security.

SHRI VASANT SATHE: At least, it
wan not effective, according to you.
Acerrding to you, Shri Samar Guha
was ’he only person present to pro-
tect him, and but for him he does not
know what would have happensd to
Jayaprakash Narayan. That was the
state of affairs. Is it diffeult in such
a situation for these studemts and
young men to pull out this old, frail
man {rom the car? The easlest thing
would tave been to pull him out. 1
would lihe you to consider this when
you make this allegation unlees y-.u
blow hot and cold in the same breath
untess ycu ssy that that could not be
done because there was protection,
Then you will have to give credit to
the police that they protected him; or
if the police did not protect. you will
have to give credit to the boys them-
selves that they did not have any such
intention. You cannot have it both
ways. This is the simple logic of the
situation.

Then Jayaprakashji waited in  the
car. The boys were demonstrating.
One gir! is shown to have climbed the
car in the photo. Shri Samar Guha is
standing nearby in the car with specs
on. It is alleged that he was man-
hsndled. Then the first thing that
would have happened was that the
specs would have fallen. It is slleged
that this gir! climbed the top of the
csr and slapped Shri Ssmar Guhas,

SHR! SAMAR GUMA: Thet girl
did not slap me.

SHRI VASANT SATRE: Sha &4
not. 'When Shyambabu was speaking,
1 thought he said that,
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SHRI SHYAMNANDAN MISHRA:
14id not say that.

SHRI VASANT SATHE: I had noted
you say that,

SHR!I SHYAMNANDAN MISHRA:
That the girl slapped him? No., They
elimbed the roof of the car.

SHR] VASANT SATHE: The whole
question is if these girls had any
tuch intention. I have not heard
Shyambabu speak in this House with-
out heart ag he did today Normally
he gpeaks out of conviction, but today
it gppeared as if he was enjoying and
spesking in a manner as if he was
feeling jealous of Shri Samar Guha
when he referred to those girls,

SHRI SHYAMNANDAN MISEPA-
That ix how they have been emjoying
the whole thing.

SHRI VASANT SATHE: I am sorry
for Shyambabu

SHR] SHYAMNANDAN MISHRA:
I am sorry for your degradation, being
reduced tv mere sycophants. My
speech 18 not to be judged by thard-
rate persons.

SHR! VASANT SATHE: Even this
remark cannot be considered first ~ate,
See the )t pic of your yesolution A res.
ponsible person like Shyamnandan
Mishra comas in this House and wants
vhis enunt1y to believe that there was
& murderous attack on JP! He must
have some sense of responsibility.
These are the circumstances that we
bhad been told—a person sitting in the
car, surrounded by hundreds of young
men with the intention to manhandle
him or hurt him? Is this what hap-

od to go peacefully. Is this the exam.
ple of the youth wanting to hurt JP?
And this is what they are ssying, This
fs what you want the country to be-
Heve, The meeting in that hall was
held in spits of JP having gone awsy
i wag continuing till 8 pm, These
aye fecta. Doer this show that there
was any intentlon on the part of the

youth and students to have any vio-
lence there? There was no clash.
There were two groups. One was 2
Morcha, Some people were on the
side of JP; they supported him. Nor~
mally when there are two groups, one
would expect a clash.

Shri Dinen Bhattacharyya said that
brickbals were thrown and he started
quoting from the Statesman. There
wag not g word about brickbats, Why
do you want o tell lies?

SHRI DINEN BHATTACHARYYA:
You go and enquire; 80 many brickbatg
were thrown.

SHRI VASANT SATHE: You wantcd
tn corroborate vour statement from
quotations from Statesman and there
was not a word about brickbats. ...
(Interruptions) .

MR CHAIRMAN:Let him have his
interpretation.

SHRI VASANT SATHE: Thay are
trying to make a mountain out of a
molehill.

SHRI SHYAMNANDAN MISHRA:
He 13 saying that he is telling lies.
Would you allow that to go on record?

SHRI VASANT SATHE. I sav that
he was not teiling the truth, he was
misleading Therefore, let us calmly
consider the circumstanceg

1 uphold the right of not only JP
but also of any other person in this
country, any citizen to express any-
where his views freely There was a
ridiculous resolution brought in some
days back by Shn Shyamnandan
Mishra that fascism was growing what
greater proof do vou need to refute
that, than the fact that persons like
JP are allowed to go on making spee-~
ches inciting the army and the police
to rebel? Can there be any greater
proof of freedom of expression and
democracy? JP would be welcome any
day in Calcutta to speak but he must
also give the same privilege to others.
In those days when ugly things were
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‘happening in Gujarat. When Vices
chancellors and MLAs were being
gheraoced, MLAs were shaved and
paraded m the streets, when buses and
public property were burnt, he did
oot utter one word of condemnation
agamst the students of the Nava
Nirman Samuti or whatever 1t is

In Bihar even today MLAs have
been ghermoed Shyambabu has just
now said that the Prirae Minister
dare not go to Bihar, (Inlerruptions).
MLAs and the Ministers cannot speak
there, Why cannot they go and speak
there?

SHRI SHYAMNANDAN MISHRA:
Because they have no faith

SHRI VASANT SATHE. And two
things are possible Firstly if some-
tody goes there and speaks, nobody
%w1'l come to listen him That can be
undev<* rnd  Secondly no one can gn
and speak there because there i1s a
foar that people will be vieclent with
the leader

SHRI SHYAMNANDAN MISHRA
Nothing

SHR] VASANT SATHE Now, what
15 happening 1n Bihar? What 1s this
‘rheiao” that is taking place? Whay
g 1ae ' ysical fotce that was uscd n
Bihar? Therefore, you cannot have
dnuhte standards I would submat that
ss far ag Jayaprakashjl yg converned,
ihewr are the facts.

Now, I come to our hon Member,
£hi: Samar Guha Even today Shm
Samar Guha— 1t 15 now 51X days past—
15 under gshock He has himself said
50 Now, Sir that shock obviously 1s
due to the fact that he 15 an emotional
person We know that and we have
scen him here This shock must be
due to his being emotional, because
the photograph does not show that he
was being manhandled He says that
his <hirt was torn, he says that his
noce was bleeding, his spectacleg fell
down and he had internal heemorr-
hage When nose start bleeding, it is
a genoug thing If more blood comes
out, it is likely to damage the brain.
It could leed to paralysis, Thenk

God, we have Shri Samar Guha here
hale and hearty, Therefore, Sir, no
girls were violent but the allegation
was that the giris attacked him.

SHRI JAGANNATHRAO JOSHI
Not at this age

SHRI VASANT SATHE- 8o, Sir, as
far 4s Shrj Samar Guha is conce~ned
nothing has happened apart from the
internal mental mjury that was caus-
ed It js a serous thing, I agree, and
it should not have happened m the
International Women's Year, Even
apart from that, nobody has the right
to hurt Shr1 Samar Guha But why
don’t you compare this incident with
the one that took place in Favnar
Ashram? In the Pavnar Ashiam Shri
Jayaprakash Narayan was holding his
meeting with the Sarvodaya workers.
At that time the poor feliow Shn
Shankar Dev, was trying to say that
Shr1 Jayaprakash Narayan was not
telling the truth when he was making
the allegition againet Shrimats Indira
Gandh: and he was circulating  the
pam~n'ete  For thig act, what dud
the Saivodava workers do? They hit-
ed him bodily and threw him out.
Therefore Sir, if we put ourselves
strictlv within the purview of today’s
motion—this motion which has been
moved bv Shyamnandan Babu—has
absolutely no Jogic no truth even
Therefore, it canot be taken seriously,
und th.y resclution deserves to be
1ejected by tins House This resolu-
tion itself should be condemned, and
jyou should be condemned for bring-
mg such a resolution

1 could have understood if you were
ready soriy about the whale cult of
vivlence (cwining 1n the country We
are willing to join you Let us serio-
usly consider this sendency. It 1s no
ugse blaming each other Let us sec
even now how to put a halt to it g0
that the democratic system, the par-
Lementary system survives and the
right of each individual gnd perty for
freedom of expression, freedom of
speech and freedom of agsociziion are
preserved, protecied and maintamed.
Let ug apply our minds to this It
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you were to bring such a resolution,
there can be no two opinions in this
House and we would gladly join you,
but if you bring a tendentious. false
exaggeraicd and perverted story about
& particular incident, nobody can sup-
port rou,

BHRI SAMAR GUHA (Contai):
Secing the mood of my Congress
friends, I actually feel ashamed that
this resolution should have been
moved at all by our friends from the
Opposition. At least I thought that
this resolution would be discussed
and adopted unanimously by express-
ing the same sense of concern and
anxiety and with the same spirit of
dignity and patriotism that was
shown in this House when a report
came about a person who was
arrested with a pistol when the
Prime Minister appeared before the
Allahabad Court 'This House unani-
mously condemned that incident At
least I thought that some of the
Members would not behave like
Lilliputiang trying to measuring how
tall Shri Jayaprakash Narayan i<

1842 hrs.
{SrRr: Vasa~nt Sarse m the Chaur)

My name 18 included in the resolu-
tion incidentally 1 am just a grain in
the dust of my motherland Because
I happen to be a Member of this
House it has been the privilege given
to ,ae to :nclude my name in this 1eo0.
lution. 1 would have been happy if
my n.me was not there

I do not want to utter a gingle word
about what happened to me Lecause
there are other friends who received
grievous injuries Shri Swara} Ban-
dhu Bhattacharvya had two teeth
broken Prof Dilip Chakravarty, the
undisputed leader of the College and
University Teachers' Organisation re-
selved blows after blows.  Another
young Ph D scholar, son of Shri D L
Sengupta, Member of the Rajya Sabha,
hed four stitches on the head and
jeveral gtitcheg on the face. A number
uf other friends are not privileged
ke me to be mentioned in thiy House
n this resolution.

Anothver reason is that something
was ment,oned about assault on me
which evoked derisive laughter from
the friends on the other gide. I do
not know whether the feelingg of a
Member whether this side or that
gide in a humanitarian sense, in sense
of camaraderie in a parilamentary
institution have come to such a level
that if a friend 1s injured, it only
evokes laughter from the other be-
cause our gense of compassion and
human dignity have come to that level.
I would only add thousand times
shame to myself and my sense of dig-
nity if I utter a single word today in
tris debate as to what happened to
me Sir, I was simply astounded
when Mrs Maya Ray boldly said that
they would not apologise, rather they
would support what had been done.
It has Lcen very rightly said. Exactly
it is the echo of what all the Cong-
ressmen in the West Bengal Legisla-
ture as also of the President of the
West Bengal Congress Shri Maitra
said 1n support of auti.). P demons-
tration,

“Ay1 Pratibad susgpasta Ebongz Balis-
tha"

This protest is clear and courageous.
They have done just what thewr lea-
deis sud  Sidbartha Babu did not
utfer a smpgle word of regret then and
there  He mentioned 1t casually in o
mecting ut Durgapur after six days.
Neither the Congress President nnr
the Prime Minister did have a word of
re=10¢ {9 v'hat happened nct for nee --
I am just a grain of dust—but agan
1 sav for what happenrd tn the tallest
among the Indians today, Shri Java-
pragksh Narayan

SHEI C M STEPHEN- I question
that.

SHRI SAMAR GUHA: He mavy put
this question to the people of India
ana not lo me

Sir, Mrs. Maya Rayv said that this
Motivn was nothing but waste of
time of the House and she was
thunderously cheered by the Cong~
ress Members, That shows the psy-
chosiz of powerism, political arro.
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gance and sense of human degrada~
tion thet have been brought upen
them, They say that it is a futile
debate and this debate should not
have been allowed. It has added
injury to the wound of not Jaya-
prakash Narayan but to the cons-
cience of the Indian people and the
feeling of the Indian people. These
people sitting in this House may have
designsg for certain pleasure to give
expression to their views but how
will it reflect on the millions of their
countrymen? I do not know whether
they have thought over that, Shri
Uma Shankar Dikshit is not here;
Shri Brahmananda Reddy 1s 'here at
Jeast. I thought the older men in
the Congress who had the privilega
to work with Jayaprakashji and who
know him at least should have some
concern and restraint over the
speeches and the expression of deri-
siveness and the slanderous remarks
which they were making about
Jayaprakashji I repeat that I am
sorry and ashamed that this resolu-
tion has been mooled before this
House. Its purposr was completely
different. 1 thought it could have been
finished within an hour, as it was
done in the case of the resolution
adopted in regard to the Prime
Minister,

There is no necessity for me to
describe what actually happened.
All the papers in West Bengal have
given detailed coverage aboui the
ugly incident. This is Amrita Bazar
Patrika owned by Mr. Tarun Kanti
Ghosh, the Minister of Industries, who
is very powerful, next only to Shri
Siddhartha Shankar Ray. This paper
€£8Yy'S:

“Demonstrators force JP to aban-
don  meeting--Mr. Jayaprakash
Narayan was prevented from gad-
dressing 5 meeting of students and
youths in Calcutta on Wednesday,
by anti-JP demonstrators from the
Youth Congress and Chhatra Pari-
shad....In the melee stones and
chappals were thrown and Mr.
Narayan's car was damaged and its
windsereen broken. Some demons-
trators climbed atop the car and

danced shou slogans like *“neo-
fuscist JP, go Peee. AL ome
stage, a Youth Congress lesder, who
is also a Minister of the West Ben-
gel Government. Was geen moving
with the demonstrators and addres-
sing them through a police micro-
phone standing on the reils of the
Institute’'s gate, The policemen
posted there were seen not inier-
fering.”

Here is another paper Basumati,
now completely financed by the Gov-
ernment and controlled by the Con-
gress Party, by one wing of the Chha-
tra Parishad. It gives the picture of '
the Minister addressing, “exciting the
mob  This is what it says in Bengalie.
I will {ranslate it:

“Before the Institute, the demonsa
tii«rs demaged and tried to crush
the cai of JP For 15 minutes, thev
performed a devilish dance on JP's
car. Some of them got over the
car of JP and were dancing there.
One gul was also there From 6
to 7 pm there Were demonstrations,
as a result of which 38 were injured,
The attack on 6 of them was very
serious, Samar Guha was one of the
wounded. From his face and nose
blood was cozing out.,”

This is another paper Ananda
Bazar Puatrika which has written
several vitriolic editorials criticising
the JP movement. I will translate
into English what it says in Bengali
in its headline:

“Demonstrations after demons»
trations like Daksha Yajne spoiled
the meeting of JP".

Here 1 have got The Statesman.

It says; “Viclent demonstrations
against JP; Several injured; Institute
Meeting abandoned”. This is

Juganter, Again the same story i»
given here. Sir, I will place all
these papers®* on the Table of the
House. These are few photographs®.
Here the Minister is exciting; this is
the car and a girl is dancing over it

*The speaker not having subse-
quently accorded the necempsry
permission the documents were nod
treated as Iaid on the Tabls.

e 8 b AN B
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Now I will give you the whole
background, what actually happened.
On the earlier day, when JP arrived
at Dum Dum airport, there was a
very good police arrangement. There
were demonstrations with black flags
and other pro~J.P. demonstrations
also. The police made such a nice
arrangement that nothing untoward
happened. Then next morning when
JP was addressmg batches after
batches of representatives of political
parties and Nava Nirwan Samiti
elaborate arrangement was made ty
police.  Black flag demonstrators
were there, but nothing untoward
happened. After that when J.P.
came and entered into Students' hall
in the evening and addressed the
University professors and teachers,
there was not much trouble although
some trouble started. He entered
Student Hall peacefully. But when
he was almost concluding his speech,
stones, brickbats etc., started being
thrown into the Hall. On one side
of the road was my young friend,
Priva~I did not see him there, his
name was heardq there—I saw
Subroto Mukerjee on the other side.
1 am sorry to mention about them.
T have a lot of affection for them for
two reasons. One, after all they are
brilliant youngmen: they may belong
to any party. 1 have grown in age
and if I find a youngman in any party
coming up, I feel proud. There is
another reason. Every wear on 2Ist
October and 23rd January, Subroto
Mukerjee very sincerely and with a
sense of dignity decorates the statue
of Netajs, 1 have congratulated him
several times. This vear Priya has
brought out a brilliant brochure on
Netaji's birthday. I have my soft-
nesg for them, but I have to mention
about them a3 a matter of fact
because they were to lead the anti-
J P. demonsiration there. Perhaps
they will think over the whole
situation now as to what happened
and what they did.

Then what happened. There is
bne police officer, Shri Kalyan Dutt,
Deputy Police- Commissioner, who

-

was in charge of the whole thing.
When J. P. was to come out, already
there was some kind of disorder. On
one side of Banlum Chatterjee Road,
where Subroto Mukerjee was there,
there was a cordon of the police. On
the other side, there was also a
cordon of the police. Suddenly,
some 200 or 300 people, not more
than that, with lathis—not exactly
lathis, but with flags fitted in dandas
were running from North to South.
1 asked Dutt what this was and why
police were allowing them to run
inside threatening, He said, “Do not
worry, Semar Babu, everything will
be all right, JP will go there.” When
J. P. came out, immediately, a few
hundred boys, from the north side
of the cordon came. About two
hundred to three hundred people
suddenly came and gheraced JP's
car. We had allowed the pro-J.P.
students and youth with identity
cards to enter the Institute Hall,
They were all inside. We did not
allow anybody without identity card
to enter the meeting Hall. We were
not prepared for this kind of a
rowdyism There was another
reason On 30th, the Socialist Party
had its annual conference at Panihati,
a small town near Calcutta. When
1 went to address that meeting, T was
astonished to see that before me and
after me there were several police
vans and in the meeting ground 00
armed police were posted. The
Additional Superintendent of Police
of Barrackpore was also there. About
15 to 20 police vans were there. I
acked, what the matter was, and why
this arrancement was there. They
gaid that there were some reports of
likelv disturbances.

Naturally, we thought that in
the case of JP alsosuch precautionary
measure will be taken. When JP
came, when the trouble started, when
the melee started, when some trouble
and rowdyism was going on. T tried
to pacily them. I asked Subroto
Mukeriee “what are you doing? This
js the end of demorracy. Don't do
this". The role of the police T wiii

Ay
y  fh
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narrate  afterwards. . Them thcy
started - throwing stones and brick.

bats. JP was there ingide the car:

' with snother security guard by his
" side. There was stone-throwing, and
" chappals were - also being thrown.
With the flag dandas they were
beating JP's car and the window
glass was broken. One stick was
enough to kill J.P. I was standing
by the window of J.P.)s car to
protect him when blows after blows
were coming on me.

I will not mention many things—
what happened about me; I will
mention only one thing. They were
trying to snatch Netaji's badge from
me. What vulgar words were they
using about Netaji. [ do not believe
they were Congressmen. I have
myself published the 15th edition of
the bock on Chemistry and at least
20 lakhs of students have read my
book. T do not believe any voung
man in Bengal can speak derogatively
ahout the emblem of Netaji. They
tried to snatch it away from me.
They were raining blows after blows
on me. 1 kept quiet. I do not
believe in Gandhian ethics. When 1
was a boy. I was trained differently;
my cult was different. But that
would have been self-defeating if we
tried to retaliate They were trying
to. snatch Netaji’'s  badge, I
think they were hirelings, not real
congressmen. I do not think they
belong to the Congress. I refuse to
believe they were Congressmen.
When they tried to cnatch Netaji's
emblem, T tried to push them away.
1 said that only at the cost of my
life they can snatch away the badge
of Netaji Then Shri Kalvan Datta

_came and T said “what has happened
to the police? Why don’t vou ask
the police to give protection?” - He

" revlied “yes, you are injured, hut

T don’t know who hit vou" But
nothing wag done. T will come to
that story afterwards. .

: About 2000 pro-J.P. youngmen
~ were inside. the meeting ‘Hall. ¥ .

theywm uksdto come out ozttu*_]
University Institute Hall, there would . . -
have been blood-shed.
open the door; don’t allow them to .
come out”. Then JP was allowed:
almost to get down. Immediately I
went fo the right side of the car to

escort him to the meeting hall. 1}

saw hundreds of demonstrators and

hirelings who tried to obstruct J.P.

getting dnwn. 1 hesitate to use the

word ‘“gangsters” or “hooligants”.

They are our boys and we have

rmade them what they are. I there

is gangsterism or goondaism among

them we are responsible for it. Just

as a beggar-waster uses the lepers
for his own professional purposes,

similarly, we the politicians are using

these unemployed young men,
utilising them for gungsterism, for
hooliganism, for our  politicat

purposes. Therefore, I do not call

them hooligans or goondas. Somehow
they are like misled young men.

When 1 went there and saw the
sight I was terrified because in front
were hundreds of anti-J.P. demons-
trators. Before J P. could get
down, his car was forcibly whisked
away by police and the anti-J.P.
demonstrators to northern direction,
where thousands of demonstrators
were raising anti J.P. Slogans.
1 immediately rushed and telephoned
to the Police Commissioner, Shri
Sunil Chaudbari, and asked him
immediately “Where is JP?" I told
him “If he is not safe. what would
happen you cannot understand”".
Then, immediately, within half a
minute, he telephoned me that J.P,
is being escorted to 6, Short Street
with two police cars in front and
two police cars in the rear. Then !
telephoned to JP. at 6. Shori Street
when Shivnath Babu J.P.’s brother~
in-law seig “JP is sitting like a
statue; mnobody dare approach him
now.” After ten minutes JP tele.
vhoned me and asked me to sec him
immediately.  Because, pro-J.P.-
students who were there wanteq to

‘take '_some . other action. But JP
mid: “No, you cunnot do_ Mee e,

1 said “don't
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you have to reply in a different way
by mobilising public opinion such

" Then immediately
1 had a lightning trunk call
connection with Shri Brahmananda
Reddy. I had long talk with him.
It costs me a few hundred rupees.
He promised, “I will find out the
whole matter and Jet you know
afterwards.”

19 hrs,

Till 10.30 at mght, we bheld cur
smeeting at the gate of the Institute
Hall, but we did not allow J.P. to
'come, though he was eager to rome
again 10 address the students. After
10.30 pm. when I found that all
the boys went away safely, then 1
along with Shr1i P C Sen visited
the hospital and saw some wounded
persons and the son of Shri D L
Sen Gupta, M P. Then at 11.30
p.m. I had <ent this telegram to the
Prime Minister. It reads as follows:

“Protesting against naked fasc.ct
attack on Jayaprakash Naravn,
myself and others by Congress
hooligans in presence of a Minister
inciting the mob. Police helped
hooligans instead of preventing
them. Myself injured while trying
to save J.P. Unless police acted
on advice from Delhi and W
Bengal Governments the officer-in-
charge must be suspended
immediatalv. Shri Brahmananda
Reddy informed by me telephoni-
cally urging him to communicate
to you the incident of attempt i»
kil J.P. and butcherv of demo-
cratic right of disgent.”

+ Sir, the role of the police war
bafing We could manage ourselves
and deal with the siluation. It was
not so difficult to face those few
hundred young men demonstrating
seguingt J.P. Shrl Sunil Choudhary,
Deputy Commissioner was there
Ywould not blame the police 'They
were very esger: they were veorv
much concerned to save J.P. and
others, But not a single police man
ralssd his baton. Every Press has

sajd that the police remained com-
pletely inactive, Therefore, nothing
was done 1o stop hooliganism against
J.P. Al Press reported this fact.
The whole situation could have been
controlled very easily by the police.
I told Shri Kalyan Dutt, “what you
are doing, gentleman” He did not
say anything. Therefore, this creates
a suspicion in my mind that he
deceived ug He said earlier, “Do
not worry; everything will be all
right.” This had led to a doubt and
a suspicion 1n my mind that it was
done in collusion with the Govern-
ment. Their whole intention was
not to allow Shri Jayaprakash
Narayan to enter into the University
Thstitute Hall anq address the
meeting. Otherwi<e, why should the
police remain absolutely passive,
inactive, daing nothing, although
ordinary police men were too eager
to take action. It was the officer
who was wholly responsible. How
can an officer dn i{ without hav.ng
any instructions from the Govern-
ment> This is the who'e thing which
has happened and intrigued us.

Now, 1 want to ask a few basic
guestions involved in it.

SHRI ¢ M STEPHEN: Now that
vou have completed, I wish to seek
a clarification. The Chief Minister
made a statement before the Legis-
lative Assembly saying that during
the incident, Mr  Samar Guha
mounted on the bonnet of the car
and made a speech which was h.ghly
inflammatory and instigating and that
provoked the incident. I want to
know whether yvou mounteqd on the
car and made a speech

SHR] SAMAR GUHA: This is a
fact. I once mounted and tried to
pacify the crowd. But who would
believe what the Chief Minister caid,
They can draw their own conclusions
All the papers of West Bengal did
not mention a word that I did any
thing to instigate violence On the
contrary, every paper mentioned
about the Minister ang others—how
ther made inflammatory gpeeches
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They mentioned that Mr. Semar
Guha tried like that Thia is totally
false and fabricated

Y again say that I am not an ethical
bellever of non-violence 1 belong
to Nelaji's cult Even gecording to
the mituation on that day, there were
enough students to counteract the
anti-J.P. demonstration

At, last, T say, 20 lekb studente
have read my book Half a dozen
students at least woula have given
their lives to save Samar Guha But
that would have been absolutely seif
defeating

What was my slongan? It was
R AR A 1 v AnE, WA AR

There wag another ore nn Bengali
qredT  WTOR AT ST AT F Oy AM o

These were the two slogans We
will give our lives but we will not
take iife We will die but we will
not kall anyone ”

Row, there are a few basic questions
that are nvolved 1in 1t I think,
every orgamsation has a right to stage
a black-flag demonstration against
any-body provided il 13 peaceful,
provided it does not obstruet, provid-
ed 1t does not deprive any person or
any organisation of his fundamental
rights

Secondly, I say about this vulganty
—the Oppogition parties are also vie-
timg of such vulgarity--debesing,
demeaning—of burning the efiigies of
important men either of this smde or
that side JP's effigy was bumt
1 do not object to that JP's effigy was
burnt ang some crarkers were put
inside the effigy They showed black
flags About the burnmg of effigies
it ig vulgarity, debesing deweaning,
we are sll equally victims of such
political perversities; it is the pervers

sity of the present state of Indian
walities

There are three basic guestions, J
know they will not agree. Thip je
what Mr Subrato Mukherjoe said in
hig speech, *Why is J.P. angry? JP.
approached the Prime  Mmnicter,
Shrimati Indire Gandoi, to make him
the Deputy Prime Minister and, an
she refused to oblige him, he got
angry amg he started all these agits-
tations " It 13 all written in the
papers It hay come out I the press.
It you want I can read it out Jt ix
on record

You, Sir, were then the follower o
J P Now you are criticising nim
(Interruptions) |

MR CHAIRMAN 1 da not wunt
to say anything from ihig Chawr

PROF MADHU DANDAVATE It
you were not in the Chair, I weuld
heve said, “You are 4 J P defector *

MR CHAIRMAN [ do not want
to say anything from heic

SHR] SAMAR GUHA It 1s known
to everybody that in 1953, the Prime
Minister, Pandit Jawshurial Nehry,
invited J P to bicome the Deputy
Prime Mmister It was written in
innumerable biwgraphies of lndhn.‘
leaders,~"Who after Nehru” Almost
everybody umversally said, “J P
after Nehrv' You also know that
everybody said, not Ginn but J P
should be the Premiden® You know
that Giri wag the Opposition candi-
dale They forget 1t convenienily
J P could have been the candidate
fo: Presidents' Office But he 18 &
man with a yense of different values
and our sense of politica; valueg hap
undergone such change to such an
exient that we do not umderstand
hum He is a pmison with a sense of
commitmen: to certain basic valuess
J P g the emblem of the bosic,
values of morality of politics, which
It 15 now beyond the eomprehansion
of many of us, perhapg incinding
myeelf.

Thevefors, i sach » man 13 ttas
sked. if an attempt is made to attack



bim, if sn attempt Is made to assall

him, what will be the reaction in
the country? If such a thimg can
in the case of Shri Jayapra-

happen

kash Navaysn, it can happen in the
case of the Prime Minister, it can
happen in the case of many Ministers,
cay happen in the case of the Cun-
gresg President, There are sgcores of
determineq people who hold Shri
Jayaprakesh Narayan in affection
and consider him as the emblem
of the highest values that we
possesg in India today in ouy political
life. They are determined people
having the spirit of sacrifice und
dedication, and nothing can stop
them. Therefore, you have o ponder
over this if these things are allowed
to happen, what will be the conse-
quences?

-

Secondly, ! want to sasy that our
Constitution guaraniees certam Fun-
damental Rights. They may calj J.P
a 1eactionary, they wmay cali him a
henchman of the Americans, they
may call him a CIA agent. J. P. may
be, according to them, a dalal of the
industrialists. They  have every
right to say so. I do not contest their
right. They have every night to
accuse him and try t¢ convince the
people that J P. is nothing but a
reactionary, nothing but a CIA agent,
nothing but &« daisl of industrialists,
that J.P., in his old age, hag gone
yaad. This is the democratic right of
ant; J.P. groups. 1 do not Say any-
thing about their rig1t to say so. But
1 want to ask whether anybedy uas
any right to prevent & person irom
exercising his FPundsmental Right of
addressng an assembly or 3 meeting
or from exerciung hig freedom o cx-

jon. A lJurking feur ig there in

the 'minds of the people, seeing tne
way in which they have stopped
J.P that thig iz perhaps the way
,Jor imposing an authoritarian rule in
the country. I warn the country to
beware of it. 1] warn them that it will
recoil on them too. That is the appre-
hension of J.P. J.P. never wanted the
army or the police to revolt. 'He
says: “be loyal to the Constitution,
Dbe loyal to the national flag, be loyal

to the people, and if here is aay
attempt from the ruling party 1w
impose a totalitariap rule in thus
country, scuttling the denocratic
values, then revolt against them.”
J.P. bas not doné anything wrong.
He ig playing the rolg of a grest
saviour of Indiay democracy. These
piginies and Lilliputs may attack
Shr1 Jayaprakasir Narayan, but the
millions of the Indian people consider
bim as the embleyy of the people's
power, as the Lok Nayak of the
Indian people.

SHRI K. P. UNNIKRISHNAN
(Badagara): } just want to ask him
one question. He hag said just now
that he belongg to the Netaji cult
which does not believe in non-
violence. Now my question iy this.
What did Netaji Subbash Chandra
Bose, after the Tripuri Session, say
and write about your present herg,
Shr: Jayaprakash Narayan? Please
an<wer me

SHRI SAMAR GUHA; J.P. wrote
from Hazaribagh jail a long letter to
Neian saying  that  he made the
greatest mistake in life in Tripuri
by opposing him. He wrote a long
letter to Netaji expressing his regret
to Neta)y from Hazaribagh jail.

This young ‘man perbaps does not
know. J.P. 1n his historic second
letter during the Quit India Movement
saig that Indians should co-operate
with Subhag Bose——he wag not known
ag Netaji at that time. He wdmitted
the mistake. In that letter he asked
Indians to join hands with Subhas
Chandra Bose I can tell you even
the names of messengeis through
whom he sent the letter to Netaji. One
of them ig Mr Abyankar. They were
sent to contact Neta)) angd deliver the
letter. Ang lastly it was Netan who
gave the call of “All power to the
Indiap people” at Ramgarh  Anti-
compromise Conference and J.P. is
now fulfilling fnat :dea] by building
people's power.

SHRI K. P. UNNIKRISHNAN:
History is recorded and you cannot
rewrite &t now.
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SHRI PRIYA BRANJAN DAS
MUNSE {(Caltutta South): Prof.
Samar Guha in his usuaj atyle.....

PROF. MADHU DANDAVATE:
Not his usual style. He did not get
excited even for oncs.

SHRI PRIYA RANJAN DAS
MUNSI: Yes. He tried to explain
the intidents that happened and took
place in Caloutia on the 2nd of Agril
when J.P. wvisited Calcutta. Prof.
Guha's name 3 mncluded in the motion
sud he was one of the witneases in
that gathering and be claimed to be
2 victim of the mtuation. lociden-
tally, I was present on that day and

LR

SHRI JAGANNATHRAO JOSHI.

SHR!I PRIYA RANJAN DaAS
MUNSHI ... take all responsibility
in this House that ! led the detnuns-
tration from the Caleutta Umversity
lawn and 1 had issued a statement
after the incidents took place there

Before I cone to explamm  all the
snatiers as express= by Prof Guna
and the mover of the wotion, T would
hke to place before you sume facts.
Tae mover of the molwn, Shn
Shyamnandan Mishra, Prof Guha and
one hon f{riend fiom the CPM Gitup
titeg to explamn that democracy y, st
stake 1n Bengal and that elforts were
made not to attack, buy 1o kil Jaya-
prakash Naraysn on that day

SHRI SHYAMNANDAN MISHRA
That wotdd hove lilled haxn

SHRI PRIYA RANJAN DAS
MUNSE I would Vke to sobmit w
you one thing JP's vist tuo Bengal
after the Patna agitul on started from
23rd April 1974 Hig first vimt was
on 23rd April 1974 e did not 2gu-
nise any meeting He strajghtaway
went and came hack Hig second
vigit was on 3ist May snd then also
he did not organise any meeting.
He straightawsy  consulted  some
friendg and came back. ..

SHRI ¢, VISWANATHAN (Wan~
diwesh): You were in Calcuttar

SHRI PRIVA RANJAN DAS.
MUNSI: Yes. Hig third visit was on
3rg April, He remched Howrah Ste- .
tion and received people there and
addressed a meeting in  Mabajaté
Sedan Prof, Guba will agree with me
88 also the members of the Opposition
that Mahajat! Saden is the head-
quarters of the West Bengul Chhatra
Parishad, the students’ wing of the
Congresg Party ang Mr. Jayaprakesh
Narayan addcesseq the first meeting
in the Mahajati Ssdan near the head-
quarters of ‘the Chhatra’ Par
when not even a mingle protest waa¥
made. His fourth visit was on 80th
September and he addressed the first
public meeting in g maidun calleg the -
Shaheed Minar Maiden It way pre.
sided over by Shri P.C. Sen, the Pre-
sident of Cong (O) umt there and
presently, President of Nav Nirman
Samuty .

SHRI SHYAMNANDAN MISHRA:
He is not the President

SHR]I PRIYA RANJAN DAS
MUNSI 1am not sure In that
meetling there was no demonstration.
Nobody threw stoney and there wak
not even any black flag showing Ris
fitth wvisit wa, on 20th March 1875
when akio he consulteq some pedple
and cume back Hig sixth visit was
on Ind April 1975 and on that day
a demonstrution ook plare

SHRI G VISWANATHAN- Wiy

SHRI PRIYA RANJAN Das
MUNSI Naturally It s very int-
resting to know why our students a1 d
the yuuth have chosen the dute of
Ind April, without distusbing né
demonstrating during the fifth vist,
1o demonsirate their strength and
protest against J.P. oa his 2nd Apnil
visit 1 would lke to make It verye
clear to you that the iroditfon of not,
only the youth of my Purty or the
vouty of other partles but the tradi®
tion of Bengal youth in genetnl i» not
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to regard the personality but to wor~
ship the ideology, and the context in
which it takeg the direction of the
country. We watched carefully—
J.P.'s movement as it happened in
Guiarat, in Blhar and its consequential
developments—aligning with  the
political parties and its constant
switching to non-violence in the
method of violence and appealing to
the Army, Police and asking students/
youth to boycott the examinations,
ete,

Maturity of Bengal ang the youth
of Bengal 1s well known and when
Bengal re-acts, it reacts at the proper
tume and 1t never reacts at the
immature time or stage.

On 2nd April Shri Jaya Prakash
Narayan organisej a pubhc meeting
at the venue chosen by him. On that
day one venue wag ome “student
hall®, the capacity as 50 The other
Institute s Calcutta Institute The
capacity 15 450 (anterruptions) make
it 800. 1 left Delly on 31st March in
the nught and on lst April I was at
Caleutta T heari fromm the State
Unit that they were orgamsing
demonstration. Incidentally. 1 regret
the word ‘incidentally’ my aurt and
uncle were badly ill at Ahiourdwar
I was supposed to go there 1 could
not go. I reached Calcutta by plane
They expired on 4th morning 1 could
not go. When I heard the news that
the State Wing of Youth Congres and
Chhatra Parishad .. poing *o crga-
nise demonstration and that thev took
the derision that tmere will be ctu-
dents strike on Ind Apr' and  black
out n Calcutta oity | incdentally
told them that 2nd Aprtl was Higher
Becondary Examination dav v
cannot hold  strike There w1
he n  problem for  them
Secondly, if there is a black out mn
the entire city. so manv people ir-
cluding the office goers and the exa-
minees will face serious problems It
does not look nice We should de-
manstrate very peacefully as a politi-
ral party

I listened to the news that Youth
Congress will show black flage. Mr.
Joys Prakash Narayan—the symbol

of youth which they claim—iried to
banter the gentiment of youth by
saying “Oh! they will show me black
flag. That is my Aag. Whenever 1
see that flag ] get inspiration. When
1 started my movement, 1 started
with the black flag.” To inspire hum
more it was the task of the youth—-
which symbol is claamed by Shri
Jaya Prakash Narayan. The youth
of Calcutta city did not make any mis-
take 1n that regard and they did it
very carefully and very intelligently
to give more inspiration to Shri Jaya
Prakash Narayan, having thoussnds
and thousands of black flags,

Secondly the area chosen by Shri
Jaya Prakash Narayan to hold the
meeting was not the Calcutta Um-
versity. Do not misunderstand, 1t
was not Calcutta University. It is
not within the Calcutta University
compound In the University com-
pound, not 100, 200, 300 or 400,
but there were 15,000 boys and girls.
It was Calcutty city demonstration
m spite of the examination of Higher
Secondary: otherwise the number
would have been 50000. T went
there and [ addressed after three
years in the university lawn and what
1 spoke in the meeting appeared in
aii the newspapers 1 do not want
to mention that The sprech is tape
recorded.

Shn Jaya Prakash Narayan held a
meeting of tne non-party teachers in
whichi former Educatin Minuster of
CFM Mr S Roy was there 1+
give 1t a “non party” shape tearter:
{rom different political parties were
therc.

Our procession should not go to the
vente of the meeting of Shri Jaya
Prakash Narayan- that was our
attempt We made it a point that our -
procession  should  straightway go '
toward, Seuldah so that the boys may
catch the bu: 1o leave that grea. I |
did exactlv :0 The newspaper which |
Mr Samar Guha 15 quotifg blso Said |
0 i

¥ led the demons‘ration When T !
was crossing along with the demons-
tration, Bankim Chandra Street of



Mirzapur Junction one police sergeant
in the North Calcutta Mr. Anil
Bannerjee came and told me, before
you startedt thwommabing in e Uni-
versity areas, a few young men
assembled near tha Mirzapur Junc-
tion and Coftée House. Will you
come and see who is there?
I got panicky. Government 13 run by
our party, if there is any stake in law
and order it will come to our shoul-
ders; as responsible member of our
party and of Parliament 1 should see
ihat nothing is done to disturb this.
1 immediately instructed my colle.
argue and lientenant. I have my re-
gerds for him and he is a person who
cannot defend himself in this house
because he 15 Minister of my State
Mr. Subrato Mukerjee, I said: You go
the spot. Police 15 there, it will be
more useful if you go there. Our
friends have quoted only one portion
of the paper. I can quote the whole
lot of it. In one portion it has been
stated, he is blowang his own boys
right and left. Counter-slogans were
coming from Nav Nirman Samit: fac-
tion. JP was conducting this meeting
and there was students and teachers,
For the teachers I have tremendous
respect and some of them are my
teachers also. They gave slogans which
I don’t like to mention. These cume
in newspapers also They are: ‘Agen's
of Soviet Imperialism, hands af;
Stooges of Indira Gandhy bands-of.
I don’t deny the fact that no youth
leader, no sensible political leader,
if he ig provoked will keep quiet. 1
know how they will react. Here
what happened? 15,000 militant pro-
gressive boys and girls were there.
JP concluded his meeting with tea-
chers in the student hall. He came
out of the students hail, This was
reported in the papers. Slogans and
counter-glogans were going on. Those
who have not seen the college square
there cannot explain the position there,
‘The college square is surrounded by
some railings. It is a spectrum where
the youth used to assemble, publi-
shers, shopkeepers, etc, There was a
big crowd. The area was covered by
hawkers’ stalls and it was g strate-
gle spot. Siogans and counter-slo-

gans were going on, JP sid ‘Now I
will not go; I will go inuide’ He
went itaide and sat Ih & chair quietly,
™ the Caleutta University Institute
area what happened was this. There
were some personalities of Congress
(0) who had no guts to move in the
sireets, with their , own children.
Even their own children say that I
say this because if they do that, boys
will spit at their faces. They went
to receive Shri Jayaprakash Narayan
at the airport. (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Can you say honestly whether any
person is more respected than Shri
P. C. Sen? (Interruptions)

SHRI PRIYA RANJAN DAS MUN-
SI: I have not said anything, I am
only talking of Shri Nirmalanand
Dey. Last time, Prof Guha, it is in
the record of the House, admitted
that these people are dead people
and so their names should be cancel-
led from the list. This Nirmalanand
Dey's Group and his followers started
not only provoking but they were
throwing chappals from the window
of the University. They were show-
ing their fists and so the entire boys
there became angry Mr. P. C Sen
was not present at the meeting. I am
telling you the truth. You do not
know it. 7You will be happy that
Shri Nirmalanand had no objection to
do s0 .... (Interruptions)

SHRI SHYAMNANDAN MISHRA:
You have no culture,

SHRI PRIYA RANJAN DAS
MUNSI; You do not teach me that.
Why are you angry? When your
followers started shouting, there were
counter slogans and then JP. was
squatted by the police and by some
people—1 do not know—maybe they
are organisers of the meeting— in
the car. Let me explain the inci.
dent one after another. He was in
the car. Shri Sushi]l Dara, President
of the B. L. D. Unit of Bengal and
Shri Biswa Ranjan Sarior, Viee-
President of the DBengal Youth
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Congress fmmedistely went to J, P.
and requested him to come down
from the Car. But, he said—I wan't
be wrong because it is not reported
in the press—in Hindi, I do not know
what exactly he said because I can
npt gpeek Hindiiw

wigwr g § ol & wivq wEAar

He wag thoroughly unhappy because
{Interruptions) .. Let me Anish with
this and then you may clarify; if 1
am wrong—] am telling the fruth—
Prof. Guha is at liberty to refute it.
What happened afterwards was this.
The car was takén away and then
, 8Shri Ausit Mitra, the General Secrc-
iery of the Chhatra Parishad—I still
say he ig an honest boy because he
has sacrificed his all--and he is well-
known to the people of Howrah Dis-
trict. He rescued not one gentle-
man's life but thousands of lives from
the violence of Naxalites and C.P.M.;
in the entire Howrah area he is a
known fellow and is liked by all poli-
tical parties including Shri Haripata
Bharti, President of the Jan Sangh.
He himself said Please get away
from here’. Shri Guha stood at
one end of the car. He also said
what he used to say to fhe boys, to
control or to provoke I don’t know.
‘The boys got provoked I am told.
Afterwards the police in civilian
dress, A.C. Central Calcutta was scuf-
fling with the boys and the Mnister
Shri Subroto Mukerjee’s face is
known to everyone but the face of
A. C., wag not known. There were
exchanges of blows among them-
selves and he got injured. There
were slogens and counter slogans. It
usually happens in all political meet-
ings snd somebody gets injured. I
do not deny this fact; I make a state-
ment here that what happened is
shameful. There was not a  single
word about it. I do not like to
suppress the truth. If something is
wrong, I may be hauled up, If a great
leader tells a le, he is not oxposed
by the people but i T tell a Ye, T am
wsure, I shall be exposed by the peo-
ple because I am young. I may tell
yra that but for me and Shri Subro-

to Mukerjee, on that day, the masea-
cre would have taken place because
demonstrators were provoked badly.
It was disastrous. (Interruptions)
Why is the massacre occurring?
I tell this in the face of Shri Dinen
Bhattacharyya that there was a plan-
ned meeting in Alimudin Street by
the C.P.Ms, on the 2nd morning. But,
that day no CPM went to the meet-
ing and still they sent some infiltra-
tors to create such things which will
demolish the entire arrangement.
Shri Jyoti Bosu was all along present
in JPs room in the meeting. He
organused a meeting in Alimuding
Street. 1 have my informatipp and I
may show you from the photograph
as to how many of them were there
(Interruptions). You will please
keep silent. I know it. You do not
try to tell me about the youth of
West Bengal (Interruptions). You
tell Shri Jayaprakash Narayan, Why
Jyoti Bosu was about? Why you
were sent? (Interruptions). You are
trying to teach me, Have I mnot
known the facts? I know the kind
of provocation given to the boys on
that day and I know about the utter-
ances if Shri Jayaprakash Narayan.
Prof Guha may like him. I do not
mind. I say, Sir, that JP i3 not at
all a symbol of revolutionary youth

He is a symbol of reaction. He 1s
exploiting the youth in the name of
fighting corruption, uniting all the
corrupt people in this country like
Maharan: Gayatri Devi ang Biju
Patnaik and other people If he
comes forward and tells us that
he will leave these corrupt people
and he will lead a revolution, I will
be the first to join him. Sir, JP has
addresed a meeting of the teachers.
He ig trving to incite the teachers
and the students of Vishwa Bharati.
He did not quote that statement

This has also appeared in the papers,
Amrita Bazar Patrika:

“Shanti Niketan had set an al-
ternative programme for education,
but, today, it has very little diffe-
rence with other institutions. He
could not understand why the
Prime Minister, Mra, Gandhi should



87T Violent Tncidekt APRIL 8, 1970 s Colewild (Motdl) ~ ~ ¥9%

be the Chanceller of Vishwa
Bharatl.”

JP has said this. He has asked, how
can a genior Cambridge lady be the
Chencellor of Shanti Niketan. He
has been telling like this every day.
He i3 a reactionary, He iz a symbol
of fascism. He is a symbo] of all cor-
rupt forces. Simply because he is
an elderly man, simply because he
fought for freedom, simply because
he is a weak man, he cannot be tou-
ched, and therefore, he will do every-
thing and the youth will keep quite?
No. I do not mind. We must demons~
trate and oppose in Calcutta and
everywhere, 1 will demonstrate in
all parts of India. Even if 1 am put
into trouble by Anand Margis and
RSS, I will do it. I will fight the
reactionary forces. Today, should
the youth be taught by Shri Shyam-
nandan Mishra, ¢ man who did not
have the guts to support the econo.
mic programme of the Congress in
18717 Should the youth be taught
by Shri Morarji Desai, a man who
always indulges in stunts and who
is exploiting the precious weapon of
Mahatma Gangdhi, of fasting? Should
the youth be taught by a person like
Shri Jayaprakash Narayan? Where
was he when there was violence in
West Bengal for four years? Prol.
Guha, please help me. I agree that
you are opposed to CPI(M) in West
Bengal. Where was your great lea-
der Shri Jayaprakash Narayan at that
time?  Sir, in the University Insti-
tute, where he went to address a
meeting. portraits of Mahatma Gan-
dhi and Vidya Sagar Statue were
burnt. (Interruptions). Where was
Shri Jayaprakash Narayan? T would
like Shri Guha to help me, Where
was he? Sir, nails of six inches thick-
ness were pushed into the head of
the leader in the Dum Dum by CPI
(M} (Interruptions). Where was
JP when the Vice Chancellor, Shri
Gopa! Sen, was murdered in the
Jadavpur University campus? You
are talking of JP. He has come to
West Bengal at a time when we are
restoring peace after four years of
violence. I agree that still there |is

violence and youth wre. indulging in

vinlent sctivities. I do agree. But,

the reasons are vary simple. One

is the economic backwardness of the

State and the second is very clear.
The atmosphere of violence which

has been built up by the CPI (M) '
for four years has polsoned the

youth of my State. I agree that our

boys became unruly on many occi-

sions. [ condemned them and I ex.

pelled them. It is my State. Should

Shri Jayaprakash Narayan teach Shri

Ray the lesson of corruption? It was

not JP, but it was the Youth Cong-.

ress in my State which demanded

an enquiry against the Ministers and-
then the Wanchoo Commission was%
set up. It was the Youth Congress

which said that Ministers give permits -
which are sold in the black market,

and therefore, they should be remo-

ved. I have personally sent 80 peo-

ple of my party to jail under MISA.

Can they deny? This is my duty,

When, we have done anything to re-

siore order, when we are trying to

restore the confidence of the peopie,

when we are trying to restore faith

among the people, he is asking the

Army and the Police to agitate, He

i1s being supported by people like

Shri Biju Patnaik and Shri H. K

Mahtab, (Interruptions). Jaya~

prakash Narayan will come No-

body prevents him. I know his capa-

city and power. Jayaprakash Nara-

yan was always a follower of violence. !
In the 1942 movement when the great

great leader Mahatma Gandhi cone

demned violence, when the Working

Committee of the Party had condemn-

ed viclence, it was JP who encourag-

ed violence and spread the cult of

vinlence in many States. Can any

bady deny it? This ig recorded in the

history of India.

Sometimes JP is a  pehcemaker.
Sometimes he is asking boys to slap
MLAs. Sometimes he is saying ‘T am
the Supreme Commander of thE re-
volution’. If JP iz the Supreme
Commander of the revolution uni
Biju Patnaik, Gayatri Devi, Atal Bi~
hari Vajpayee, Piloo Mody and inter-
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national reaction, then I suy the pro-
gressive youth of the country would
be the Field Marshal to stop that
counter revolution. Yes, I do say
that. What do you think of us?

In the State of Bihar, MLAs are
unsafe. Shyamnandan Babu was
laughing and telling that Ministers
cannot go and address meetings. I
was 1n Ahmedabad on the day the
students started forcing MLAs to re-
sign. He said in this House that that
was the spontaneity of the expression
of the people, This 1s also a spon-
taneous demonstration—nothing more.
You are talking of spontaneity. Here
15 spontaneity.

You are sayingy that Mrs. Gandhi
cannot go and address meetings. You
are happy at that. Mrs. Gandhi may
not go because there are security and
other reasons for it But it is Mrs,
Gandhi who stood by the people in
the gdark days in 1971. You are
saying there is no democracy in our
State. In 1871 when our Government
was in a minority carrying on like
a coalition, we carried out the
Bangladesh operation, we managed
the refugee movement. The entire
thing was done by our Government,
by the youth whom JP accuses of
goondaism.

SHRI DINEN BHATTACHARYYA:
What about the blanket scandal?

SHRI PRIYA RANJAN DAS
MUNSI° You betrayed Bangladesh
You fought Mujibur Rehman Pro-
mode Das Gupta sided with the
Razakars. Do not forget that

The net result 1s not this photo-
graph which you aie showing I am
sorry for that. The net result )s this
photograph—of JP and Jyot: Bosu,
the great philosopher of proletarian
revolution and the great philosopher
of party less democracy.

Our slogans have nothing personal
against JP Not a single one of them
is provocalive. There was no plan or
preaching of attempts on JP's hie
The slogans were very simple. These
are in Bengali. T will give them and
also the English translation. They
ave :

HITLARER TIN DOST JpP
PRAFULLA JYOT1 BOSE
‘Hitler has got three friends, JP,

PC Sen and Jyoti Bosu’;

JYOTI PRAFULLA SUSHIL
DHARA EBAR HABE
BANGLA CHHARA;

‘JP' Prafulla and Sushil Dhara

will be turned out from
Bengal’;
CPM  SYNDICATF SAMAJ-

BADER BARRIC _E;

(CPM and syndicate is
barricate of socialism);
DALHIN GANTANTRA FASCI-

BADER SHARAJANIBA;

(Partyless  democraey is the
conspiracy of fascism);

CHILIE THEKE SIKSHA NAO
CHAATRA YUBA TAIREE

‘Take the lesson from Chile: Ict
the country's youth be united’;

KAMODIA THEKE SIKSHA
NAO JP TUMI FIRE JAO

‘Take the lesson from Cambodia,
Prince Sthanouk, JP please

the

quit’;

BIJU KI DURNITIHEEN JP
JABAB DIN

‘Is Biju corruptionless; JP
answer’.

GAYATRIK! DURNITI HIN JP
JABAB DIN

Ts Gayatri Devi less corrupt?
Answer JP*

These were the slogans There was
nothing personal against him. There
was no attack on him, no intenlica
to do so.

I would hke to establish three
things, First, there was no intention
to attack JP. You may blame Bengal
youth, but they are not so foolish
that they will hit a man at the age
of 80 years who is only serving a
narrow selfish interest uniting all the
reactionaries in the country. Onr
enemy is not JP; our enemy is the
arrangement of the reactionaries We
have fought it.we arefighting itand

v



we will conmtinug to Aght it in all
directions. There is no deubt sbout

.

I would like¢ to say three or four
things.

MR. CHAIRMAN: With that good
sentence, you should have concluded.

SHRI PRIYA RANJAN DAS
MUNSI: There was no attempt;
there was no plan by the party
against him. Secondly, during JP's
previous visits the youth never
Dlanned any demonstration. They
could not assess the situation earlier.
They never understood that. JP was
not a danger to Bihar. We never say
that. JP is not a danger to Mrys.
Gandhi herself. JP is a danger to
the very establishment of democracy
in our country. We conmdered 1t
In newspapers it came “that JP sad
in Caleutta during the davs of
Gokhale and earlier it was saii of
Bengal that what Bengal does today,
India does tomorrow. what Bengal
thinks today, India thinks tomorrow
but today I am surprised that Bengal
is not doing anything and how will
India do tomorrow? He said 1t
public. I do not know * JP s rorry
for the behaviour of Bengal 1 say
this for your understanding, the very
next day after the incident the Youth
Congress office of Bombay was
ransacked; the President was n
trouble; the Youth Congress offic. in
Saharsa wag attacked I know T do
not bother He does not care for
the violence of Naxalites and others;
he does not care for the violence of
R8S and Anandamarg Prof Guha
may be a witness, After 1972
elections, when JP said that he
would like to come to Bengal and
see what kind of rigging went there.
1 was general Secretary of the PCC
and I wrote him a letter: You are
welcome to come and meet the
people and see what the fault was
there. But he did not turn up T
make clean offer I am told that
JP iz coming again and will address
meetings and he will organise a
revolutionary army or whatever it i«
with all those people. T am told
that JP will send a parliamentary

»

delegation for enquiry. it %
welconte; we will nod object. I think
Dinen Bhattachuryyn will acospt this
proposal. let JP come and atquire
into all the incidents from the P. C.
Sen Government's firing down to
happenings of the Ray Government,
Let JP give independent hearing to
all incidents and tell who is responsi-
ble. If I cannot prove ....
(Interruptions). You are spoiling
yourself by siding with JP; you do
not know the sentiments of the
people Many of your followers have
left you and are begging membership
from me; 1 will not give them just
now; I will wait. Your followers in
Calcutta will resign and you will be
in a great soup JP will not be able
to help you 1f you require a seat
please follow JP and join Morarn
and have a seat in Gujarat; do not
fight here in Bengal.

SHRI DINEN BHATTACHARYYA
Don't tell cock and bull stories here

SHRI PRIYA RANJAN DAS
MUNSI: Stories are inside the Iouse
you know and in you; area you do
not make any stories Siddhariha
Sankar Ray expressed hus regret 1
am glad It 18 the test of mv
Government Whether 1t 15 a meetiny
conducted by JP or anybody else, if
in the shghtest way something 1
done, somethung i1s wrong, 1t shoud
not be there We must see how it
has happened But I can tell you
categorically and clearly that the
Youth Congress, the Chhatra Parishad
did not make any plan: they never
had any idea of attacking or assault-
ing  anybody. JP unfortunately
depended on CPM to mebib.
lise people but they Dbetraved
him People saw Piof Guha.
Guha. 1 admire his courage. It s
a fact that in all cases of vio'ence
in my State, he comes forward. it iz
his hatit. Some of the boys
appreciated his conduet He also
knows that they did not turm up.
They will not turn out. The CPM
is in great danger. Even P. C. Sen
did not go to the meeting because he
also knew that the meeting would be
8 great flop. They depended on CPM
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and they betrayed them at the last
hour of meeting. Shri Indrajit
Gupta referred to Jyoti Bosu and
others meeting at flat 31. Thig should
be enquired by the Home Minister's
Intelligence Department, 3, Moira
Street, that flat has witnessed so
many riots din Calcutta aty.
Gulzarilal visited Calcutta in 1985
during riot at Calcutta. 3, Moira
street flat has witnessed many
conspiracies. I know it. There is
movement, international Krishna
Consciousness. Great hippies, dozens
of Americans come and iake charas
etc. morning and night I do not
know what sort of conversation took
place between JP and others Without
casting aspersions on JP, I should
like to say: please make enquiries of
International Krishna Consciousness
and No. 8 flat m Moira Street.
It is nothing but a branch of the
American Consulate at Calculta
which is indulging in all mischiefs
against the nation ang our national
integrity all the time, J. P. mght
also be trying to change their minds
and habits. I do not know how far
he will be successful. Thete is a
book written by Shri Bharat Chandra
Roy, a poet of Bengal In that you
will find a story about ‘Annapurna’
It says that somebody was the
disciple of ‘Annapurna’ and whenever
he touched a thing—even a bamboo
stick—it became gold. Here J TP s
also considered like that. If he
touches Gayatr1 Devi, she becomes
honest, if he touches Shri Biju
Patnaik, he becomes honest. when he
touches Goenka, he becomes honest
and he touches this thing and that
thing and everything becomes pure.
He iz trying to make evervbody
honest and purified except his
purpose. Let him first purify his
purpose, let him purify his intentions
and let him purify his desire. But
don't try to denigrate the Prime
Minister and spoil the democracy
Thelr charge is that we are becoming
communists and Communists in this
counitry s hob-nobbed.

@ir, West Bengal is the head-
juatters of the Communist Party—

CPI(M), C.P.I.,, CPI(ML), RCPL
RCPI-dissident, Bolshevik Party,
SSP(I) and R.S.P. Out of all these
parties only CPI took the stand
against J. P. But others like Prof.
Guha and Shri Piloo Mody are
unhappy. A majority of the so0 cailed
Communists CPM have told that they
are Communists or Marxists. I do
not know why. But they say that
they do not believe in Marxism
because Marx 1» dead, Lenin 15 in
the Museum and that too in USSR.
We have no faith in that because
Lenin 1s no more living and there is
no Leninism. Therefore, they say
that they would better follow J. P.
because once he was a Communist
and once he tried to follew
Communism.

Sir, T have no personal charge :
against Prof Guha, nothing against
his party, but I only want to
establish that demonstration was
spontaneous. Shri Jyoti Bosu made
a statement the very next day of the
incident because some journalist
wrote in Ananda Bazar Patrika about
this incident. €ir, the role of Ananda
Bazar Patrika is well known and this
Patrika, for the last one week, has
been publishing leading articles on
these matters. When Pakistan was
getting arms from the United States,
when J P. was asking the army to
revolt against the democratic rule, at
that time Ananda Bazar Patrika gave
a large coverage of J. P. movement.
Sometime back 2 news item was
published in that Patrika which
stated that Mujibur Rehman was a
communal man, Bangladesh was a
State of Communalism and secularism
was destroved there  This king of
news item waz published for some
davs in the front page of that Patrika.
I am giving this for your information.
In that Patrika thev oraised the
Members of the CPM and Shri Jvoti
Bosu's statement that “let §. § Rav
withdraw the police; we do not
believe in police. we have our own
police” was published. Shri Jvoti
Bosu used to say if the police were
withdrawn from the State. how the
Congress Party could rule the Stais.
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Let huim choose any kind of action,
but we do not like viclence. I tell
you very seriously that your hands
stained with blood of women and
children will not be spared. Let
Jyoti Bosu do whatever he wants,
Let him gwe a challenge J P also
gave a challenge He is coming to
mobilise a meeting,. We welcome it,
but we also say at the same time
that if any mischievous effort 18 made
to disrupt integrity there, Calcutta
will simply demonstrate with black
flags Tt was only 15000 last time,
now it will be 15 lakh:  You are
waiting for that Most welcome
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SHRI ¢. M. STEPHEN (Muvatiu-
puzha); Mr. Chairman, I rise to op-
pose this Resolution ang to pleag with
the entire House, including the oppo~

that we must reject this Reso-
Iution unanimously. In my judgement

390

today is one of the saddest days in
the history of this Parliament, be-
cause I feel we are discussing a
motion which, under the Constitution,
this House has no jurisdiction to
discuss; rather, it will not be proper
for us {o discuss; such a motion. The
matter we discuss is an allegation of
an incident of violence, a matter con-
cerning law and order in a State in
India. This comes squarely under the
jurisdiction of the State Government,
and not of this Parliament or the
Central Government. Therefore, I
feel we are doing an improper thing
in submitting to the demand that
this motion be discussed.

Sir, I am also pained that yester-
day when the demeand was made to
move an adjournment motion and
when it was rejected by the Speaker,
the opposition helg out a threat of
dharna in this House. They are
speaking about violence. What exac-
tly do we mean by violence, I do not
undetstand  Does it mean violence
only 1f you beat somebody on his
face’ Would it not amount to vio-
lence if the Parhament of India ig nol
pernntted 1o function 3n the proper
manner, by the collective action of
obstruction by the Members of Par-
hament? After having entered Par-
hameat by the right of election, in
violation of the oath they have taken
on the floor of the House if some
members ¢ollectine y  say that they
will obstruct the n-n-sedmgs of the
House, is it by any measure less
violent than the violence we are
attemp'ing to deploie? I feel this
Hous . at least the mebers of this
House belonging to my party, have
submatted themselveg to a moment of
weakness in agreeing that to avoid &
particular situation, we may discuss
a motion which we have no jurisdie-
tion to discuss. ‘That is why I said
this ig a =ad day

Now the State Government, which
must have a direct interest in this
matter, is not before the House, snd
we ore hearing stories. Let sloue
that, forgetting JP for a moment, let
us focus our attention on that parti-
cular incident. Let us ask ourselves
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this question whether there is any-
thing particulerly special in thig inc-
dent. In an election year, when
demonstrations and meetings are
taking place, is there anything parti-
cularly extraordinary? Are we nct
conversant or acquainted with inci-
dents, demonstrations which are
taking place and some violence
breaking? Some gpontsneous oute
buyst is coming out Hundreds of
these incidents are taking place in
this country. Ag politicians, we know
that we are in for series of incidents
where the election tempo will be in
full swing When the tension bete
ween the political fights 1s going ou,
these will be daly incidents

Let us look to Mr Boroosh, Piesi-
dent of the Indiay National Cung-
1ess He was attacked with chappal
&nd stones in Baroda and Patna No-
body rased a hullabaloe about the
meident involved in 1 M1 Sharkar
Dayal Singh a Member of Parha-

ment wsg also sttacked only last
week in his constituency  Nobody
wag bothered ghouy that A geiser of

mcidents are taking place  Nobndy s
bothered about them

Here, we have heard Mr Munsht
end Mr. Samar Guha. I would take
my position on the bosis of the state-
ment Mr Samar Guha had made
What 1s the pomtion? A meeting ig ad-
dressed 1n the univasity hall  No
inapdent takes place there A scries
nt meetings JP addressed in the
morning No incident takes place
there A massive demonstiation took
place under the auspiceg of Chhatra
Parishad. They made a march on,
and the paper whick Mr  Samar
Guha guoted here reports that Mr.
Subrats Mukherjee and Mr Priya
Ranjan Das Munsh; made an appeal
to the demonstiaiors to diaperse and
they dispersed Mr  Samur Guha
told ug that about 200 people infiltra-
ted into that scene of incident This
is not what I am quoting from the
paper; this is what Mr. Samar Quha
wis just now pointing out that about
200 people came away to that parti-
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culay place eng Shri Subrato Mukh-
erjee made g speech to those people
pacilying them. These slogang and
counter-slogans are taking place.
Mr. Jayaprakash Norayan came
away to that particular place. There
thousands of people made a march.
All them were going to the rajtway
station and the leader of Chhatra
Patishad succeeded in sending them
to the railway station. Gomng by
the statement of Mr Samar Guha
means ihot only 200 people were
temaining at the place of incident
Then M: Jajaprakash Narayan came
there aung slogans and counter-
slogans were raised with the result
that sn inflammatory situation deve-
loped there That is what is happening
The important point I am emphasiging
here 1 this If 1t 1s o premeditated
move Is Uk the methoa in which
Mr Jayaprakash Nuiaysn was 3up-
posed o be gheraoed Everyone of
those who were prosent, who did
not patticipate should have leg into
that p'xe  In  smie  of il leader,
about 200 people gathereri  chere;
sunn others were also there  Theres
fore, this 1« the story whicn s there
Theretore nothing  was premeditne
ted thete A development has token
place ag o result of slogang and  pen-
ple get mfuristed and then some
imeident takes place  Mr  Samar
Guha admitted that he mounted on
the bonnet of the car and made a
speech  The allegation is that the
speech wa« inflammatory I put &
question to him He did not deny
that He admitted that he did mount
on the bonnet of the car ynd mode a
speech: We know Mr Simar Guhs
how will he speak and react in a
particular situstion We can more
or lesg judge and his volce gets in-
furiated and then something happens.

What 1 am emphasising {s this
Forgotng for a moment that Mr.
Jayaprakash Natayan was invelved
in this particular small incident of &
serfe; of demonstrations and counter-
demonstrations going on and ulti.
mately & small incident of some
chappal being thrown and somebody
being preventsd. Is thiz inoldent
deserving of consideration by the



arliament of India? This is a ques-
ion I am putting to you. If such
cidents deserve consideration at the
r of the Parliament of India, then
feel that the Parliament of India
ill have no other business to do
xcept to discuss this, because these
y be daily occurrences.

What is important about it?
Because JP is involved in it.
A mischievous attempt was made
to equate this incident with the
Allahabad incident. The Opposition
lwas saying ag if it was an act of
| generosity on their part in agreeing to
‘pass a resolution unanimously con-
tdemning the Allahabad incident., Are
we such duds as not to understand
‘a distinction between the two? Is
there any comparison between the
two? The Prime Minister goes to
'a court to give evidence; somebody
goes into the court with a revolver
and that particular person is caught.
The Prime Minister of India goes mot
to a public meeting, not for perform-
ing a political function, not for that
sort of a purpose, but to give evidence
in the court.

Now, for example, in 1967, the
Prime Minister went to Bhuvaneshwar
to address a public meeting. She was
attackeq and she was hit. on the nose.
Nobody came forward with a motion
in Parliament to deplore or to con-
demn it. But the case of Allahabad
was different. There was a deliberate
attempt made. Somebody went to
the court with a revolver. Here, it is
not a deliberate attempt made. A
deliberate attempt was made there.
They equate it with that. Ag a citi-
zen of this country, I raise my voice
of protest against equating the
Prime Minister of India, not Shrimati
Indira Gandhi, with J.P.

I do not find anything in J.P. to
deserve that sort of a position. Is
there any comparison between an
elected leader of the country, the
Prime Minister of India, the Leader
of this House, and J.P. I do not
agree that there is any comparison
between the two. (Interruptions)
Don’t add insult to the holy name of
Mahatma Gandhi by equating J.P.
with Mahatma Gandhi, I know J.P,
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Did Mahatma Gandhi ever go to any
place in a chartered plane? This is
what J.P. went to Calcutta at 10.0’
Clock on that day by a chartered
plane of Kalinga. I happened to see
the IAC Schedule. There is every day
a flight from Bhuvaneshwar to Cal-
cutta, landing their at 1.30. He
could go by that flight. But the
great poor people’s leader had to go
there by a chartered plane. Chartered
by whom? By Mr. Biju Patnaik.

SHRI SURENDRA MOHANTY
(Kendrapara): He ig telling a lie—
(Interruptions)

MR. CHAIRMAN: You can refute
it when you speak.

SHR] C. M. STEPHEN: This is
what was stated on the floor of the
Assembly of West Bengal. It is not
my statement.

Next day, the functiong were held
in the evening. He could have come
the next day by the plane. But he
came by a chartered plane. Where
did he stay and with whom? I need
not say all that. All 1 say is, for
heaven’s sake, don’t speak about
Mahatma Gandhi in comparison with
J.P. Let his soul rest in peace. Let
ug not offend anq shame the sacred
memory of the Father of the Nation.

This gentleman in place and out of
place takes the name of Mahatma
Gandhi. What right has he? What is
his following? He talks of partyless
democracy. It is all nonsense. No
politician of any recognition will
accept it. Who will accept it? Will
Congress (O) accept it? Will CPI(M)
accept it? Will Socialist Party accept
it? He is calling it a revolutiun.
What doe he know about revolution?
He has no idea about revolution. He
speaks about partyless democracy,
I ask you, “If he wants partyless
democracy, if he does not want any
of you, why is he calling all of you”,
Why is he discussing matters with
you? What is his following consisting
of? Is it his following or the follow-
ing supplied by you?

SHRI SAMAR GUHA: Let him go
outside ang make this type of
speech.
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SHRI C. M, STEPHEN: I am
now speaking for the people to haar.
I wm making a public speech here.
May I ask you, what is his following?
Is it or is it not a following supplied
by you? If you say that the follow-
ing that Shri Jayaprakash Narayan
is supposed to have is his own, then
you are conceding that you, Parties,
have no following of your own If,
on the other hand, you say that the
following that Shri Jayaprakash Nar-
Ayan 8 supposed to have is the
following that you are supplying
him, then J.P, is a non.entity on
the political scene of this country.
This is nothing better or nothing less
than the Grand Alliance we knew of.
The Grand Alliance wanied a mask
and this gentleman who had been
going about trying to fing an oppor-
tunity has lent his own name to it.

A smmple, small, insignificant inei-
dent ig sought to be brought up be-
fore the House of Parliament, fmpor-
iance is sought to be attached to it,
because J.P. is the tallest man; may
be, physically; ¥ dp not know, but
about the other tallness, 1 am pre-
pared to agree

Mr. Jayaprakesh Narayan made
certain speeches in Caleutta Every
public man who goes out and makes
speeches must be prepared to tske
the reaction of all those speeches.
If he mekes a speech attacking the
Prime Minister~I am not against
attacking the  Prime Minister~but
it he calls the Prime Minister an il+
literate woroan, a person who has no
right to be the Chancellor of a Uni~
versity end if he makey that speech
in the University campus and ex-
pects that he can get away with
isurel; and flowers, then either he
does not know the reality of the
situation or he s axmeutini it.
Every political leader must have
mutual respect, And here is a gen-
tleman, who speaks about democracy,
going about and asking the people to
enter into & Xnock-out campaign,
calling upon the students to give up
thelr studies for all time to come and
calling upon the military snd  the
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polioe to revolt and giving instigation
for violeiwe openly ‘;‘ha cannot  he
the champion of democrscy. How
the people have reacted to this incie
dent is to be judged by what Sol-
lowed the next day. On the 4th, & call
wos given for a strike by the
students in protest ageinst thig in-
cident. What happened, may I ask?
I the students were angered about it,
then certainly they would hava strick
work for one day, but no school
struck work; the University dig not
strike work; everything went on per-
fectly well. Then a call was given
for a band on the 6th, Wiwt
happened? Nothing happened. That
means, in the Calcutta city, this was
an {nsignificant incident, and people
felt that this was manipulated and
stage-managed for a political pur-
pose.

My only sorrow, ag I submitted at
the beginning, is that, for this sort
of thing, for this sort of farcical
comedy, the Parlisment'y time was
tuken; something wag forced on this
House ip the most improper manyer;
we have taken up a subject which we
have no jurisdiction to take up and
discuss, That i8 why, I say that it &
a sad thing. For this reason, it is in
the fitness of things that this Reso-
fution be thrown out, thrown out not
merely by the vote of the Congress
Party. but, if we have any sense of
propriety, by the entire Opposition
also. Let us fiot accept thizs Remo-
lution and let us throw it out
unanimously.,

SHRI V. MAYAVAN (Chidambae-
ram): Mr. Chalrman, Sir, the way iIn
which Prof. Samar Guhy had narrat-
ed the incident that had taken place
in Calcutta on 2nd April, has moved



sg7  Violens hucident CHAITHA 18, 1867 (SAKA) in Calcutia (Motn.) 308

The motion fs:

“This House deplores the recent
violent incident in Caleutta in which
Shri Jayaprakash Narayan's cer
wag attacked and a member of the
House Shri Samsr Guha and his
colleagues sustained injuries.”

Now, the question is: was there a
violent incident that took place on
20d April in Calcutta? Secondly, are
we condemning such occurrences?

Sir, what happened in Calcutta on
the 2nd April is an indelible stigma
on the largest democracy of the world.
The Minister of Information of the
State of West Bengal led the proces-
sion against Shri Jayaprakash Nara-
yan. The procession wag instigated to
violance by no other person then Shri
Priya Runjan Das Munsi, a member of
this House, who only the other day
piloted g Private Members’ Bill seek-
ing to declare that only politicians
should become Members of Parlie~
ment and no other professional repre~
sentativeg should aspire for membex-
ship of this House, He was criticised
virulently by his own colleagues in
the Congress Party for having brought
such a worthless Bill. Shri Munshi
feigned sickness and was not here in
the House to hear the abuses made by
his own colleagues. But he was en-
vled in Calcutta preparing the ground

off an eminent and the
m!y surviving politician of the Inde-
pendent ers who did not seek any
offfi.e a3 a 1eward for his services and
spcrifices to the nation. Mr. Munsi
himsgelf had accepted while he spoke
that had he not been there, 5 mas-
sacre would have taken place, That
i3 what he has stated in his speech.
Such a felony was perpetrated on the
person of Shri Jayaprakash Naraysn
snd Shri Samar Guha, a Member of
this Youse and the Chief Ministsr of
West Bengal, Shri Siddhartha Shln
ker Ray has tendered his apology..

GOME HON, MEMBERS: No
apology .

SHRI V. MAYAVAN: All right. He
s regretted, if not apologised, for

this premeditated attack by putting
fusth the excuse that the audience way
annoyed at certain remarks of Mr.

Jayaprakash Narayan against Mrs.

Indira Gandhi. It has been reported
in the Press.

1 am sure the hon, Home Minister,
Shry Brahamananda Reddy who is
fond of using the phrase ‘our beloved
leader’ will no doubt refer to this
qualified apology or regret of the Chiet
Mimster, In owr country, there is only
one Jeader and that is Shrimati Indira
Gandhi, Yet we call ourselves a de-
mocracy. Dissent is the life-force of
a democracy. If this life-force is stif-
led, then we cannot foster democracy
in the country. What has JP done to
invite the wrath of the hooligans in
Calcutta? He might have referred to
the rampant corruption in the GQUs
ernment led by Shrimati Gandhi...
{Interruptions) . We have appointed a
Judge. Is it democratically unwise to
plead for the amelioration of the mis-
eries of the masses? The widespread
corruption does not affect those in
authority. It affects the common peo-
ple whose very survival hangs in the
balance. Yet, the Congress Party who
swears by the people does not hesi«
tate to throttle the voice of dissent
agairst the anli-people’a policy of the
Government,

I would like to point out that Shri
Jayaprakash Narayan has started this
movement, not depending upon his
physical stamina but depending upon
his spiritual and moral strength. The
hon. Member opposite said that he §8
no respector of personality but is a
respector of ideology. What ideology
have they been respecting is not
known at all. He s advanced in age,
with sevious ailments. Any faint blow
on his physique will tinish him off
for ever.

2049 hrs.

[SHRY JAGANNATHRAD JOBHI in the
Chair.}

Every third man is not a gecurity
nan in the audience as you find in the.
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therings addressed by the Ministers,
Dows e getve strength by sddressing
the people of the couritry in the swel-
tering heat? What he is doing is just
to strengthen the ginews of demo-
cracy in the country He has got in
hig heart not only the interesty of the
people but alse the future of the coun-
try. As we see the political develop-
ments in the country, a microcosmic
manority political party, the C.P1I, is
extending its full support to the mic-
Tocostc Congress Party in the com-
ing elections It looks as though the
CPl has hecome an incarnation of
munificence 1n the country It has
nothing but the interegts of the people
in supporting the Congres Party Yet,
Shii ¢ P who 1 acclaimed as a great
Socialist all over the world has sud-
denly bocome a reactionary i the
eyes of the Congress Party As
Trotsky was murdered by those then
in authority in Soviet Russia, now
U.P. ha: become the largest for the
Congress-CP1 alliance

1 wouid like to warn the Govern-
ment thit ¥ anything  happens to
J. P, the country will nige in revolt
and those 1n authority will have to
run Iike the refugees of South Viet
Nam now,

I this House, ali the hon. Members,
whether they belong to the ruling
party or the oppesition party, whe-
ther one Member is g Prime Minis-
ter and the other 13 & leadu;ola;;

position group, have & pisce
;gnw in the democratic structure.
The other day, when ¢ man with a
gun wag caught in the vicinity of
Allahabad High Court, where the
Prime Minister was tendering evi-
dence, there was g spontaneous exhi-
bition of sentiments on the floor of
this House from aill aides, Yet, when
the physical sttack on Shri Samar
Guha wag referred here on the floor
o this House yesterday, it is really
abominable that the ruling paorty
members should ridicule the issue, as
it Samar Guha was a non-entily in
the politice of our country. Demo-
cracy should breed tolerance wwards
differing viewpoints, But the ruling
perty members jump in jitters the
moment the PM's, policies

40

are criticised by the opposition. 1
personally feel that the ruling party
members have {dentified the Cong-
ress Parly with ity leader. I have to
say that this i3 not conducive far the
healthy growth of democracy in the
country,

If 1 say that the country ig ruled
by 8 Kashmiri Brahmins, am I doing
anything wrong to the cause of
democracy? What I wish to stresy is
that the intelligence is not confined
to Kashmir and it can be located in
other regiuns also for running efi-
ciently the Cenural administration, If
J P refers to this, or if Samar Guha
“oys this, should there be violent
annoyance and anger on the part of
the juling party?

1 condemn the attack on Shri
Jayaprakash Narayan and Shr: Samar
Guha By attacking them the ruling
party has wut the ronty of democracy
wm the counfsy

SHRI K P UNNIKRISHNAN
{Badagsra) i+ Chairman, at this
late hour, I do not want to extend
this exercise in futibty nor do I want
to tax your patience or the patience
of the House But you would forgive
me if 1T make some brief remarks
about the argumentg snd inferences
thst have been placed before ug and
also about the admissibility of tus
motwn to which Mr C M Stephen
1eferred earlfer.

1 have not been, able to understand
this  extreordinary preposierous
motion. During the jast four years
and s few monthg in this House, even
earhieyr when 1 used to cover this
House, or when T used {o read, never
have I seen such an extrsordinary
motion being admitted almost on
the point of ‘dhams’ or on the point
of a bayonet] 1 would iike to pose this
queation before you whether it s
exactly a democratic method of or-
riving at decision? Because, a3 some-
body claimed, they are pongerned



t is the name which hon. Mem-
, Shri Shyamnandan Mishra
d,—hooligans, perpetrators of rape,
son, loot and what not, whereas
ey are the angles and paragons of
irtue, defenders of democracy etc,
ut the whole debate has been an
xercise in futility and it has ended
n g fiasco just like the Calcutta meet-
g which was still-born. Whele 1
tave ‘every sympathy for the pnysi-
a] injuries suffered by my distin-
uished colleague Prof. Samar Guha,
I am thankful to him that he had
Bpared us of an exhibition in this
House of his alleged physical injuries!
am thankful to him that he did not
do that; he was on a very low kecy
oday but for occasional gesticulaticns,
would like to tell him and request
im that this House is not to be con-
erted into a stage or circus arena.
Lose friends who have moved this
o#lon should not try to convert this

more things can come out like Goenka,
Gayatri Devi, Maharanis and about
their CPM leaders, their new friends,
and all that. Is it proper to have this
debate at all? If he haq grievance he
could have come here with 5 privi-
lege motion. That he did not choose
to do so is significant. And he club-
bed this with an attack on JP’s car—
not person, mind you, but the car
used by JP. He was not attacked but
the car was attacked. All this shows
how politically motivated Mr. Mishra’s
motion is, where an occasion is trying
to be utilised, like the farce of a fast
which is going on in Delhi by another
gentleman, who is competing with the
so-colled “mahant”. I call jayapra-
kash Narayan ‘mahant’ and this is not
my word. This word was used about
Jayaprakash Narayan by my former
leader and also his leader Dr. Ram
Manohar Lohia. Mahant was the
title given to him by Lohia who was
life-long comrade of his. 1 do nct
want to go into those things. Even
in Mr. Shyamnandan Mishra’s speech
there was not the usual thrust and it
was on a dull-note, of course there
were the usual inuendoes about the

Touse into a circus arena or stage and -
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Prime Minister. The basic question
now js this. About Calcutta nobady
is more competent to talk than my
friend Mr. Priya Ranjan Dag Munsi
who comes from that place. He rep-
resents Calcutta. He is representing
Btngal here. He is more competent
to speak about it than anybody else,
and to describe what went on in Cal-
cutta. This is not the first time that
there has been violence in Calcutta.
Calcutta has not only been the home
of revolutionaries but also been a
home of terrorists in Bengal Politics.
Even Shri Dinen Bhattacharyya and
his friend Shri Jyoti Basu once gaid
that the police had to be removed so
that they could speak in puhblic I am
quoting from the Times of India as to
whnat Shri Jyoti Basu says:

“To-day I challenge the Congress

Party in the State to withdraw the

police for forty-eight hourse so that
I can speak in public”

Whereas Shri Subroto Mukerjee and
Nurul Islam represent the reyolu-
tionary traditions of Bengal politics,
Shri Dinen Bhattacharyya and his
hoodlumg represent the terrorist
trends which we are determined to
crush at all costs in Calcutta, Kerala
or anywhere else

This is a ‘“sangam” between Shri
Dinen Bhattacharyya’s hoodlum strains
of Indian politics and Shyam Babus!
There is another Sangam between Shri
E. M. S. Namboodripad and J.P. and
between Shri Jyotirmoy Bosu and
Morarji Desai. ] was amused to see
from this morning Times of India a
picture where 3 man bereft of that
great Gandhi cap and another com-
peting Gandhi, Shri Morarji Desai
who squatted on the floor. Who was
behind him—Shri Jyotirmoy Bosu.
Here is another picture. I am told
that some of the Student’s federation
leaders said that it is shameful. In
Calcutta Jayaprakshji was there. Who
wag behind him—Shri Jyoti Basu. We
are determined to defeat and crush
this “sangam”. I can speak about my
State since Munsi has already spoken
about West Bengal—that we are deter.
mined to crush this ‘“Sangam” once



I

403

for all. I sgree with Shri Indrejit
Qupta who spoke before me thet it
would have been worthwhile to widen
the scope of this debate because there
iz violence not only in Calcuita and
West Bengal but also in Kersla, There
is violence going on everywhere.
There was violence in Gujarat; there
was violence in Orissa; there was vio-
Jence in U, P.; there was violence in
Bihar. Who was responsible for this?
May 1 ask who condemned the vio-
lenve and who ended the violence cnce
for all in West Bengal? The cradst
for ending the violence there goea
to my friend, Shri Priya Ranjan Das
Munsi and Shri Subroto Mukerjee
ang countless thousands of young men
who sacrificed everything so that the
democracy might survive, Where was
this concern then? Where was this
concern when our workers in Kerala
were attacked. A number of persons
were attacked there. There was loot,
steon and rape that went on in the
name of soctalism in Kerala, Where
were the CP.M. and socialist leaders
and their hamgers on? Whert was
Shri Bhattacharyya then? They were
not to be séen anywhere It goes to
the lasting credit of my friends who
have added a new chapler o the
history of Bengal for finishing off this
scare of violence of C.PM,

So, Bir, as I said earlier, this moti-
vated motion bereft of any content
deserves to be thrown in the dust bin.
Before I conclude, 1 would like to say
what is the genesis of thig viclence,
I would have agree with Shri Indraiit
Gupta if there was a debate wider in
scope and we could have gone into
greater detalls of it. It is again ano-

tber “Sangam” to which also he re-

ferred. 1 shall not name if becaust 1
do not know whether Shri Bhatta-
charyya will object to the name, The
person who calls J. P as g C.1LA, agent
was none other than the distinguished
Isader of Marxist Party’s leader and a
grest leader of my State, Shri A K.
Ccpalan. That was a few years ago.

SHRI DINEN BHATTACHARYYA:
No, No, I totally dissgree with this.
SHRI K, P, UNNIKRIBHNAN: Well,
1 shalt being the cutiing We did not
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say that It i you who enid . that
JP was a CIA asgent, Mr, Indesfit
Gupta read out from bwro's book J's

statement and A, K Copalen’*s re-
joinder.

SHR] DINEN BHATTACHARYYA:
Kaira was g capitalist,

SHRI K. P, UNNIKRISHNAN: He
has quoted datewise from the Indian
Express. Don't talk about that, Now,
what I would like to say iz, here is
the Colossus with feet of clay who is
being paraded around in the intere
national press, in the American Press,
with the help of agencieg like CIA,
with the help of Indlan monopoly
presg presided over by Shri R, N.
Goenka and with the help of this
motley crowd who were rejectad by
the electorate and who were thrown
into the dust bin of history in 1071
and 1872, It is this combination, it is
thiz “Sangam”, with which we ate
concerned because we want demo-
cracy to survive, we want democratic
value to survive and we want parlia-
mentary institutions to survive, It
Subroto and Priya have done what-
ever they have done, in organising a
demonstration, a black flag demons-
tration. a hundred times I would say,
cheers to Priya and cheers to Subroto
T can also say that the same fate
awaits this Colossus Mghant, i ho
comes to Kerala. I am telling you to-
day, in advance, We are determined
everywhere to oppose and annihilate
tluis trend in Indien politics go that
democracy can survive and parlia-
mentary institutions can survive,

SHRI SURENDRA MOHANTY
(Kenuripara): Mr, Chairman, Sir,
every dark cloud bas fis silver lin-
ings. The Calcutta incident, how-
ever, deplorable and vulgar it may
be, has at least one weloome aspect.
It has unmasked the fascist face of
the Congress regihme, whick we want
to condemp and destroy through the
motion moved by my hon. friend
Shri Shysmnandan Mishra, The
atiack on J¥ in Caleuits.led by Con-
gress  honligang abetted by
Congress Minigter wnd o siting MP
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of this House, who in a most unaba-~
shed manuer hag justified his action,
is really unparalielled in the political
history not only of India but of the
world Sir, 1 would  ask those who
falk of the preservation of the system
of parliamentary democracy, how
wag it open to a Minister and to an
elected representative of this House
to lead this kind of demonstration,
vulgar demonstration? This is worse
than vulgarity.

SHRI PRIYA RANJAN DAS
MUNSL:  Please define vulgarity.

SHR1 SURENDRA MOHANTY:
I am coming to that. With you sit~
ting, I peed not define.

SHRI PRIYA RANJAN DAS
MUNSI: You symbolise that. How
can you define?

SHR! SURENDRA MOHANTY.
1 have every regard and affection for
the youth of West Bengal. But, my
only regret is that they are repre-
sented i this House through a per-
don hke Mr Priya Ranjan Das
Munsl, whuse cultural level today bas
gone even below the level of urchins.
In an unabashed manner. ...

SHR] N.K.P. SALVE: Sir, is it
fair?

nml

SHR1 SURENDRA MOHANTY:
I am not yieding. Some of the speak-
#rs of the treasury benches have ex.
ceeded the urchings in their abuses and
agpersons, We many differ from Shri
Juyaprakash Naravan. We may differ
from Mvrs Indiva Ganhi, but
that does not give us the liberty to
bhurai absuses at her. Those who want
%o cherigh the value: of demccracy
ang respect the opposition, shouid hot
bave indulged in thus kind of vulgar
outbursty this evening. If according
to Bhri Dag Munsi. the demonsiration
was justified and if it was sponta.
neons, I ask bim as ap honest man
'.hr the Chist Mimster, Shri Siddhar-

¥a Senkar Ray, hod lo express re-
B gragt at Durgapur over the Incident?

Here I have th Hindustan Standard of
Tth, Manday. The reort is of ite
Steff Corfrespondent datelined; Dur-
gapur, April 6:

“The Chief Minister of West
Bengal, Mr. S. S. Ray, today ex-
ressed his regret over the recent in.
cident of an attack on Mr. Jayapra-
kagh Narayan's car in Caloutta”.

He wag worried a; the action of

the Chhatra Congres; Youﬁx in Cal-
cutta.

“Mr. Ray, however, claimed that
students and youth got excited over
certain remarkg on Mrs. Gandhi
made by Mr. Narayan after his
arrival in West Bengal.”

This 13 exactly what we are oppo-
sing today. Mrs. Gandhi, the Prime
Minmister of India, carmot clajy the
divine right of kingship that she will
be bLeyond any criticism.

SHRI PRIYA RANJAN DAS
MUNSI: If you abuse women mn £ithy
language, you will be taught a lesson.

SHRI SURENDRA MOHANTY: 1
#m not yielding. That a person, a
Minster, who hag not even completed
Senior Cambridge, who hag not even
passed Senior Cambridge, should be
the Chancellor of Viswa Bharati ia
fantastic. ...

SHRI S§. M BANERJEE:;
point of order.

On a

SHRI SURENDRA MOHANTY: I
am not ylelding.

MR. CHAIRMAX. He 13 oy a point
ol order.

SHRI S. M. BANERJEE: I would
make an appeal to Sh:i Mohanty. I
have great regard for his ability ard
eloquence. I myselt have passed just
Senior Cambrige. Anyone who has
altaned the age oi 25 anq who ig not
ineane can become a member of this
House. May T ask him if thig is the
criterion to be adopted? May 1 ask
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whydoes he respect Tagore who was
not even g matriculate? Is this the
standard? If a person has not passed
a particular examination, does he not
have knowledge? This js shameful.

SHRI SURENDRA MOHANTY:
What is the point eof order?

MR. CHAIRMAN:
moderate language.

Let us use

SHRI SURENDRA MOHANTY: 1t
ig allegeq that Jayaprakash Narayan
made a statement in Calcuita cn his
arrival that the Prime Minister Indira
Gandhi wag not fit to be Chancellor
of Viswa Bharati University and that
this enraged the youth of Bengal. Is
this not 5 fascist tendency tha: you
claim the divine right of Kkingship
which was washed away in blood in
the 16th century in England? = That
the Prime Minister should claim the
divine right of Kkingship and she
should be beyond all criticisim of the
Oposition and the Opposition should
swallyow whatever be her protesta-
tions shows a fascist trend, a fascist
tendency, which we are condeming to-
day (Interruptions) because Mr. S.
S. RAY said that JP made certain re-
marks about Mrs. Gandhi which had
enraged the youth of Bengal (Inter-
ruptions).

AN HON. MEMBER: It iz the

" statement of Mr. S. S. Ray.

SHRI A SURENDRA MOHANTY:
You are more loyal than the king.
You will never be able to understand
this because this is not a  Supreme
Court brief. I could not adduce per-
haps better evidence to the vulgarity
that was permitted on 2nd April than
to quote the statement of Mr, S. S.
Ray which I have quoted. My chal-
lenge is still open. If the demons-
tration was that innocuous andg that
justified, why should S. S. Ray the
Chief Minister of West Bengal come
with that?

SHRI VAYALAR RAVI (Chirayin-
kil): Where was democracy in
Utkal University when the Minister
and Governor were not allowed?

/

Violent Incident APRIL 8, 1975 in Calcutta (Motn.)

SHRI SURENDRA MOHANTY:
Instead of " affording protection to
the critics of the powers that be the
Government is today employing
strong arm tactics and methods and
is using Government machinery
to bludgeon th critics to silence.
Before JP came to Calcutta he had
visited Orissa and we were grante-
ful to him for that. From Jara-
saguda to Dhenkanal the constitue-
ncy of the Chief Minister Shrimati
Nandini Satpathy such kind of vulgar
attempts were also 'made, Here
we are not so much bothered about
the personal safely of JP. Every
man is mortal and men like JP and
and Gandhiji always die a martyer’s
death they do not die of protracting
allments, Krishna was Kkilltd by
Jarasa, Christ was crucified. Gandhiji
was killed by Godse. The violent
death of such great men always gives
tragic dimension to their lives.
Martyrs’ bood does not go in  vain.
So, we are not bothereg about JP or
Samar Guha; we are concerned with
values.

SHRI C. M. STEPHEN: You are
determined to make a martyr of him
to make political capital out of it.

SHRI SURENDRA MOHANTY:
As I was saying drunkards, and
hooligans were employed by the
Congress under the garb of youth
Congress and students.

PRIYA RANJAN DAS
Whisky bottles were found
lea-

SHRI
MUNSI:
in Biju Patnaik’s house, your
der’s house.

SHRI SURENDRA  MOHANTY:
If he is interested in learning about
Biju Patnaik he may better address
his enquires to Mr. S. S. Ray who
was his paid retainer for a number
of years and who was handling his
taxation matters. Naturally he
would be able to have much better
information,

SHRI C. M. STEPHEN: You have
now shifted the retainership to JP?
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SHRI SURENDRA MOHANTY:
In Orissa in Dhenkanal 300 drunkards
and hooligans under the garb of stu-
dents and outh congress started pel-
ting stones at 10 O’clock on JP, meet-
ing on 30th March, 1974 but unfor-
tunately they hit the armed police-
men who were there to maintain
law and order. I congratulate the
District Magistrate of Dhenkanal who
gave order for a lathi charge and in
the mele hooligans were hurt. They
are therefore today clamouring for
a judicial inquiry into it and the Dis-
trict Magistrate and the S. P. are be-
ing victimised because their “crime”
was that they had only maintained
law and order. It is for the informa-
tion of Shri Brahmananda Reddi.
Since you are asking me to conclude,
let me tell you that this is synchre-
nising with the death knell of de-
mocracy in this country. We can
sit till the early hours of the morning
here as we are discussing a very vital
issuz which goes to the very root of
our democratic existence, These are
fascist trends. I know the commu-
nists want to make Shrimati Indira
Gandhi a Keransky.

SHRI S. M. BANERJEE: Your pro-
nunciation is very bad.

SHRI SURENDRA MOHANTY:
Sir, God save Shrimati Indira Gandhi
and the Congress Party from the
hands of our friends, the Commu-
nist Party of India. Whatever it may
be this is a very serious matter. Now,
what we are concerned about is not
the safety of J. P. It is not the
safety of Samar Guha or of any indi-
viduals but with certain fundamental
values. My only regret is that the
Members on the Treasury benches
have degraded such a momentous
issue to personal level and with these
words, I fully associate myself with
the motion moved by ShriShyam-
nandan Mishra ang I hope our message
will be carried across the people and
even at the last moment hon, Mem-
bers on the other side will analyse
their hearts and associate themselves
also with this motion which has been
moved by Shri Shyamnandan Mishra

and deplore the violence, whatever
its colour, whatever its origin might
have been and in whatever sphere it
might have occurred.
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SHRI G. VISWANATHAN (Wandi-
wash): Sir, the resolution moved by
Shri S. N. Mishra secks to  deplore
the incident in Calcutta where Prof.
Samar Guha was assaulted. Al} of
us feel very sorry about it. But I
would havs been happy if Shri Michra
in his resolution has condemned the
cult of veioltnee which is very much
on the 1ncrcase threughbout the coun-
try now Recently we heard that when
Mr. Piloo Mody went to addrews a
meeting at Allahabnd, 3 chapp.) was
thrown at tym. Mr. Shanke: Dev
wag unfutunately assaulted by Ssrvo-
daya werkers and throwy oul  Ladily
from the \enue of the conferen e, I
am glad our DMK member his ex-
pressed the view that the opposition
should be ullowed t vxprets their
views freely. But I ask him, 15 this
addressed to Delhi along or to Modras
also?

SHRI V MAYAVAN: Whut iz the
relevance?

SHRI 3. VISWANATHAN. We
are talking ahout violence an? that
is the relevance. Very recently one
of tie members of the Legislative
Council, Mr, Venga was assaulted and
stabbed 1 open day-light mm  the
MLA's hostel and the irrespon.ible
Governmen: of Madras took no acton
at all.

It the cult of violence i on  the
increase, all of ug shoud be held res-
ponsible for it  The politiclang of the
country have been egging it on and
#t is recoiling on us. Whether It {8
J P ar Mr. Piloo Mody or Mr. Guha,
politicians receive bouguets as well as
brickbats, But in a democracy, there
must be two criteria; People must be
able to express thelr view  without

fear and aiso change the Government
without violemre. If vou go on en~
couraging violence, whether it is Bibar
or Bengal or any other State it will
naturally reeofl on us. The proverk in
the Bible says, he who takes the sword
shall perish by the sword. If you sow
the wind in Bihar, you will reayr the
whirlwind in Calcutta, Curbing vio-
lence is the responsibility of all of us,
particularly the ruling parties,

[Surr Vasant Sarme in the Chair)

21.31 hrs,

1 have great respect for J. P. who
has started this movement  against
corruption, But I do not know whe-
ther it is restricted only to Patna or
Calcutta. I want to know from him
whetler it will extend to Madrag oy
not 1 want J P, to have the same
yardet.ek for all the States,

SHRI S, M, BANERJEE: Has any-
twdy ¢ splied for agency hom Madras?

SHRI G. VISWANATHAN: So far
J P. and his colleagues have kept
mum adout the Tamil Nadu Govern-
ment which is the most corrupt min.
istry in this country I am glad I
have come out of it. The problem is,
how to change the Governments, Is
the chssolution of the Bihar Assem-
bly the panacea for all the ills of the
country? 1 want some concrete
answer from J P, or Mr Mishra, We
have to change the Government by
the ballot, not by bullets.

1t the fate of a Government iz go-
ing to be decided in the streets by
mub, it will not be democracy. but it
will be mobocracy. We must find
out & snlution. ‘There iz no provision
for recall in the Constitution, it has
to be amended. If somebody says
that the people are sgainst the Goi-
ernment how to find thiz out? There
is no provision for referendum now
in the Constitution you lave to
amend it. Let us sit together and
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find out a solution. Let ug pot
W dmmny into mobocracy.
Jolence I8 not to solve
any problem, Our luder late Shri
Anna, used to say that wiolence
would complicate  ptoblems and
ereite more problems than solving
the problems Are we gomng to
create such a preceden. for the fu-
ture?

Suppose, in a State, the Govern-
ment is forced to dissolve the
Assembly, what happens after the
election? I somebody takes into his
mind and collects ten thousand
peaple and daily goes on creating
trouble in the capital, what happens
{o the next Government? Is it gong
to be dussolved again? Where i. the
#nd to this> Ultimately, it will be
some sort of mobocracy, or whatever
we may call it We have, therefore, to
find out a solution I will request
the Prune Mimster, the leader of the
country to sit together with the
opposition, as well as JP and find out
a solution

1 am very unhappy that one of our
esteemeq members of thig House and
former Dy Prime Minster, Shri
Morarn Desa), has gone on fast He
insists that unless the Prime Minister
announces, and the Government
announces, elections in Gujarat, he
would not end his fast It is unfor-
tunate that he has taken this extreme
step I think he has to re.consider it
All of us have to sit and find out a
solution I wall request all the genior
leaders of Congress (O) that they
should not sacr.fice such an eminent
leader

Alreadv. the cult of violence 1s on
the ncrease and people go on incit-
ing viclenee  Whether it is the tall-
lest man or the shortest man, I want
that whosoever instigates violence,
shoulq be dealt with by the law of
the land 3f somebody instigates the
military and the police that they
shoyld defy the Government, I am
very gorry to say that it is neither
democratic nor patriotio

Former American President Wood-
row Wilson, once said that the world
must be mude safe for democracy, Let

us not worey about the world, at lsast
this couniry must be made safe for
démocracy, Let us curb and eradi-
cite violence in this country and the
pohticians of this country should
take up the responmbility.

SHRI N K P SALVE (Betul):
Mr Cheirman, Sir, a debate on a
Motion such as the one which 18 being
discussed by the House should have
taken the entire discussion to the
dizzy beights of sublime dignity in
fact but if it had descended tp the
disgraceful low depthe of ridicule,
I am atiud, the suppoiters of the
Motion have to thank themaselves for
the gross mishandling of the entire
matter [ think, greatest harm has
been done to JP by bringing  him
to ndicule in thus House by those
who have sought {o defend him If
he has friends Like them, who have
defended the Motion, JP need mno
enemies.

S.r, 1n a way, this debate has been
exceedingly helpful, for a smoke
screen had been created about this
incident in the country and every
sane-thinking person including Shri
Siddartha Shankar Ray regretted the
incident  Everyone regrets an incj-
dent in which it becomeg necessaiy to
throw chappals and throw brick-bats
No one 1s happy We love devoutly
democratic traditions and we hate
situations ang we hate contingencies
where the people have to resoxt to
exira-Constitutional and extra-legal
means i1n any manner whatsoever.
And therefore, we are sorry for the
mcident  As ] was histeung to  Shri
Priv. Ranjan Das Muns, very care-
fullh and very cautiously—I listened
to the facts as he narrated them with
abeolute calm, clanty and luadily—
1 felt and I say now, that far from
blaming the Chhatra Parishad ang far
from blaming the Youth Congress,
my hearty congratulations t» the
young people in thece two orgamsa-
tions for their extreme resirant and

exemplary behaviour If there is any
one to be blameq in this connection,

if there 13 any one to be blamed for
the episode, it ts those who mdulged
in reckless and irresponsible criticism.
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The h:gy Member from 'Orista was
agking anybody ahould arrogate
to himself the divine right andg the
divine authority, That is precisely,
with great respect, my submission. Is
it correct, and has anyone any ousi-
ness to say, that the Prime Miniater
has sofled the land of Bengal and the
good name of Rabindransth Tagore
by becoming the Vice-Chancellor of
a Unmversity? Is it not a personal
mvective? You may have difference
of opimon and you may think that
somebody else 313 more suilable,
others have thexr own opimnion, but
casting a persona! agpersion, to what
exient is 1t 1n conformuty with good
taste? And how do you expect peo-
ple to be gilent spectatorss to this
sor{ of smear campaign golmg on
against a leader whom they revere
and love? How does it behove a per-
son, Wwho is considered an embodi-
ment of gentleness, to cest aspersions
on the Prime Minister? How doeg it
behove him to say that the Prime
Minister is not educated {o be enti-
tled to lead the country® If these
allegations, if these utterly irrespon-
aible, reckless abuses and invectives
are not going to arouse the youth of
the country then I am afraid, the
youth 13 not worth the name In the
midst of such grave provocation how
they have bebaved, how they have
managed the affairs, how Shn
Subroto Mukherjee went and tried to
pacify the mob ig a great tribute to
the restraint and exemplary behav-
wour of young Mukherjee, Priya
Ranjan Das Munsi ang so on  And
i Priya Rangan Des Munsi has been
accused of being an urchin, then all
of ug join that member in being ur-
chins, because those members are try-
ing to preserve the norms of demo-
cracy in spite of grave provocations.

There is one more thing that I

want to refer to. Why is it that
there is no creditibility when you are

i
lence snd Yerlismentery democracy

can never go together; they

on the same read. 1t is
history is entirely ngainat you.
Whe is  responsible Jdor
Guarst? Who Is responsible
citing violenwe in Gujarst? Who
humilisted and paraded the
Who has stripped ocut the cloth
MP and paraded him on the
Who has killed a gtudent for the o
offence of going to attend the exami-
nation? Who has talked of gherso of
Parhament with a million people?
Who hay talked of
MLAs? Who has behaved like the
worst goondas in the Wardah
Ashram in front of Vinoba Bhave?
Who has recommended extra-consti-
tutional means to over-throw the
lawful Government? Last bui nat the
least, whp wanted the police and' the
army to revolt” Under the laws of
the United States of America and
United Kingdom any call to the
army and police to 1evolt against the
government 1s considered high tres-
son against the country It 18 only
in our country that we tolerate that

SR SURENDRA MOHANTY
Arrest him

SHRIN K P SALVE If we do
notg arrest him it 1s because

SHRI SURENDRA MOHANTY
You cannot arrest him

SHRI N K. P SALVE: Mr. so and
80, we do need to arrest him, as long
88 you people are there to support
him He is a damagogue, , (Interrup-
tions) I am not yielding. 8ir this
gentleman who supportis the pariv 13
led by a party 1 may be educated by
that But, unfortunately, 1 do not
belong to that class which hag com-
mitted all sorts of crimes. [ still
continue to be economically vn the
same level as my friend Mr. Piiya
Ranjan Das Munsl, and J am o1y
proud of ft.

SHRI SURENDRA  MOHANTY
You sre a middle map Ddetwicd
orime and Justice

SHRIN K P SALVE: Iamthe
middle man between the crime and
the criminals, and that §s why I
keow the oriminaly wery well

shifiet o4

g
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(!ntmnpﬁum) 8ir, I do 1not mean

him. ] mean ull thosge affluent sec-
tions of the society who show high~
brow snobbery after committing all
worts of economic offences. Profes-
slonslly, I sm certainly connected
with it. There is no doubt about it.

‘There is one more important reason
why there will never be a creditabi-
lity to JP. So far as the question of
condemning violence and so far as
his avowed profession to profess de-
mocracy is concerned, it is this set
of people who have gathered around
him. As very rightly pointed out by
Mr. Priva Ranjan Das Munsi, hag he
not willy-nilly acquired the role of
¥n election agent of all these people,
of this motley crowd in the opposi-
tion, who have been thrown lock
stock and barrel, not once, but in
five consecutive elections The un-
Tortunate part is do they want us to
believe very seriously that Anend
Murgis, who are the champion killer
have certainly becomes apostles of
non-violence Do they want us to
believe that RSS has taken tg the
cult of non-violence and have star-
ted Dbelieving in parhamentary
democracy? When the chief of the
RSS is to be nominateg by the exist-
ing chief, how RSS works. S, you
are from Nagpur. I am also from
Nagpur The less it §s said, the bet-
ter it is. Otherwise, Shri Jaganna-
thrao Joshi will again get into the fit of
hysteria.  (Interruptions) He has
got into it

Last but not the least, there 18 my
frisnd, Shri Dinen Bbhatiacharyya;
their hands are soileg with human
blood and the entire water of Ganges
will not be able to wash that blood of

' thelr hands. How are they talking of
pardamentary democracy? How are
talking of condemping violence?
not lie in their mouth either
of nopwviclence or of pariia-
democracy. As lmg &3
of Shri Priva Ranjan Das Mu-
and Shri Subrato Mukherjee
syrvive in thiy country, parliamen-
vy democracy ghall go from strength

o

to strength. We shall fight and
fight to the end.

Shri P. . MAVALANKAR: (Ah-
medabad): Mr. Chairman, Sir, it is
nearly seven hours now.

MR CHAIRMAN. Now, he 15 the
last speaker on that side. After this..

SHRI P, G MAVALANKAR: Mr.
Chairman, Sir, it is nearly seven
hourg that we have been discussung
and debating an msue which is appa-
rently very small, of one incident on
one day in one metropolitan city of
our country. But the hope was and
15 that taking advantage, I use the
worgd ‘advantage’ advised by, of the
very serious thing that hag happened
at least, tlus House, would now con-
sider 1n all earnestnesg and fairness,
the varous implications, and thereby,
1f possible, give to the country some
kind of a conforting message thag this
Parliament 15 not going to lolerate
any increase in the atmosphere and
cult of violence. But, Sir, when I
sat through, almost continuoualy,
these seven and odd hours of the de-
bate, I must confess that I am not
able {0 say that this has been necessa.
rily a fruitful debate. Of course, it
is not also a completely futile debate
perhaps, this debate has been purtly
futile. partly {fruitful! It has un-
doubtedly produced some thiniing
points But 1 wonder whether people
who will reag the debate of today 1n
months and years to come will
readily sgree that we as Members
of this House were really in a
serious mood and they would ask
whether we were at all earnest about
locating the guilt, as to where it real-
ly existed and whether we were downg
so without bothering about who was
at fault and instead of trying to see
what was wrong in our politics and

policy

Significantly enough , all speakers
who have preceded me have been
Members of this or that political par-



423 Violent Incident APRIL 8, 1975 in Caicwita (Motn.) 24
ty

United Kingdom, for the information
¢f Dr. Kallas, if it pleases him, I
may tell him that Independents have
practjcally gone for good. However,
I do not know whether in parliamen-
tary democracy, although it becomes
workable through party system,
party institution and party member-
ship, we should consider all matters
necessarily from any partisan angles
15 there no national angle? Is there no
objective angle? Is there no dispas-
sionate attitude towards all these
matters?

I would hdve gladly sat down if my
hon friend, Mr Satpal Kapur and
otherg felt that I am the only person
responsible for prolonging the de-
hate. I am not interested In making
a very long speech. But the pomt is:
Look at the attacks that have been
taking place on both the gideg of the
House, these attacks and counter-
attacks, for instance, on JP and
Mrs Indira Gandhi. What have they
produced? If Congressmen are tc be
charged with their heroine worship, 1
am afraid, I must say that many Op-
position parties must also be char-
ged with their hero worship! If you
go on attacking Mrs Indira Gandhi
all the time, then I am one of thosc
who will say, Congressmen will go
on sttacking J P. all the time But
these attacks on the Prime Minister
and on J P. and other individuals do
not lead us anywhere. It may give
a vicarioug satisfaction to some 5f us
that we have taken the liberty of
using the parliamentary forum and
thereby publiely criticised or con-
demning or abusing this or that the
individual or leader in sometimes the
most filthy language which can ever
be used

Hearing the entire debate, barring
a few exceptions—I am sorry if I am
brutally front in this expression of
my fegling I am not only distressed
but am also disgusted at ke way In

which the detats has developed rather

SHRIMATI T. LAKBHMIKAN.
THAMMA: (Khimman): has used
the word ‘“herdine” 4

think, he should change it to “herg”
worship. The Prime Ministership is
masculine.

SHRI P. G. MAVALANKAR: The
entire debate included all kinds of
verbal exchangey and gesticulations.
Today, the House has meen and wit-
nessed a strange spectacle of some
political parties, pitted against each
other, washing their dirty linen in
Parliament so that the entire nation
can watch and see the dirty damm
things.

What was the purpose of the de-
bate® It was about the Calcutta in-
cadent  Now, it is not a stray inci-
dent It is the culmination of the
cult of violence thai is fast spreading
w the country. There was the Al-
lahabad mncident When the Allaha-
bad ncident took place, we did not
even wait for the presg reports to
come in We immediately, instanta-
neously, unanimously condemned it
which we thought, at that time, was
an attack on the Prime Minister It
i« on recorq what I said, that any at-
tack on the Prime Minister is, ulti-
mately an attack on democracy. And
we will not tolerate it. It is not a
question of this or that party being
in power It iz a question of the Prime
Minister who belongs to the whole
country. Similarly, when a grenade
was thrown at the highest man m
the judiciary, the Chlet Justice of
India, this House expressed its deep
concern, I would have, thereim:e.
thought that, when #hix Cacutta invi-
dent took place. we should have pin-
pointeq the alarming fact that the
VIPs, whether they belong to the
establishment or to the Oppostion.
very important persons who are held
in high respect and esteem by mi-
lions of pople, whether it is Mrs.
Indira Gandhi or Mr. Jayaprokash
Narain—it is foolish to aay that
country Mrs. Indira l'?a:‘:-
dhi and not Mr. Jayaprakash -
yan or vice verss; u:immsdpewk‘,
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sdmire both these individuals as

, Dational Jeaders—, the VIPs sre being
made targets and that the politics ol
#asasgination is repacing the politics of
persuation. That is the point which we
should have highlighted in thig debat>,
because if this alarmung climate is not
stopped and the equally explosive
«conditions of repression are not avert-
ed, then 1 feel that no amount oi
debate, heat and argument in this
House will really clear the air from
the polluted atmosphere

1 Today the situation 1s that autho-
ritariamsm  and totalitarianism  are
increasing on the one hand; and on
ithe other hana, cvil liperties are
getting eroded, on the third hand, the
politicians ang poliical parties are
becomir.g more and more intolerant
of one another, It 1s on account of
these facts that all thiy acrimony,
hitterness, hatred, intimidation and
in the end physical viclence are being
injected into the political atmos-
phere.

How has violence been spreading?
Can any one of us, with our hands
on our heart and conscience, say m
all gincerity that we are not guilty of
using the youths of this country for
our political and narfow purposes, for
our party purposes? Can we say that
we are not exploiting the emotions
and sentiments of the people concern-
ed? We have the atmosphere of
threats, intimidations and personal
attacks, As my friend, Mr Salve, has
said, uncharitable criticisms &
Jevelled against one another. Physical
assaulls, vio'ence, use of force, fascist
techniques and even murders are
happening. Did they happen only re-
cently? Have we forgotten who
wtarted the gherao and where was it
started? Where wag it started—the
idea of having the politicians of the
opposite parties glmost taken to ran-
som, closing them in their offices for
hours together? This had happened
in more than one State, and over a
purisd of five or gix or seven years.
&m haa developed in such a way
we

no indivi-

Several friends, including my friend,
dhri Vraya Ragjan Das  Munm, Mr.
Sa.ve and others, have referred to
mncidents in Gujarat. | would lige
this to go on record. The Gujarat
movemert started on January 19,
1974, Normally I would not have
Spoxen on this because i consider Ii
belcw the taste to refer to my owan
participation 1 that particular phe-
nomenon. On January 10, 1974, I
flew back cutting short my stay in
Madras where 1 had gone as a mem-
ber uf 3 Select Commuttee, of which
you Mr. Chairman, were also a mem-
ber, because Ahmedabad was in
flamey and being my constituency, 11
was my duty and obligation to go
back to Ahmedabad. For five days,
fiom 10th to 15th January, I tried to
have a direct, ntimate, honest and
frank dialogue with my young friends
and students, I have been 1n the
education field for 25 years and more
and I claim to know the youths and
students fairly well The Navnirman
Samitt was formed in my presence;
the name was chnistened by me. For
five days pleaded with the student.
They made me theirr leader. They
wanted me to be the Chairman ot
the Samity, but 1 gaid I could not oe
the Chairman; at best I could be their
friend and adviser if they chtse m>
to be so. But after five days on the
15th January 1974 when I discovered
In the evening that these youngesters
and swdents were out for a pro-
gramme involving some kind of faseist
techniques and violence and intimida-
tion, at once ] resigneq publicly and
1 »a1d that I could not he the leader
of a movement where the followers
wanted me to be led by them rather
than to lead them Therefore, let
them not unnecessarily chide against
some of us and say that Gujarat was
full of violence. Of course, we con-
demn the phenomenon of MLAs. and
Congress MLAs particularly, being
taken out in all kinds of shameful
demonstrations, I am one of those
who feel eternally ashamed of these
things because they do not Jead us
anywhere. Bven if it means a chiev-
ing the dissolution of the Assembly,
it does not mean westoration of de-
mocratic and decent standards in our
public life, Therefore, my point s :
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the whole matter, and decide coolly
but earnestly gnd urgently whether
we ail want this cult of viclence to
go on In a galloping way and let it
soon let us up all while we go
on simply and helplessly looking at
its destroying all of us in that pro-
cess, or we want to take sincere,
boid and prompt steps to put ap end
to this violence, intolerance, bitter-
ness and hatred! All of us have to
ensure continuously that people can
atiend and hold meetings peacefully.
The other day I was told by my
friends that in Bihar those who are
opposed to JP movement cannot hold
meetings, gud then people who are
opposed to the Congress cannot hold
meetings in  Bengal, Haryana or
other places. This is not good for the
health of democracy.

Therefore, | gm concluding by say-
ing that this )5 the real challenge and
if we cannot see it and it we dare not
face 1, then uo one will help us, not
even God! I democracy means civi-
lised behaviour, persuasion, tolerance
and understanding each other's point
of view, then I should say that the
“Demon of Violence™ must be driven
away from our political and public
life for all times (o come, or, else, we
must be prepared to perish for ol
times! Hypocrisy sng dishonesty will
not rescus us. Only gincere and
honest efforis and bold attempts in
the pight direction will rescue us and
this country from this increasing cult
of violence.

w devdw (fiwz) & T gy
& wpan wgm § 6w Am ¥
w0 o ey o g

ot By @ % oo owpr g
"The House deplores, & %% &ww
w st f ot ¥ owg
W X The House apprecistes,

& afy wrwy o wgt 9 o ye
& o oW, oo & e agt o
tudh ofY ) tw o ¥ & oy wawar
fr do fo wrgw fag ya¥iz ® warar
¥ ¥, fow fawer 1 & wavr Wiz
@Y wy v wew e Qe g
it wg 2 IR wsh gt @ an
oY 8 ww 3 ot vy fr g iy
o fir oy & wg O § Fr R0 o ampy
¥ o o\ g8 g, 39 ¥ dA v
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wg A AR ahdr ¥ eafga gt &
feurwr)

‘Lovk to Mrs, Indire Gendhi in the
totality’. ,
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22 hrs N

THE MINISTER OF HOME AF-
FAIRS (SHR] K. BRAHMANANDA
REDDY): Mr. Chairman, Sir, it is now
over seven hours since the discussion
started in this House, and naturally
all of you, including me, must, have
been feeling very tired and jaded,
and, therefore, I shall try to be very
briet.

Bir, afler listening to the speeches
of hon, Members, and particularly the
Mover of the Motion Shri Shyam-
nandan Babu, | wonder why this
motion has been brought before this
House at all. I agree with what my
friends Mr. Unnikrishnan, Mr, Salve
ant some others have gaid. I cannot
all thin a futile discussion comle-
iy, but all the name, it is 8 discusr-
slon, wideh, if it had been chalienged

fu a different divection, would have
been helpful to the country,

After ali, Shyamnandan Babu, na-
turally ag he was not there, spoke
anything except the incident, though
the Hon. Speaker had confined him
1o thee particular incident at Caleutta
on April 2nd. Now, even after listen-
ing to the very unusually calm zpeech
of Prof. Samar Guha and the very wel]
delivered speech of my good friend
Mr, Priya Ranjan Das Munsi, you will
observe, the House will observe, and
wonder why a simple demonstration
should have come to the floor of this
House for a discussion,

It may be, Sir, that Shyamnandan
Babu thought that it will sexsve &
political purpose if he brings it on the
floor of the House to give it a na-
tional focus. That may be s0, but
even there, I am afraid, Shyamnandan
Babu, you have not succeeded.

Now, 1 am not questioning the ruling
of the Hon. Deputy-Speaker when he
disallowed the amendment of Shri
Indrajit Gupta; whether it was allow-
ed or not, if the debate had been di~
rected towards, as yon had rightly
seid, Sir, while you were speaking,
8gainst the cult of violence, the at-
mosphere of violence, the cult of
hatred and what we have been seeing
in recent months in this country, if
this House had unanimously condemn-
ed this attitude, probably that would
have had a sobering effect not only on
the entire population of this country
but especially on the impressionable
young men and women of India, I will
not go into the details just now be-
cause all of them have been published
in the papers. Let me start by say-
ing gbout the Bihar movement, Bihar
movement is for the dissolution of the
Assembly, seeking to secure it by in-
timidation, coercion, threat eic., Is
it to be called a peaceful movement?
Is it to be called a non-violeny move-
ment” People who disagree with you,
who do not want to resign, are para-
ded on the streets with shoes and all
that round their necks. Is thiz not
an ugly intimidation or coercion?
Many other things are there. Evon
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Uing o eeting something  Had
< ighie egainst the Pritie Mirister which
©M¢. Balve hits put just now beford the
Hotse, 18°'it not intemperate to make
-speeches Hke that about high peiso-
nages; especially against persong who
are respected by a large number of
people in:this oountry, by milliony. of
pecple in this country?. 1 do not knuw
Mr. Mohanty's qualifications, but o
cill Mr. Priva Renjan Das Munsi, an
honourable Member of this House....

SHRI SURENDRA MOHANTY: 1
am. not a motussil lawyer,

SHRI K BRAHMANANDA REDDY:
I sm glid you are a barrister. 1 am
glad ) you are very much satisfied
of your qualifications; I have no ob-
jection. But your taste has been just
now displayed here by calling a co-
member ag an urchin..

SHR! SURENDRA MOHANTY: I
did not call him an urchin. I said he
had exceeded the bounds of an ur-
chin,

.SHR! K. BRAHMANANDA RED-
DY: Never mind, if you have not cal-
led him_like that 1 am happy. That I
want to submit is this, - There are
several things that have been happen-
ing: not only here in the House but
outgide. I want to ask this. You

cnl} students to boyeott schools and

colleges not only for one year but for
- ‘two years, to waste their education, to
come on the.gtreets. Is it patriotism,
I agk. Everyone must have noticed
 this that wherever Jayaprakash
- Narpyan goes, the first thing he does
. ig to touch the students and youth
wings. ' to m this lanthotthlt
lmnithi

SMISAMARGUHA Itis be-

-.cauuuuamummmemzeoi'

- gtarvation. 25-lakhs of educated youths

ol ummyloyed in West Bengal alone.

Mmmwmamw.u
..m wlb w mt, m the

i* ‘and Yov Congress people wire h&l:l;_ '

: solution an not‘to eall 'them

' roads and ask them to induige an o

kindg of violence, to ‘ask ~them o

waste their educational career, resyit-

ing in huge loss 1o their parents. Is -
thLis patriotism? Is 1: mtiomum’ 1 B
want to ask thh

MR, CHAIRMAN Hu zrievance is' :
that they have read two lakhs of . his
books. a

DR. KAILAS (Bombay South): 20
lakhs and not 2 lakhs.

SHRI K, BRAHMANANDA REDDY:
Today it is reported not onhco but
twice that JP himself has been indulg.
ing in gome speeches which cauge nat
only disaffection and disloyalty in the
armed and police forces.

Is it qQuite a reasonable activity?
That is a different matter whether
ycu arrest or you do not arrest him. I
want 1o submit to you., :

SHRI SAMAR GUHA: Has he ever
asked the army to revolt against Gov.
ernment? He only said that i any
aliempt 15 made 1o subvert the cons-
titution, only then, they could revolt?

‘AN HON. MEMBER: I3 it the right
of the army to revolt?

MR. CHAIRMAN: Who is lo decide
that?

SHRI K. BRAHMANANDA REDDY:
1t you take the roots of the matter or
the genesis of the matter and go into
it and then condemn all sorfs of vio-
lence, intimidation, coercion, ete. in

. the public life in this. country, as I

said earlier, it would certainly creste
ﬂmtmmm.‘u-otu ;

- PROF. mm DANDAVATE The

: cppomhdﬂumwﬂoumchmz.
: iﬂtMeolm ’
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, BHRL K, BRAHMANANDA REDDY,
My submission is this, Or April 2, it
i in the words of Pro?, Guha himself,
that everything went off peacefuily.
Jle nddressed a meeting at the stu-
dents’ hall and in the areag of Shri
Das Muras, J. P. went to Calcutta nut
«nce but five or gix times. This was
vhe sixth time that he went to Cal-
tutta. Not only there, But, during
the last so many months or about a
wear and nine months or s0, he must
asve gone 10 7 to 9 States addressing
about Jundred meetings,

SHRI KRISHNA CHANDRA HAL-
DER. ;s there any restriction 10 go 0
Caleutta”

SHRI X P, UNNIKRISHNAN:
Nobody said that

SHRI K, BRAHMANANDA REDDY,
1 am narrating the fact 10 be sure
abou! what Mr Syam Babu gaid. He
said that there was a preplanned
attack on the car of J. P. to murder
him or kil him and things like thati.
You said that there was g pre-med:-
tated or preplanned attack,

SHRI SHYAMNANDAN MISHRA:
A very carefully planned und execut-
ed act.

SHRI K. BRAHMANANDA REDDY:
You must have seen that government
has been spending some lakhg of
aupees w8 protection whenever he goes
% any place of the State in the coun-
try. ‘Therefore, to say that the peiive
are keeping quiet is not correct. Do
you want the police to interfere for
anytt.ng? Ig there any demonsria-
tion which hag not affected the pub-
Hc life in the country? 1s it such a
thing fur a person )ike Shri Mishra 1o
Wring thet on the floor of the House?
1 must submit ons thing about Shri
hankar Deo. He is our respected
ieader, He went to Gujarat, Baroda
and other places  There was stone
throwing: there was brick-batting and
there wug slmost all kinds of things
Therefore, ¥ js unfortupute that Shri
Shenkar buo should be insulted by
the Sarvodaya people. Therefore, my

submission would be $his. If you con
indulge in inflammable language, you
can offend the people—highly respect-
ed people and highly respected lca-
ders of the States, leaders of the na-
t.on and then gimply get away with
i, wWrhoat ¢ny réietion, without .1y
countering by forces, that is to ex-
pect too much, It is not ag ¥ I am
encouraging anybody to hold demons-
trations The fazt 15, we must ake 1t
4> a stance in the political life of any
country and more so, in this country

All of us have been in public life for
depades We have seen instances
where in ¢ political atmosphere, in a
pelitizal heat. sometimes, when intem.
perate language is used, when un-
necessary langauge 1s  used, when
vacabulary 1s wastéd on high dignita-
128, certainiy emotions run high und
if some young people indulge in some
demonstration, surrounding a car,
what Gtes i matter? Is it & g tung’
I would like {o submit, let us not take
an unrealistic view of things. You
suay that Indira Gandhij become; the
Chancellor of the Vishwa Bharat
University You tiy to offend her by
saying Tn the words of Mr Salve,
he has sullizd the name of t*is Um-
versity What type of speeches? Does
it lend maturitv and stature to the
eent ¢man who uses it? Does it ro.
create an emotion in the munds of
yome men? It does create emotion *n
the minds of our people including the
Opposition friends Supposing, some
other man talks disparagingly, deni-
grating JP and using filthiest langua-
ge would it nct offend you? Would it
not affect your cmotwons® If you get
passing. is 1t something unreasonable
or 1mnhuman? Therefore, Sw, we
<heuld not think thatl am clean and
others are wrorg, that you are not
indu git g in violence and othoers ar?
idolging n violence and so on T8 1
associate myself with Indira Gandhi
1 am a bad man If Jayaprakash
Narayan associates himself with Biju
Patnaik. he is a paragon of virtue. Let
ue not do that. We know the people
of India, The people wiil be watch-
ing and are watcling, who is associat-
ing himself with whom, about whom
what the great leaders are speaking,
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and therefore, they are able to arrive
ot their own conchusions, We are not
worrfed on that account. But, the
point would be....

SHRI DINEN BHATTACHARYYA:
Don't encourage this thing.

sHRy X, BRARMANANDA REDDY:
Certainly not, ¥ would only say that
it iz not that because a certain gentle-
man associates himsel! with a certain
gentleman, a bad man becomes a good
man. Therefore, let us not presume
that people are not watching us, You
and I are in the eyes of mililons of
people of this country. By using an
intemperate and an inflammable lan-
guage, you may feel temporarily grati-
fied. Just for an hour, you may feel
satisfiea. But, you should know that
the Indian citizen is such g shrew man,
Evep ihough he ig illiterate, he is
gshrewd enough to understand who is
bumble who is wrong, what language
a person is using and therefore let us
be very careful. Therefore, 1 wculd
submit to ths House, for the conside-
ration of the entire House, that all of
us mus{ have restraint in the exer-
cise of our fundamental rights, either
of gpeech or association and so on.
we observe restraint, if we do not use
intemperate language, if we do not
use coercion, if we do not use intimi-
dation, it we do not accuse others
it we do not denigrate high per-
sonages in power with all kinds
of allegationgy and accusationg and
it we do not demigrate our demo-
cratic institutions which we cherish.
certainly, you will have a better India
{n fature, Let us all work towards
that,

I felt very sorry also. Many times.
when  see that certain fmends a~
being paraded ad certain friends ave
being insulted, 1 fee] very sorry.
This is not the way at all. Even o
achieve an objective and even %o bring
down a Goverment, this is not the
proper way 1 agree with Mr, Shyam-
sinden Mishra when he said that this
euntty is s peaceful country, This is
Lur tradition and this is our heritage.
Lot us mafotain that and see that,

»

of the personalities. It

tion of the natlonal stability. It in
a ?‘uestion of the national progress.
It is & question of tens of millions of
our people who are going without food
snd who should get a better deal to-
morrow. These are all wide gues-
tions. To indulge in small things does
not befit anyone of us.

Now to put the record gtraight, I
just want to waste the time of the
House for s few minutes s0 that I
could resd the information I got from
the State Government, because seve-
ral friends have gaid something.. .

PROF, MADHU DANDAVATE: In
that case, why do you say ‘waste the
time of the House?

SHRI SAMAR GUHA: Did you have
any iak with the Chief Minister when
he visited Delhi n this matter? I re-
quested you about this over the tele-
phone on that very day. within a fow
munutes of it. Did you have any alk
with him?

SHRI K. BRAHMANANDA REDDY:
With whom?

SHRI SAMAR GUHA: With Shri
Siddhartha Shankar Ray.

SHRI K. BRAHMANANDA REDDY:
He did not meet me.

SHR] SAMAR GUHA: He did not
meet you.

SHRI K, BRAHMANANDA REDDY:
You will permit me to read it

“Shri Jayaprakash Narayan arriv-
ed at Dum Dum alrport trom Bhu-
baneshwar by & plane chartered by
Kalinga Airlines at about 2200
hours on 1st April 1878, The lea-
ders of the Nab Nirman Samill
Congrese (Q), Bocialist Parly ete.
who wanted to receive him were
allowed to go into the VIP Bay
where the plane of Shri Jaywi'ﬂk“&,
Norayay landed. A small Zroup
Yuba Congress followers staged aR
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“There was no obstruction to Shri
Jayaprakash Narayan's car and no
clagh during his journey from the
airport to Caleutta.

“On 2nd April, Shri Jayaprakash
Narayan held a number of meetings
at 6/C, Short Street, where he was
putting up with a relation of his
and at a ground floor flat of a multi-
storeyed building at 3 Muira Street.
There was no disturbance during
these meetings. Shri Jayaprakash
Narayan was to address two
meetings in the  afternoon—
one at the students’ hall and
the other at the Calcutta Universty
Institute. Both the places are in
the university area situated on
Bankim Chatterjee Street at a dis-
tance of about 200 yards of each
other. The former meeting was
organised by some teachers includ-
ing thoge owing allegiance to the
CPI(M) and the latter by the Naba
Nirman Samiti. The Chhatra Pari-
shad and the Yuba Congress had
organised a mass rally of students
and youth at the university campus
to protest against Shri Jayaprakash
Narayan's activities. From time to
time, prior to the scheduled meet-
ing, processions of youth Congress
ang Chhatra Parishad paraded in
the locality where the meetnigs of
Shri Jayaprakash Narayan were to
be held, shouting slogans and wav-
ing black flags. At about 1635 hus.
Bhri Jayaprakash Narayan arrived
at the students' hall escorted by the
police Elaborate police arrange-
ments had been made for mainte-
nance of peace in the prea  Shri
Jayaprakash Narayan was welcomed
and received at the gate of the hall
by the organisers of the meeting.
The meeling was being held peace-
fully.

*Meanwhile, Chhatra Parishad and
Yuba Congress meeting at the Uni-
vertity campus terminated at about
1615 hrs. and g big procession of
Youth Congress and Chhatra Pari-

shad led by Shri P. R. Das Munsi,
MP, Shri Subroto Mukerji, Minis-
ter of State. Shr Sudeep Bandyo.
padhyay and many other leaders
was faken out, A section of the pro-
cession about 100 strong went to-
wards the University Institute
followed by Shri Subrata Mukherji
and a few ether leaders., Reaching
the gate of the University Institute
which by this time was closed by
the crganisers of the Nava Nirman
Samity, they began demonstrating
and faced counter-demonstration.
Tersi10on was mounting. Seeing this
Shri Subrata Mukherjee climbed on
top of one of the gate pillars of
the Institute and addressed the
crowd persuading them to disperse.
His voice had already cracked and
helad to take the help of a power
mike used by the police, Some went
away, but some remained and Shri
Mukerjec left the place,

Owing to the intervension of Shri
Mukherjee tension gubsided. Tehsion
however increased subsequently due
e ccunter demonsrtation by the
followers of the Nava Nirman
Samiti and the speeches given by
Shri Samar Guha, M.P....

SHRI SAMAR GUHA®**

SHRI K, BRAHMANANDA REDDY:
RN The atmosphere was surcharg-
ed owing to the nature of the speeches
made at the meeting. 8hri J. P.
came out of the students hall after the
meeting....”

SHRI SAMAR GUHA**

SHRI K. BRAHMANANDA REDDY:
In fact 1 will be anxious not to dis~
beheve you but the fact seems to be
otherwise; I am helpless.

SHRI DINEN BHATTACHARYYA:
Who had sent you this report?

SHRI K, BRAHMANANDA REDDY:
Not you.

“....Shri Samar Guha M, P, made
the followng remarks:

**Not recorded.
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Indifa Gandhi and  her tavourite'

¢ {-i¢%ief Mitiister are leadery of Goonda
‘ mgs > (Iﬂmﬁtim)

-smu SAMAR GUHA:**

. MR. CHATRMAN: #lease resume
your seat. s

SHBXSAMARGUHA”

MR, CHAIRMAN Not a word of
what Prof. Samar Guha says will go
on record,

(Interruptlions)

He is reading a report, Mr. Samar
Guba, Now what do you want him
10 do?. Allow him to rerd. It is not
his speech, He j5 reading the report.
Do you understand this much? You
must agree that the report he is reai-
ing is the report that he has received
from West Bengal. You have already
suffered from haemorrhage. Some-
time back you were very cool, Don't
et excited. Please sit down,

SHRI K, BRAHMANANDA REDDY:
The atmosphere was however sur-
charged owing to the nature of the
.speeches made at this meeting. Shri
Jaysprakagh Narayan came out of the
student’s hall after the meeting had
concluded peacefully and boarded his
Lar to go to the next venue. . The
police threw g cardon all around the
car «t.d took to the University Ins-
titute slowly through demonsrators.
“No sooner had the car of Shri Jaya-
prakesh Narayan reached the gate of
the University Ivistitute then it was
‘surrounded by the demonstrators,
some of whem poundéd and thumped
‘the car. The police pushed them hack
with great difficilty. Tension ran
" "high at this stage when the suppor-
- -4erg of the Nava Nirman Samity rais-

wed counter-siogans and made many

- {lisparaging remarks about the Chief
~:Mimdeter -and the Prime Minister. A
-flew Phces of. brinkbm and. one or

Gﬂundiilm w lzm nn undzrl-:

bonnet of Shri Jayaﬁrakuh lrnyln's S
car and gtarted pounding it. Sheé was
fcllowed by & couple of other déthons-
trators; They. were immediately
brought down by the police..  Shri’
Samar Guha, M.P,, then climbed on the
bonnet -of the car and began castigat- -
ing the Congress, the Chhatra Pari-
shad and the Yuva Congress. Irritat~
ed by his utterances, some .of the de-
monstrators surged towards lhe car.
and in the melee, Shri Guha's speeta~
cleg fell on the ground and hig punjabi
was torn. -His spectacles were imme-
diately picked up by a police officer
and handed over to him, The mem-.
bers of the Nava Nirman Samity. re-

quested Shri Jayaprakash Narayan to

come down and atterid the meeting,
but Shri Narayan did not get down
from the car and asked the driver to
move away. The car inched glong
and its path was cleared by the police
by removing the demonstrators. It
finally left the place escorted by the
police. A case Was- registered . at
Amherst Street police station. The
State Government have observed that
there was no fighting or clash in the
course of the entire incident and that
the meeting of the Nava Nirman
Samity was held at the University
Institute Hall till about 8 pm. At
the meeting the followers of the Nava
Nirmen Samity took & . decision - to
squat on the road but they were dis-
suaded by the police.

These are the facis as enumerated
by the information given to us by the
West Bengal Government,

I would like to say this. We dép-
lore any violence. o
SHRI SAMAR GUHA: I had the
cnurtesy to telephone to you imme-

diately. s

MR, cmmm Don't voﬁ m-eu

: - #*Not recorded.
| ***Not recorded

_ need wmhb ny mm»
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you have not taken my permiasion,
nnthing will go on record. This is the
anly thing I can do.

SHRI SAMAR GUHA: What por-
tion?

MR. CHAIRMAN: Everything that
you said. will tell you why. Becauge
tegeatedly I am asking you to at least
take the permission of the Chair to
gpeak. This is elementary, And with.
out my permission you go on speaking
for give five minutes. What is this?

SHRI SAMAR GUHA: Do not re-
move from the record. Are you gtick~
ing to your decigion that nothing will
g0 on record? I humbly request you.

MR, CHAIRMAN: Please do not
interrupt. Let him go on.

SHRI SAMAR GUHA: I humbly
request this should go on record.

Today it 13 affecting somethiag of my
inner feelings

MR CHAIRMAN: I am not expun-
ging 1 am saying nothing will go
on receord if you speak without
taking my permission. You ask for
permission now 1 will allow you.

SHRI SAMAR GUHA: I seek your
permission.

MR. CHAIRMAN: Now, what do
you want to say?

SHRIMATI T LAKSHMIKANTH-
AMMA: On a point of order. Every-
body in this House is an hon. Member,
If something is quoted here and the
Member contradicts it, are we not
supposed to believe what the Mem-
ber says now is true ang correct?
What should we do? Here is a state-
ment given by the Home Mumnister
and here is an hon. Member saying
that he has not said it. What should
we do? What the Member says should
be taken as true

MR. CHAIRMAN: What is the
polnt of ordert

SHRI K. BRAHMANANDA RED-
DY: Prof. Samar Guha was mention-
ing sbout the ielephonic talk. It is
true that he mentioned that there
was demonsiration and the Police
did not intervene and then I toid him
that I would certainly look nto the
matter (Interruptions).

SHRIMATI T LAKSHMIKAN-
THAMMA: Rose (Interruptions).

AN HON. MEMBER: She is in
search of truth,

MR. CHAIRMAN: I can bring
getlemen to order but I can’i bring
a lady to order if she behaves in a
disorderly manner. (Interruptions)
Hereafter, if you do not behave pro-
perely 1 will have to puil you up
also  (Interruptions)

SHRI K BRAHMANANDA RED-
DY: Now Shrimatj Lakishmikantham-
ma and Mrs Maya Ray are sitting in
different places, there won't be any
trouble (Interruptions)

We deplore viclence in public life
in the country It is our endeavour
and it will be oyr endeavour (n ful-
ure to give all reasonable protection
to any public man or any other in
every lawfu) exercise of fundamental
rights There i1s no gain-saying this
fact But what 1 have submitted be-
fore js that we have to see that we do
not create a cimale, we do not do any=-
thing to contribute to the creation of
atmosphere of wiolence and we do
not indulge m  speeches which are
imftammable, etc

In the end, I would say, as has
peen said by Shri Stephen and seve-
ral other friends , looking into the
matter and looking at what has hap-
pened—that the demonstration ook
place, even 100 or 200 persons sur-
rounded the car and even if Shri
Samar Guha or some lady got on the
bonnet of the car—it is not a matler
which should claim the attention of
the House. It is purely a State sub«
ject. 1 am glad that Shri Sidhartha
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Bhanksr Ray, Chie! Minister, because
certuin things have happened in his
own State, felt about it and it was
gentlemanly of him to heve expressed
regret. 1 axn happy sbout it. X Mr.
Guha says he has algy receivaed any
mjury unfortunately, I say, 1 am
sorry. But he hag not said so and
therefore, there 18 no occasion for me
1o express regret.

SHRI SHYAMNANDAN MISHRA:
Let me say at the beginning that no
debate has succeeded better than this
debate in serving the purpose for
which it waz intended (Interrup.
twons)

MR CHAIRMAN May I appeal to
You all not to say a word till he has
finished?

AN HON MEMBER, How Ilnng
will he toke?

SHRI SHYAMNANDAN MISHRA.
1 cannot say, I will take a reason-
able time

SHRI 8 M BANERJEE 1 agree
he should be allowed 10 reply to the
debate to the best of his ability, but
he says, there should be no time
Ymit. It has never happened even
in the House of Commons If we
start the discussion on the 08th and
end on the 9th, what will happen?
Let him ssy he will take 1 hour or
2 hours.

MR. CHAIRMAN: He 35 in the
spirit of indefimiteness that is prevail-
ing all round

SHRI S M. BANERJEE: The de-
bate must end at 12 o’clock.

SHRIC M STEPHEN: On a
pomt of order, Sir. As a member of
this House, 1 have a right to know
how 1 Jong § am to sit in this House
1t is already 11.0clock and Y should
not be held to ransom by any mem-
ber. This is 2 motion under rule 184
Under rule 192, the Speaker has the
right o prescribe a time limit for
speeches. Under thig rule, I am m
ing a request to the Chair to
cribe @ time limit for his reply.

¥E

21

mombnhhtmmzhﬁ!;”twm
mumuzmﬂ.ngam
a perfect right under rule 182 to sy
this is the time-Hmit for a speech.
I submit that you kindly prescribe
the ttme It is 11 O'Clock now. We

epy We want you to give your
ruling I protest against this attitude
“I will speak us long as I choose”,

MR CHAIRMAN: Mr. Mishra,
can you show me any provision
which giveg a right to the member
who is replying to speak for sny
length of time that he wants? It you
can show me some rules, then 1
have nothing to say

SHR1 SHYAMNANDAN MISHRA:
I have told you that I must be given
enough time

MR. CHAIRMAN There 18 no right
to reply for an uniimited time

SHRI SHYAMNANDAN MISHRA
You can pull me up if there 18 repe-
titon

MR CHAIRMAN, It 1s not a ques-
tion of repetition

SHR] SHYAMNANDAN MISHRA:
1 have my night to reply.

SHR] DINEN BHATTACHARYYA:
The member has categorically stated
that he wants reasonable time

SHR! VIKRAM MAHAJAN (Kan-
gra), Under rule 178 no speuch shall
be for a duratfon of more than 1§
minutes

SHR SHYAMNANDAN MISHRA:
Why don't you trust my reasonable-
ness? As 1 was submitting, the mo-
tion has eminently succeeded,

SHRI C. M STEPHEN: Sir, 1
submit 1 am entitled to know how
long we s to sit here? 1 am appesl-
ing to you to prescribe the time.
Otherwise, I am moving a closure
motion We cannot just continue to
it lke this.

MR. CHAIRMAN: You lesve it o
my discretion.
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‘SHRI SHYAMNANDANM MISHRA:
My submission is that it i wrong ¢o
hold, sy the hon. Home Minister has
-ifed to 8o, or convey an impression
it the House, that the debate
had been futile. The debate had
been exceedingly wmeaningtul, and
it had eminently succeeded 1n serv-
ing itg purpose. It has revealed the
face of the ruling party, it has rve-
venled the forces which had master-
minded, engineered and inspired the
fncident at Caleutta.

It is clear that my hon. friends on
the other side have been extremely
unhappy because of two reasons,
wjhuch have not originated from me.
They have, in fact, originated irom
the Chair. One 14 that they did not
like, and put up all kinds of resis-
tance to the admission of a motion
of this kind. ut, ultimately the
motion was admritted, and they have
been smarting wunder the per-
mission the chair hag given for a
discussion on this subject. It s aso
very clear that they have been
smarting under the rejection of an
amendment for which they .aliied all
their support. And you know what
type of amendment it was?

My hon. friend, Shri Brzhmananda
Reddy, the Home Minister, said that if
the gcope of the discussion were en-
larged, it would have been better. I
am not prcpared io learn any lesson
from a person like Shri Brahmananda
Reddy. If there is a specific incident
the whofe attention of the House has
to be concentrated on that imcident.
When that incident took place at Al-
lahabad, we did not agk for the en-
largement of the debate. When the
Incident took place in this gallery,
dig we ask for a general discussion on
the question of violence in *he coun-
try? No, we wanted to deliberate on
that particular issue in order to put
it in proper focus and electively
draw the attention of the country to

.

Thiz I8 an incident which reguives
the specific attention of the Ifouse
and if these people have been trying

| to run away from it, that shcws the

utier irresponsibility which characte~
rises their attitude. 8o, let tham not
get away by saying this that they
wanted the larger subject to be
discussed. We want the larger sub-
ject to be discused and if they -van-
ted to discuss the subject of viulence,
there was an ideal opportunity
which the hon. Prime Muinister lost.
After th> murdet of Shri L, N.
Mishra at Samastipur, who preven-
ted the Prime Minister from calling
a meeting of the leaders of i oppo-
sition to consider tha‘? Bup the
Prime Minister and her parly have
been avoiding a discussion with the
opposition. They do not have the
courage to call a meeting of 1t len-
ders of the opposition. If she thaug it
it necessary, she should nave invited
leaders like JP alsp to that mesting
It wag JP who first converted a poli-
tical meeting into a condolence meet-
ing Let the hon'ble Hone Mirister
Shri Brahmananda Reddy r~ld ns
face to the mirror and ask what *he
hon Prime Minister did when a cin-
dolence meeting was held at Vithal-
bhai Patel House? She turned it mnto
a political meetng. But what did JP
do? He converted a public meeting.
a political meeting, into a condolence
meeting. That is the contrast in qua-
hty, Mr. Brahmananda Reddy, from
which you suffer.

Today what hag made me a sad
person is the guaity of the speeches
mate by some members in the name
of Congress. This is the crisis of
quality, a deterioration we have been
witnessing. I will never call it Con-
gresg if this is the kind of values
which saturates their speeches and
their attitude.

The rejection of amendment also is
a triumph for the opposition just as
the motion ig a triumph for the op-
position. These people have been
smarting under all this.

Now the impression created on
one's mind by the gpeecheg from the
other side is that JP is an undesira-
ble person—he happens to be a CIA
agent, he happens to be an undexira-
ble person, and what not. Even then,



that responsibility to JP? And et
that is what they sought to do.

My hon. friend. Shri Brahmananda
Reddy wanted to chastise my hon,
friend, Shri Mohanty, for using some

not lose gight of the fact that there is
not a single speech of the hon.
Prime Minister which is free from
vituperative attack on JP.

SHRI S. M BANERJEE' Sir, I rise
on a point of order,

SHRI KRISHNA CHANDRA HAL-
DER: Sir. Shri Raghu Ramaiah and
the Home Minister are instruction
the members to go out &g that there
will be no quorum in the House
23 s,

PROF. MADHU DANDAVATE: 1
reise the question of quorum. There
is no quorum in the House. Normnally,
I would go by the convention,

(Interruptions)

MR, CHAIRMAN- The quorum bell
may be rung ...Now, there js quorum
The hon. Member may continue his
speech,

SHRI SHVYAMNANDAN MISHRA:
80, 1 wag submitting that the hon.
Home Minister was stating to wus
something which was obnoxicus only
on the basis of certain remarks made
by the hon, Member, Shri Mohanty.
But he has never cared to ponder over
what kind of remarks the hon. Prime
Minister had been making against
Shri Jayaprakash Naraysn, whenever
she opened her mouth. She has al-
ways insinuated that he had been
ge monetary help from outside,
But JP has contradicted these things

in his own way. He had said: It JP
turned ¢ foreign stooge, there would
e no patriot teft in the country. I

said that he is reaping the conse-
quences of his own action. In fact,
what we find ig that there are three
slices of the mirror which have been
presented to this House One hon.
Member went to the length of saying
that the word “deplore” should be
subatituted by the word “appreciate”.
It meang that we should appreciate
the violent action in Calcutta, Did it
not come from the mouth of one of
the hon. Memberg on that side? Then
the other hon, Member, Shri Shanker
Dayal Singh, has smd that if Mr.
Mishra includes in his motion another
clause—"we appreciste the efforts
magde by the han, Memberg Shri Priya
Ranjan Das Munsl and Shri Subrato
Mukherjee”—~then the motion would
be acceptable to them. So, they want
us to aypreciate their offorts i this

Now, there is an hon, Member n
thig House called Shri Vasant Sathe,
1 bike him very much. I would also
like to agree with him when he says
that there was no deliberate attempt
on the ltfe of J. P, But my predics-
ment is, whether to balieve him, the
hos, Member, Mr. Sathe, 5 vaty

charmihg parson, &
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MR. CHAIRMAN: I do not know.

SHRI SHYAMNANDAN MISHRA:
1 would not like you to know because
You ate now gitting in the Chair
which is much higher than any per-
son’s here. He said that there was
ho deliberate attempt on the life or
J. P, Now, who will be more pleased
than myself if am assured that
there was no deliberate atlempt on
the life of J.P.? But my predicament
is, whether to believe my hon, friend
Mr. Sathe, who sits in that corner or
to believe the hon'ble Member Mr.
Priva Ranjan Das Munsi whose seat
I do not know but who generally
occupies a front seat. According to his
own admission, the hon'ble Member,
Mr. Munsi happened to lead the
procession that went there And
what did he say® He sald that g
massacre had been prevented becausc
of the efforts made by him and Mr
Subrato Mukherjee ‘This has gone
on record So, had these honourable
gentlemen not been present, a mas-
sacre would have taken place What
greater testimony do you want to
prove the contention that there was a

deliberate attempt on the life of
J P
1 ask you: Should 1 belive the

hanble Member Mr. Vasant Sathe
or should Y believe for that matter
the hon Minister, Mr Brahmonanda
Reddy. who wag arguing on the same
lines? The hon. Minister was alsn
trying to argue how there could not
be a deliberate attempt on the life
of J. P. But he is contradicted by his
own party Member, Mr Priva Ranjan
Das Munsl, who said that there was
an attemot at n massacte which was
prevented, (Interruptions)

SHRI PRIYA RANJAN DAS
MUNSTI: Den't trv to make volitics
out of it. ] know how manv criminals
vou have protected. . (Interruptions)
But for the criminals, you are surviv-
ing... (Interruptions) 1In Begusarai.
you were seen surrounded bv crimi-
nals . {Inferruptions} 1 know vou

SHRI SHYAMNANDAN MISHRA-
My hon, friend, Shri Indrajit Gupts
who does not happen to be present

450
just now also seemed to bold the
same view thut thete could not be
any conclusion that there was an
attemt op the life of J. P, But here
13 what J. P himself has said, He
said, “l would have been beaten and
killed” He himse'f has said it. I
have to go by that

What are the evidence availble?
I the blows fell on J. P and not on
the car, whay would have happened
10 J P21 ask you that Were they
only after the body of the ear? He
was physically prevented from going
out of the car I du not belive in the
de'iberately concocted report which
the Home Ministey read out to the
House 1 never care to ask for such
reports 1 know the depth of degra-
dation to which this lot has gone, and
they cannot be trusted with preparing
any accurate and honest report.
Therefore, I never care to ask for
them.

Shri Jayaprakash Narayan had told
me that he had been prevented from
going out of the car If he had not
been physically prevented from go-
ing out of the car by the security
men and others, then what would
have happened? 1 ask the hon'ble
Member, Mr Gupta. to contemplate
the consequences, what would have
happened

Would they also forget what kind
of slogans were raised on that oceca-
jon" 'The slogans were: (spoke in
Beagal) “We will murder; we will
murder”

SHRI PRIYA RANJAN DAS
MUNSI* No, no Do not say these
things, Mr Mishra Do not behave
like a Begusarai man Behave like a
Member of Parliament, This sort of
slogans were never raised Do you
think that vou can say whatever you
like and we will accept it” {Inter-
ruptions) |,

SHRI SHYAMNANDAN MISHRA:
Lot them sav whatever they like.
When Mr. Brahmananda Reddy was
reading out the report, 1 keot comp;
jetely silent although ¥ did nod
believe a word of it. My hon. frien



.o g point of order, . Two hon. mem-
beru of this House were present &t

. the stene of incident, of which Shri-

‘Pr:iygmnjanDuMmhmMr
Das Munsi categorically repudiates
. that this slogan was ever raised at
. all. Mr. Mishra makes & statement
. sha the slogan was raised. Papers
. have been laid on the Teble of the
" House by Mr. Samar Guha, and none
ot the papers ny. um this slogan
;Wag evey raised .

| sHREI ‘"'skmwxmm MISHRA:
- lam quouag from a paper.

snm FRIYA RANJAN DAS
:MUNS! -Any paper of West Bengal?
1 chailenge.

SHRI C. M. STEPHEN: Let him
’ plaee that paper on the Table of the
House. Let him produce that paper.
-He just cannot speak through the
hat in repudiation of a ststement
made hy Mr. Dag Munsi. who was
~‘ présent on the spot. :

' SHRIT SHYAMNANDAN MISHRA:
I am quoting from a paper.

' SHRI C. M. STEPHEN: Where is
the paper? Pilace it on the Table of
the Hmue

SHRI - PRIVA RANJAN DAS
HUNSI What iz he saying? Such a
slogan was. never  raised. Behave
like a responsible Member of Parlia-

* ment. You have no standing in your

- Party. Even your own _Party does
not t.rm you (lmmwﬁau)

MR, CHAIRMAN: Mx Wmm
- raised- & point of ovder, Mr. ',
it you are making a specific allege-
_tion and are rtlying for M .. N

- m what - M»M*lﬂlw 18

s.*rEPHnN su. 1 fise  ment that Shri Samag, Gulia .
“Teged- Shrimati Tndira Gan

“couraging_goondajsm, b

mediately on his feet' and = he said -
that he never safd that. To ‘ﬂm-jo” v

2 il
said that there are methods by which.

it could be raised. Thevefore, we have

given riotice under rule ‘115 and we - .
will raise thig issue of a wrong state-
ment. Similarly, if he wants to raise

it, he can follow the same prncqiute
It is an identical case,

MR. CHA!RMAN: Thau. l‘dw'erém
thing. He whas reading the report of
the Government of West Bengal. . If
there iy anything wrong or mislesd-
ing, according to you, unter Direc-
tion 118 you will be petfectly free
to raise:it. Bug that is pot out of
order. Here, when he says, ‘I am
quoting ' 5 particular siogan which
was raised and 1 am  quoting from
the newspaper.', and once ke says, ‘I
am quoting', he mugt produce the
document on which he is relying.

SHRI PRIYA RANJAN DAS

MUNSI: Let him sxy which pnper it

is.
(immmiom)

SHRI. PRIYA RANJAN DAS

MUNSI: He is 5 responsible Member.

Let him sxy which is the pmt
_ (Inerruptions) ‘
PROF. MADHU NNDAVAT! 1.

_avcept” your contention, - but; on this

point 1 wani to bring to your notice

- that sometime = back in this . wvery .
- Rouse Shri Junuhwnr Migra made
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me the new from which yeu
sre gquoting” day, Mr. Mishra
,brpught the paper. Similarly, you can
“direct the hon. membery if they guote
from newspapers that they cen bring
the newspaper and point out the
Quotstion to yoit. it is not obligatory
that the Member shouild immediately
produce it, This has happened, You
can check the record.

SHR! PRIYA RANJAN DAs

MUNSI: Let him name the paper
ot least. He can produce it
tomorrow. This ig a serious charge

which I cannot accept.

MR, CHAIRMAN: The hon.
Member shouki not get excited.
Mr. Mishra, a5 jong as you say that
you are quofting from the paper, do
you have the newspaper?

SHRI SHYAMNANDAN MISHRA
I will show it to you tomorrox.

PROF. MADHU DANDAVATE.
There 18 a precedent.

{Interruptions.)

MR CHAIRMAN: . Mr. Unni-
krishnan, please sit down. I have
aliowed this to be said, subject to
the condition: (1) that if it 15 not
produced tomorrow, then the Chawr
again hos the right to expunge it.
That is the position as it stands now.
It will be expunped if he does not
produce it and it will not form port
of the record.

SHRI K. P. UNNIKRISHNAN.
Re can produce it tomorrow, dut let
him st least name the newspaper

MR, CHAIRMAN: Yes, I am
agking him to produce the paper and
the newspaper cuiting tomorrow.

SHRI K. P. UNNIKRISHNAN:
But the name of the newspaper
should be given to-day.

(Interruptions.)

MR, CHAIRMAN: Actually, the
rule {e that before you quote from
a document, you must. inform the

Chair that you wast to make a
guotation fyom that Jdocument umd
then produce the document, That
15 the rule. You cannot just offhand
quote and say, ‘1 will produge it
later on.’ That is the rule.

AN HON. MEMBER: Many
Members guote.

SHRI SHYAMNANDAN MISHRA:
We read s0o many papers. -

SHRIMATI T, LAKSHMIKAN-
THAMMA: It 1s uot that a Member
hag said this or not smgd that. Sir,
we take what the Member says
whether from thus side or from that
side.

MR. CHAIRMAN: I am not able
to follow what the hon. lady Member
13 SayIng.

PROF. MADHU DANDAVATE:
He did not say that Mr. Munsi gave
the slogan.

SHR1I SHYAMNANDAN MISHRA:
1 read so many newspapers. i will
show 1t to you tomorrow.

MR CHAIRMAN: 1If it is not
there, it will be expunged. Now,
kindly do not prolong it further,

SHRI SHYAMNANDAN MISHRA:
Then the slogan was raised-1 am
again quoting from the newspapers
which I will show to you tomorrow—
‘Yeh Bshar Nay, Yeh Paschun Bangla.

Sir, I was referring to certain
remarks of the hon. member Shri
Gupta. He had not a word of
sympathy, Mr. Brahmananda Reddy
had not a word of sympathy, for the
21 persons who had been injured by
a finng from the house of an MLA,
Mr. Phulsna Rai, a Member of the
Ruling Parly, on the 3th of June
1974 —Now, 1 ask my hon. friend of
the Communist Party whether you
thould not have spoken a word about
them? And then my hon. friend Shri
Indrajit Gupta ....

{Interruptions.)
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SHRI 8. M. BANERJEE: Shbri
Indrafit Gupta said that he doed not
support this.

SHRI SHYAMNANDAN MISHRA:
Did he not support that indirectly?
Whether J, P. would not have been
killed on that date—3th of June, 1974
when firing was resorted to—that 1s
my gquestion®

(Interruptions)

Mr Chairman, I draw veur
attention to another point which was
raised bv the hon member Shr
Indrajit Gupta He quotey Shri
Khera in a particular context  But
may I remind thic hon House that
Mr Indrajit Gupta himself had nade
serious allegations aguninst Shri Khera
during the course of a Commitsion nf
Fnquiry when investirations ¢ ete
being made by a Commission  On
the one hand he would quote
Mr Khera and on the o'her hand he
would make serious  allerations
against him

(Interruptions )

Today €hri Indrant Gupta wae
donning the mantle nf a Budhiet He
wae not onlv non-violent hit hod
turned a completelvy Buddhist Mo I
a<k him whether it is not a fact that
in a1l the processiors orgnnived b hi-
party there are persons eawnped
with lethal weapons” Whether it
happene to he the casp In the
processions of Cangress(OY DMK
or Jan Sengh or CPM?* T aav
that their processione are full of
persons who carry lethal weapons
and vet now they are bringing to <
the message of non-violence  Why
do vt carrv lethal weapons in the
procesgions®

{Interruptions )

Mr Chairman Shrl Priva Raniac
e Munsi has told that manv o time
J P har returned from Calrutta
without addressing a meeting  What
docs he want to convev saying so?
He then wanted to foll the Fouse

that the halls where he had addressed
meetings had meagre capacity.
Probably, he slipped into saying
that there was aiso a meeting at the
Maidan near Shahid Minar,

We were told by Bhri Priya Ranjan
Das Munsh1 that we will continue
to face all this; that was also the
threat given by hon. Lady Member
Mrs Maya Ray But T am also told
that Mr S S§ Ray had already
expressed regyet, so why J make a
fuss about it But regret of what
kind Mr Ray savs that Jaya
Prakash Narayan had useg certain
remarke against the Prime Minmster:
thereby he wanted to suggest that
it was natural And yet it had
been comuidered a prace gesture
on the part of the Chie! Minlstor
Even 1if the regret was with ohvioue
reluctance on hie part his other half
was unabashed, when she <aid that
the ¢ incidents would continue to
oecur

Then again, Mr Chairman what
had Mr Priva TRanian Dac Munsi
i —“yvou will fare field marshals”
Now h.s partv consists of

(Iiterruptiona )

Mv hon'blr fliend Shri Pande
eould not  invite me to a dinner
though he promised daksahna too
which T would not like to tell the
oppnsition members! Qensider also
what the President of Ruling Party
m West Bengal has gaid sbout the
mtident  Thiz again T will quote
‘He has been paid n hiz own coin’
Thic 15 what he has said  And thege
are considered to be examples of re-
gret!

SHRIC M STEPHEN: Wow ‘ony
are we to go? He has taken 40 minuteq
for replvy

SHRI SHYAMNANDAN MISHRA
You will he pleased to hear about
the mark made by a uniquely signi-
fieant person 1 say. 8 uniguely seni-
fliant peeson He xavs: Antl-JP de-
monstration was inspired and perhaps
organised by covert pro-JP glements
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within the State Congress! And who
is this peculiarly significant person?
Mr. Yeshpal Kapoor.

SHRI S. M. BANERJEE: When
did he say, evening or night.

SHRI SHYAMNANDAN MISHRA.
That is a very apropriate question.
He knowg what time of the day or
night one cou'd be treated more
balanced than on some other oc¢a-
sions,

SHRI C. M. STEPHEN: How long
are we to go on like this? There must
be a time limit.

MR, CHAIRMAN: 1 now fix time-
limit. This must be over at 11-40.
Then I will adjourn the House.

SHR1I SHYAMNANDAN MISHRA
Let me say what Mr, Krishnakant has
said,

‘It was hoped that the authorg of
the Resolution of the Working Com-
mittee on the Cult of Violence would
have shown at least some concern
about the evenis in Calcuttas where
Shry Jayaprakash Narayan was ob-
structed from addressing the students
the other day.'

My hon’ble friend, Shri H. K. L.
Bhagat, wanted to meet my point
that the police did not stand as mute
spectators, But what have we seen
in this very city of Delhi when the
raid was carried out gt No. 7 Jantar
Mantar Road? It could be said that
the police gtood as mute spectators
whep, the inmates were driven out of
the premises, And, in the State of
Bengal itself, our office was raided by
the ruling party with 300 1o 400
policemen; our Dum Dum Congress
Committee Office was bombed bv
their men. Our office was sought to
be occupied at Midnapore where Miss
Aba Maity stood like a valiant fighter
and they trested her in 5 very shame.-
ful way.

S0, Sir, the basic question is:
whether any party would keep @

private army fully equipped to attack
ity oppponents. There is a hostel
calleq ‘Hardinge Hostel’! which is
cquipped with arsenal and distillery.
This is how a political party keeps a
private army and maintains it,

The basic question is: if the leaders
of the stature of Shri Jayaprakash
Narain and of the standing of Mr.
Guha are prevented from exercising
their rights to freely express their
views, what would happen to smaller
men? These are the issues which I
wanted to highlight through this
Motion and this, 1 hope, has been
cffectively done,

If they try to defend this incident
in an unabashed and aggressive man-
ner, that will not help democrgcy or
even them. They cannot hold up
thewr face against the mirror, Let
the country realise this. I know that
they are guing to oppose this Resolu-
tion, We welcome their opposition
because thereyn lies the success of
the Motion in g way. This will
clearly unmask that they stand in the
way of such g Resolution being®
passed even though it only wants to
condemn a violent incident. I ask
them: is this a crime of the Opposi-
tion that it asks for the condemna-
tion of this violent incadent? In fact,
while this Motion has sought to con-
demn thig incident here the Mover is
sough! to be condemned and all those
persons associated with this Motion
are alsv sought to be condemned.

Therefore, Sir, I was not surprised
when the hon. lHome Minister, Shri
Reddy, said that this was a ‘simple
demonstration’ and what has been
done is not ‘unhuman.' What he
wanted to suggest was that it was
human On that day. or probably,
the next day, one important person
who led the demonstration said that it
was a perfecily peaceful and legiti-
mate demonstration! So we have got
an 1deal Home Minister who says that
it was a simple demonstration! Our
ideal Home Minister further says that
it was not an unhuman incident, He
might even suggest that there was an
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element in that incident which might
be said to be overbritnming with the
milk of human kindness. That was
the lind of impression that he gave.

Therefore, this is an occasion when
the country has come to realige the
nature of the party which is ruling
this country and which is driving this
country to Fascism, Now, most of the
allegating that had been made by my
hon, friends from the C.P.M. about
the rigging of elections, about the
political murder etc, would stand
confirmed. It was because of their
actions (Interruptions).

SHRI PRIYA RANJAN DAS
MUNSI: Shri P. C. Sen was the only
Congress (O) Candidate who won
election.

SHRY SHYAMNANDAN MISHRA
Finally, if conditions for Fascism are
created in this country, it would be
the autobiography of the Ruling Party,
it would be because of the kind of
elements which have come into the

* Ruling Party. It was remarked by a

very eminent writer that Italian
Fascism was the autobiography of
Italy. In this country, the growing
conditions for Fascism I repeat, are
an autobiography of the Ruling Party,
‘We were not surprised when Shri
Munshi and Shni Subroto Mukhetjee
got cheers from Shri Salve, Probably,
he would get something in return for
a lawyer does not do anything with~
out a consideration.

MR. CHAIRMAN: Now, the
question is: t
“This House deplores the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car was attacked and a member of
the House Shri Samar Guha and
his co legues sustained injuries.

The motion was negatived.

The Lok Sabha them adjourned tll
Eleven of the Clock on Wednesday,
April 9, 1975/Chaitra 19, 1897 (Saka)



